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LEGISLATIVE ASSEMBLY

Thursday, 29th March, 1945
[ 4 —— . . B .
The Assembly met in the Assembly Chamber of the Council House af
Eleven of the Clock, Mr. President (The Honourable Si@Abdur Rahim) in the -
Chair. '
: ‘MEMBERS SWORN: .
Mr. Yeshwant Narayan Sukthankar, C.I.E.,"I.C.S., M.L.A'. (Government

. of lndia:-Nomjnu-ted Official) ;qaund . _
Me. Sitaram Chintamani Joshi, M.L.A. (Government of India: Nominated
Official). ‘

STARRED QUESTIONS AND ANSWERS

(@) ORAL ANSWERS
SAFEGUARDING OF INDUSTRIES ACT

1448, *Mr. Manu Subedar: (a) What action was taken by the Honourable
the Commerce Member under the Safeguarding of Industries Act, of 19332

(b) Is this Act repealed and, if so, at what time and for what reasons?

®  {e) Was thut Act dropped, because its provisions were in conflict with any

of -the provisious of the Government of India Act, #iz. sections 111 to 1212

(d) Was any representation received by Government from commercial bodies
against making the Safeguarding of Industries Act a dead letler and for reviving -
action simiilar to what was provided for in.that Act?

te) If so, fiom whom and at what time? . :

The Honourable 8ir M. Azizgul Huque: (a) The action taken-by the Gow-
ernment of India under this Act waseexplained in the course of the debates on
the Indian Tariff (Amendment) Bill, 1934, to whiclr the Honourable Member’s -
attention is invited. ) :

(b) The Act was limited in duration to the 81st March 1935, and ceased to
be in force after that date. :

(é) No, Sir. . : .

+ (d) and (e). No, Sir. But representations + were received in 1937 from
certain minor industries for assistance against Japanese competition. ‘The
attention of the Honourable Member is invited to a list. of these industries
which was laid on, the table of this House in reply to the unstarred question
No. 20 by Professor N, G. Ranga on 4th February, 1938.

,  Mr.'Manu Subedar: In view of the apprehensions of distress after the war
entert(:;mec}ll b(yir maxl])y industries now established, will the Honourable Member
consider the desirability of resuscitating an act with simi iai
safeguarding of these iﬁdustries? e ¢t with similar provigions for the
y .The Honourable Sir M. Azizul Huque: The question is now under oxamina-
ion, : '
. QUININE REQUIREMENTS L’

1449. *Mr. T. S. Avinashilingam Ohettiar: Will the Secretary for Educa.

tion, Health and Lands please state: - '

(8) whether Government have calculated ‘the total amount -of quinine re-

aquired. for the country; . :
, (b) how much is now available il India by way of quinine or quinine substi-
utes ; . .
fe) what steps Government are taking to make up the balance; and
{d) what steps the Government are taking to see that they are also distri-
buted to the people who need it at controlled prices? ’ -
. Mr. J. D. Tyson: (a) The average pre-war consumption of quinine wea
approximately 210,000 lbs. " I .
. (2225)
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(b) and’ (c). The total amount of quining and quinine substitute at present
available in India is approximately 500,000 lbs. in terms of quinine, -

. {d) The responsibility for distribution rests with Provineial "Governments. .
Quinine is distributed through hospitals and dispensaries and through Govern-
- ment selling agengjes.  Quinine substitutes are distributed from (overnmens
depots to medical practitioners und retail chemists. The Bengal and Madras’
Governments have arranged for distribution in rurul areas through, post offices.
The retail selling price of quinine substitutes has been fixed at 4 anna a tahlet.

Mr. T, 8. Avinashilipgam Ohettiar: 1 did not heur the answer to part (c) of
jl}e question. Will the Honourable Member kindly read his answer again? -
| Mr. J. D. Tyson: As the snswlr to part (a) is that the average consump-
tion. was 210,000 lbs. and the answer to part (b) is that we bhave availuble
approximately 500,000 lbs. in terms of quinine, there is no deficit to make up.

Mr, Badri Dutt Pande: May I know if all thig quining is produced in India
oF i8 imported from outside? . .

Mr. J. D. Tyson: No quinine, of course, is imported from outside at présent,
because there is no source from which we can import. ABout 90,000 lbs. a year
is produced in Indis. : )

Mr. Abdul-Qalyum: In view of the fact that the system of distribution
being defcctive quinine does not reach the average citizen, will Government
teke some steps to improve the system of distribution?

'~ Mr. J. D. Tyson: It is yery difficult for the Central Government- to take
steps in what is the provincial part of the matter.

Prof. N. @. Ranga: May I know if there is any comstitutional difficulty
which prevents the Government of India from undertaking the responsibility of
making India sélf-sufficient by themselves trying to produce quinine in - this
-country ?

Mr, J. D. Tyson: That is a multi-form question, Sir.

Mr, Sri Prakasa: Could not quinirf® be sold in post offices as before?

Mr, J. D. Tyson: I do not know that there is enough quinine. I see thut
quinine substitutes are being sold from post offices in two Provinces—Madras
and Bengal. '

Mr. Badri Dutt Pande: Why not in other Pi’ovin?es also?

Mr, President (The Honpourable Sir Abdur Rahim): Order, order; next
question. " _ t

h TRADE TREATY OR AGREEMENT WITH CEYLON

1450, *Mr, Manu Subedar: (a) Has the Honourable the Cominerce Mcember
gol a trade treaty or any agreement relating to trade with the Government ¢-.
Ceylon? . ' ; '

3/(b) Has any representation been received from the Government of ¢Ceylon
with regard (o trade, and does that involve the handling of all trade with Ceylon.
by negotiations between the two Governments and the elimination of private
trade? _
 {c) Have Govergment received any representation from Chambers of Jom-
wmerce ? )

{d) What is Government's policy with regard to the functioning of private
trade between the two countries, and what assurance can Government give that
wo attempt will be made to restrict the opportunities of private trade?

The Honocurable Sir M. Azizul Huque: (a) No, Sir. _

) No such representation has heen received from the Ceylon Governmens.

?é) Representations urging maintenance of trade channels in regard to -
supplies to Ceylon have been received by Government.

d) The Government of India's policy is to~permit trade through normal
trade channels, - except where there are compelling reasons for authorising- &
departure from' this policy. - , z

Mr. Manu Subedar: Will the Honourable Member explain whether it was -
the Ceylon Government which wanted fo interfere with the “usual trade
channels or whether it.ic ‘he Government of India? '
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The Homourable Sir M. Azizul Euque. In the public interest I am nos
prepared to disclose that.

Mr. G. Rangiah Naidu: There was a movement that all Indian ‘traders and
Indian labouyers should be sent back to India. Is that movemeént still in
.existence? .

The Honourable Sir M. Azizu] Huque: 1 am not aware of any such move-
ment but we have received from time to time representations.

Brack MARKET FOR CLOTH IN ASSAM '

1451. *Dewan Abdul Basith Choudhwry: (a) Will the Honourable Member
for Industries and Civil Supplies please state whether he is aware that there is a
serious black market for cloth in ull the commercial and- tmdmg -centres o1
Assam; what steps has he taken or proposes to take so that the ecivifian popula-
tion can procurc their minimum required cloth in the open market«

(b) What is the total yardage of cloth that has been allocated for the whole
_population of Assam by the Tedtile ‘Commissioner ?

.¢) Who are the memnibers of the Textile Advisory Board for Assam, if there
is such a Body to advise Government regard'ng allogat'on etc., for the province ? -

The Honourable Sir M, Azizu} Huque: (a) Owing to general shortage of
cloth, parmcularly of fine vatiejies, black marketing activities exist, to varying
extent, in almost all the Commercial and trading centres in the country. The
Government of India are not aware that such activities have assurned sermus
proportions in Assam.

Under the New Distribution Scheme the Central Government is confident

. of ensuring that Assam receives its allotted_quantity of cloth regularly. There-
after the Provincial Government, which will have full control over the distribu-
tion of the entire quota of cloth within the Province should be able substuntxaILy
to reduce black-marketing.

(b) Assam, including Assam &ates has been allotted a monthly quota
of 9,109,000 yards of cloth on the basis of 10 yards per head per annum.

(¢) Apparently the Honourable Mémber is referring to the Provincial Textile
Advisory Committee. A list of members of the Textile Advisory Committee for
Assam is placed on the table of the House.

. List of members of the Provincial Textile Advisory Commzt/ee for Assam
The Honourable Sir Syed Muhammad Saadullah, Kt.: Premier.—President.
Alhaj Maulana Abdul Hamid Khan, M.L.A,

Babu Kamini Kumar Sen, M.L.A.

. Maulavi Muzarraf Ali Snskm M.L.A.

. Srijut Surendra Nath Bumgoham, M.I.A. ~

. Babu Samarendra Narayan Choudhury, M.L.C. . ’
Mr. A. Wittaker, C.I.LE., M.L.A . .

-

. Srijut- Bhairab Chandra 'Das, M.L.A. - *

. Mr. K. 'W. P. Marar, I.C.8., Secretary to the Government .of Assam in. the Supply
Department.

10. Mr. M. Hadi Hussain. I1.C.8., Additional .Secretary. to the G-overnment of Assam in
the Local Self Government, (Industnes Department).

The Additional Secretary, Local Self-Government (Industries) Department will work as
Secretary to the Committee. <

Mr, H.g. Sathar H. Essak Sait? With reference to the reply to part (b) of

‘the question the Honourable ‘Member stated that so much cloth has been
. allotted and could he tell us that all that cloth has reached the place?

The Honourable Sir; M. Azizul Huque: We have been keepmg a watch over
all despatches to the different Provineces. As far as I atn aware in the last few
months we huue been trying our best to see that the despatches reach the
Provinces.

“'Mr, G. Rangiah Naidu: May I know from the Honourable Member whether
there is any controlled or fixed rate for handloom weaving?

. The Honourable Sir M. Azizul Huque: As far a8 I am aware, tbere is. no
/prlce controlled or fixed for handloom cloth. v

MArLARIA RAVAGES

1452, *Mr. T. S. Avinashilingam Ohettiar: (z) Will the ‘Becretary Yor
Education, Health and Lands please state the extent of the toll of malaria
in the last and present financial years?

\
oo dH o~

N
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0) In which part of-the country is it iostly prevalent?

«¢) How does it compare with' the pre-war attack and mortality ratese

Mr, J. D. Tyson: () In some Provinces deaths from maluria are separately.
‘recorded ‘only in municipalities. A staterhent showing reported déaths from
malaria for the years 1938 to 1948 is laid on the table. Figures for 1944 are -not
yet available. The reported figures cannot be relied on as entlrely accurate B8
the reports are not based on'a medical diagnosis.

(b) The main endemic areas are in Bengal, Assam, Blhar, the - Umted Pro-
vinces, the Central Provinces and Berar, and Madras but the disease is preva-
lent and epidemics are liable to occur in other areas also. :

(c) The available information including the recorded deaths from ‘fevers’
indicates that mortality froth malarfa was above the pre-war average in 1948
and the early part of 1944 in BengaI Bihar and the Punjab. Attacks of malaria
are not recorded. .

S

Statement showing reported deaths from Malaria in the different Provinees of Brzt:ah
India during .the year 1938-43.

1938 1939. . 1940 1941 1942 1943

Britieh India . . 1,677,866 1,411, 614 l§93,079 1,408,058 1,513,476 1,775,316
N.W.F.P* . . . 50 30 36 93 67 .70
Purjab . N . 5,016 2,477 3,218 4,366 1 938 6,861
Delhi . . . . 315 243 320 283 1,149 952
U.P. e e . . 819,057 754,168 717,319 707,456 747,462 800,694
Bihar* . . B . 1,320 4,373 3,777 1,067 1 1

Orissa* .. . N . 489 » 592 - 497 589 378 - 769
Bengal . - . . . 416,621 341,321 369,448 388,381 426,673 674,330
‘C.P. . . . . 302,250 276,432 265,265 269,233 285,673 254,109
Bcmbay . . . 29,790 28,833 29,602 32,099 28,906 " 32,818
Sind . . . - 1,686 1,64 2,108 2,731 2911 2,498
Madras® . R 1,190 1,393 1,271 1,335 1,827 1,787
Coor; . . . o .o .o .o .o L

Aasagx‘ . . . . ‘181 202 197 205. 256 290
Ajmer-Merwara® . . 1 3 14 ~215. 436 137

* For municipalities only.
1‘ Not available.

‘Prof. N. @. Ranga: Will Government enquire whether it is not a fact that”
malaria is spreadxng to new areas and that it is becoming endemlc in a larger
number of towns?

Mr, J..D. Tyson: We w111 examine. that. . .

Mr. Abdul Qaiyum: What is the percentage of increase in mortality
recorded in the three Provinces mentioned by the Honourable Member? '

Mr, J. D. 'Tyson: That is very difficult to say. As we have not got figures
of attacks, it is very difficult to say what the proportionate increase, if any, m
mortality is.

Mr. T.S. Avinashilingam Chettiar: In view of the fach that the disease xs~
wxdespread what steps are Government taking to fight~ malaria®

Mr. J. D. Tyson: Widespread distribution of quinine and quinine products.

Sardar Mangal Singh: The Honourable Member, said that figures are avail-
able only for urban areas. Does he mean to suggest that no records are kept
_ for rural areas? )

Mr. J. D. Tyson: No, 8ir: but figures are recorded only for mumclpal areas
in N. W. F. P., Bihar, Orissa, Assam, Ajmere, and apparenfly in Madras—I
am not quite sure whether it is Madras or Sind but in the other provinces
_figures are reccrded for rural areas as well.

. Lala Shar Lal: Mdy I know if Punjab is affected by malnrm?
Mr, J. 3. Tyson: Yes. :
NoON-INDIAN COMPANIES BEING SET UP IN INDIA

1463, *Zr. T. 8. Avinashilingam Chettiar: Wlll the Honourable the Com-
merce Member please stabe:

o
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. (a) whether tkere nas been lately a growth of pon-Indian companies bemng
set up in India and styling themselves us India Limited at the end of ihewr
aames; :

(b) whether Governmeut have investigated into the matter of their orgir, .
oapital and persounel; _

(¢) if so, the number of such companies now; anu

(d) what action he proposes to take in the matter? )

The Honourable Sir M, Azizul Huque: (a) (i) Five companies registered
outside British India with the words ‘India Limited’ at the end of their names
established places of business in'India during the four years ending 1942-43;
and .

“(ii) 108 companies were registered in India with those words:at the end of
their names during the five years ending 1943-44.

In regard to (ii), it is not known how many of these companies are owned by
non-Indians. Tt is, however, apparent that there has been no remarkable growth
during recent years of non-Indian companies of the nature mentioned.

(b) Noe. .

{c) Does not srise. .

(d) It is not proposed to take any action for -the present.

Mr. T. S. Avinashilingam Ohettiar: He says ‘for .the present’: Does he
propose to tdke any action in the future? :

The Honourable Sir M. Azigul Huque: It depends on the nature -of the
development. _“ .

Mr, T. 8. Avinaghilingam Ohettiar: May I know the capital involved?

The Honourahle Sir M. Azizul Huque: I am quite certsin that the majority
of them are not from outside. At a casual glance I find from the names—such
as P. C. Roy & Co.—thut they are not of foreign origin.

Mr. T. 8. Avinashilingam COhettiar: Will Government please place a list of
‘the companies on the table of the .House? - : )

The Honourable Sir M. Azizul Huque: If you require it, I will certainly
place a list. : o - -

Mr, K. 0. Neogy: May 1 know what significance is to be attached to certain
observations made in the second report of the Reconstruction Committee of
Council at page 23 where it is stated: . _ '

*It is a.matter for consideration whether action should not be taken to check the growing
tendency for companies domiCiled abroad to establish branches or subsidiaries in India for
the purpose of both’import and internal distribution.” ) -

The Honourable Sir M. Azizul Huque: That refers to a tendency. I am
expressing in terms of facts. Tendency is a tendemcy. I am expressing wha$
is the actual fact. But if there is anything as has been expressed in the report,
1 have no doubt that necessary steps will be taken to check it.

Mr. T. 8. Avinashilingam Ohsettiar: Will they please investigate the matter
and place the result before the Standing Committee for Commerce Department ?

The Honourable Sir M. Azixul Huque: I could do it if the House will agree
to expand my staff. . K )

Sardar Mangal Singh: May I know whether any company has been register-
ed with American capital? oo

* Thé Honourable Sir M. Azizul Huque: Not to my knowledge. 1 have got a
list, but from that I do"not think I can find out the caste, creed, colour, or:
country of the company. -

APPLICATION FOR HAJ PassaGE BY MR. HaBIBUR RAHMAN OF SYLHET

1454, *Mr. Abdul Qaiyum: (a) Will the Honburable Member for Common-
“wealth Relations be pieased to state if it is a fact that Mr. Habibur Rehman,
son. of late Mr. Saman Ali of Satgori, post office Kanaibazar, Sylhet, applied
for a Haj passage on the 11th September, 1944? -

(b) Is it a fact that, with reference to his application dajed the 11th Septem-
bet, 1944, the said Mr. Habibur Rehman was issued with a reservalion card
No. 2611 requiring his presence on the 2nd October, 1944 at Karachi?
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(¢) 1s it a faet that the said applicant presented hlmself at the Haji’s Camp
on the 2nd October, 1944 and Mr. Waziffadar made an order to the Mogul Line

for the issue of a ticket by the first batch?

(d) Is it ‘» fuct that the Mogul Line refused to issue the ticket in consultutlon
thh the Haj Officer?

(e) What were the circumstances under which the Haj Officer permxbted
the Shipping Company to refuse tickets against the Government of India_ ueser-
vation®cards?

The Honourable Dr. N. B, Khare: (8) Yes.

(b) According to the original reservation card issued to him, he ought to’
have reached Karachi not later than the 1st -October, 1944, ‘but he actually -
arrived {hue on the 20d October and a fresh reservation card was Assued to him.

(¢) Yes - .

(d) No. Mr. Habibur Rabman himself did not. register his nime at the
office of the. ‘Mogul Line’ for a ticket for the first sailing as du'ected

(e) The question does not érise.

Mr, H. A. Sathar H. Essak Sait: With reference to part (d) of the ques-
tion, where in it is stated “that the ‘Mogul Line' refused to issue the ticket in
consultation with the Ha] Officer, is there any such thmg‘7 Was the Haj
Officer consulted in not issuing a ticket?

«  The Honourable Dr. N. B. Khare: Not at all. N

Mr. Abdul Qdiyum: In view of the fact that a number of pilgrims have been
put to trouble, muy I know what steps the Honouruble Member hag taken: to

. prevent such unfortunaje happemngs in future?

The Honourable Dr: N. B. Khare: I know certain difficulties might have
arisen, certain inconvenience” nnght have been caused, but we know very well
that pllgnms have failed to xeport in tinie.

Seth Yusuf Abdoola Haroon: Doeb the Honourable Member know whether
the Port Huj Committee . . .

The Honourable Dr. N. B. Khare All complamts are inquired into, and
whatever is possible is done.

Mr. Abdul Qaiyum: May 1 know if the inquiring. officer is an independent
officer? It is no use having an mqulrv by the officer concerned. We must have
an independent agency for such gn inquiry.

The Honourable Dr. N. B, re: Oﬂicers cannot mquxre into complaints
against themselves; that is obvious.

Mr. H. A. Sathar H. Essak Sait: Hag the Haj Officer the authority to
‘permit or not to permit the issue of a tlcket?

The Honourable Dr. N, B. Khare: I want notice of that question.

Mr. Abdul Qaiyum: In view of the fact that the rules on the matter are
technical, will the Honourable Member see that people do not suffer on that
account?

The HonourableDr. N. B. Khare: Government will do their best.

Has PassaGE ¥or MR. MoHamMMAD KALA MIAN oF VILLAGE MAYANI

1455. *Mr, Abdul Qalyum: (a) Will the Honourable Member for Common-
wealth Relations be pleased- to state if it is a fact that reservation’card No. 1‘»7
dated the 16th September, 1944, was issued to Mr.-Mohammad Kulg Mian, son
of the late Mohammad Husain Ali Bhyan, village Mayani, post office Abutdrab
directing his presence at Karachi on the 1st Octobm 1944, with reference to his
appllcutlon, dated the -31st August, 19447

(b) Is it a fact that the said Mr. Mohammad:Kala Minn arrived at the Ha]l 3
Camp on the lst October, 1944 wjth a passport Trom his dlstrrct dated -the 27th
September, 10447 °

(¢) Is it a fact that the said pilgrim was dlrected to the Imperial Bank of
‘®India, Karachi, for payment of Hedjaz dues, and that he paid on the 1st Octo-
ber, 1944 _in the Imperial -Bank, Karachi, Rs. 714-12-0?

(d) What were the circummtances under which  he was nob given passage im

the ﬁrst batch?

?
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The Honourable Dr. N. B. Khare: (a) Yes.

_(b), (¢) and (d). He did not present himsel ot the Hajj Booking Office ab
any time before the date of the suiling of the first batch of pilgrim ships and
cou}d not therefore obtain"a ticket. .

HAJ PASSAGE rorR ONE MR. JAMALUDDIN

1456. *Mr. Abdul Qaiyum: (a) Will the Honourable Member for Common-
wealth Relations be pleased to state if it is a fact that reservation card No, 2378
was issued to one Mr. Jamaluddin, son of Jamal Mia, directing him to reach
Kerachi on the 2nd October, 1944, with reference to his applicatign, dated the
31st August, 19447 ‘

(b) Is it a fact that the above named pnlgrlm arrived in the Haji’s Camp on ;
the 2nd October, 1944, but was not given a steamer ticket? " If so, why?

The Honourable Dr. N, B. Khaye: (a) and (b). Reservation card No. 2553 .
was issued to him on arrival at Karachi on the 2nd October 1944 which he him-
-self failed to present to the shipping company for secur'ng a ticket as directed.

“Mr. Abdul Qaiyum: Mayv I know if this particular pjlyr'm reached the Haj.
Camp on 1he duy specified ? . )

The Honourable Dr. N. B. Khare : | believe he inust have.

Mr. Abdul Qaiyum: Whv was he not allowed to travel ? .

The Honourable Dr. N. B. Khare: He himsclf failed to present the card.
It wus his fault. p

HaJ PasSAGE FOR' ME. REHMAN ALI OF V]LI,A(‘I'. MAYaNI

1457, *Mr. Abdul Qaiyum: (a) Will the Honourable Member.for Common-
wealth Relations be pleased to state if it is a fuct that one Mr. Lkehmag Ali
Sarang, son of the late Ala Buksh Bhyan of village Maysai, post office Abutarab,
Chittagong, was issued with reservation eard No. 202, dated the 16th Sep(em-
ber, 1944, dirceting his presence on the lst October, 1944 ut Karachi?

(b) Is it u fact that the said Mr. Rehman Ali along with his twenty-cight
(ol]eagues reached Karachi on the. 1st October, 1944?

(¢c) Is it u fuct that the said Mr. Rehman Ali and his’ colleagues paid the
Hedjaz charges on the 2nd October, 19447

(d) Ts it a fact that the said pilgrim and his colleagues were in possession of
pilgrim passes, dated the 27th September 1944, fromn the Bengal authorities?

(¢) Why were these pilgrims not provided with tickets for the first batch?

The Honourahble Dr. N. B. Khare: () Yes.

(b), (¢,) (d) and (e). Haji Rehman Ali Sarang did not present his reserva-
tion card to”the Hajj Booking Officer at any time before the dete of the first
sailing-and could not therefore get a steamer ticket. As the names of Mr.
%rang s colleagues have not been stated I cannot give nny information regard-

them.
ng Abdul Qaiyum: May I know. if these 29 persons had to go back ‘or
where- they had to go?

The Honourable Dr. N. B, Khare: 1 have no information,

Seth Yusuf Abdocia Harodn: The Honourable Member made the statemend
that ‘these persons did not present themselves. Thev did present themselves

I ®us present there myself, T took themn up to the office, but they were short
of staff and they . could not ‘ssue the reservation cards. -

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Membgr
cannot argue a matter like that now.

HaJ PASSAGE FOR OERTAIN HOLDERS OF RESERVATION CARDS
1458, *Mr, Abdul ‘Qaiyum: (a) Will the Honourable Member for Common-
aeulth Relaticns be pleased to state if it is a fact thqt holders of reservation
eards Nos.:2552. 2515 and 2622 arrived ip Karachi in time. for _the first batch?

(b) Is it a fuct that steamer tickets were not irsued in ewhange for the above
mentioned rescrvation cards? If so, why?

(¢) Is it a fact that three days before the schedu'ed departure of stcamers,
one-steamer wayg released by the Haj Officer for cargo service with less than 109

pilgrims?
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The Honourable Dr. N. B. Khare: (a) and (b). The persons concerned
arrived at Karachi after the 30th September 1944 the last date prescribed for
the wrrival of pilgrims of the first batch. They were given reservation cards
on the 2nd Oclober 1944 which were nqt presented by them to the shlppmg
nompany for tickets as direted.

©) No. -

Mr, Abdul Qaiyum: Does the Honourable Member realise that it may be
possible for the officials concerned to' put forward these technicalities to get
over these difficulties? These papple are being put to a lot of trouble—t.hey
come from verydong distances only to he turned back.from Karachi.

The Honourable Dr. N. B. Khare: 1f they fiil to present the'r cards them-
selves, -1 do not know who can help them.

Mr. Abdul Qaiyum: May I know if the Honourable Member has appoin-
ted some ofticer to help the pilgrims to observe these prescribed technicalities ?

The Honourable Dr. N. B. Khare: Certainly.

Mr. Abdul Qaiyum: ‘May I know ‘what is the report of that officer about
these cases which I have mentioned ?

The Homourable Dr. N. B. Khare: 1 cannot give a report of other cases.
This is the informaton I lmw, got from the report itself. -

Mr. Badri Dutt Pande: Hus the Honourable Member ever gone to Karat.lu
to see the arrungements there?

" The - Honourable Dr. N. B. Kha.rr No; 1 ha,d not the good fortune to go
ere,

- PropucrioN oF ToBacco

14569." *Mr.- Manu Subedar: (a) Will the Secretary for Education, Heslth
and Lands be pleused to state how the total production of tybacco in the lutest
year, for which the figures are available, compares W1th sunh productlon in tae
year 1938-397.

(b) Has thue been any diminution since the peak was reached on account
of the ““Grow More Food’' cumpaign?

(¢) What cfforts hiave been made and with what sucocess for the grovfth oi
superior quality of tobacco in India?-

(d) Have any special strains been developed in India, or strains planted trom
Philippines, Cuba, or U. 8: A, or any other country?

(¢) Who has, on behalf of Government, undertaken the research with regurd
tc methods of curing tobacco. and for how long, at what cost and with what
results ?

(f) When dc Government expect the arrival 'of Burma cheroots and Manila
cigars to this country, and will the revival of this trade affect the growth of
tobaceo or its demand for the local cigar factories?

Mr. J. D. Tyson: (a) The latest year for which figures for production of
tobacco are availuble is '1942-43. The total production during this year was
4,81,000 tons as compared with 4,91,000 tons n 1938-39.

(b) There was a decreose from 12,92,000 acres in 1941-42 to 11,27,000 acres
in 1942-43, due in part to the Grow More Food campaign and in part to other
causes, - -

(¢) and (d). The Tmperial (‘-ounci] of Agricultural TResearch have -been
financing a Tobacco Research Sub-station at Guntur for several-years. Work
has also been cimrried out ‘b the Central Government at Pusa, by several pro-
vincinl Governments and by the Indan Teaf Tobaceo Development Co. As
regards Virginia cigarette tobacco, the variety found.to be generally most suit-
able for Tndian conditions is Harrison’s special. This is now_being grown from
seed produced in India, instead of depending on seed imported from the U.8.A."
A mew variety has been evolved at Guntur (Amarlo 5) which gives a brighter
eoloured leaf. Tmmproved varieties of hookah tobacco (Pusa 18) and Bidi to-
baceco (K 49) have also been evolved at Pusa and in Bombay respectively and
are grown on a wide 8cale. Some experimental work has dleo been undertaken
in Bengal for the production of Java, Bumatra and Manila tobacco with
imported seed. ' ' :
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(e) The tobaceo researeh Bub-station, Guntur has been carryng out research
on methods of tobacco flue-curing since 1837-38. Experiments are still being
conducted and it is premature to indicate results. Extensive research work in ¢
this direction is contemplated, to be undertaken by the proposed Indian Cen-
tral Tobacco Committee. *

It is not possible to indicate the cost involved in the experu:nents inasmuch
.as curing is one of the several items of the programme of work of the Tobacco
‘Research Sub-stat'on, Guntur.

(f) (i) The arrival .of Burma charoots and Manila cigars may be expected
when normal condntrons-retum

(ii) It is not possible to say at present the exient to .which the growth of
tobacco and its demand for local cigar factor es will be a,ffet.ted ‘by the import
of these articles from Burma. -

Mr, Manu Subedar: Do Government. expect to obV ‘ate the need for 1mpor‘
ted tobacco for mixing in cigarette making in this country at any time?

Mr. J. D. Tyson:. 1 must ask for notice of that.

Prof. N. G, Ranga: [s anygresearch being. carried on for eradicating the -
pest_that is damaging this crop, about which 1 “had already asked-last Session ?

Mr. J. D. Tyson: 1 do not know.

Prof. N. G. Ranga: - Is any effort being made to increase the productiv:ty
or yield per acre of the tobacco being grown in Guntur district and other places
in order to reduce the total area under tobacco so that it may be converted
for growing other crops under the Grow More Food Cumpalgn‘)

Mr. J. D. Tyson: I do not know whether it is with a view to diversing land
to fcod crops, but obviously improvemeut of the vield must be one of the objects
of research.

EcoNoMIC SANCTIONS AGAINST bov'ru AFRICA

1460. *Sardar Mangal Singh: Will the Honourable Mernber for Common-
weulth Relations please state

(8) whether it.is a fact that Government of India proposed economic ganc-
‘tions-against South Africa but the proposal was rejected by His Majesty’s Gov-
ernment; and -

(b) whether the Government of Ind]a propose to move again in the matter
and persuade Hi» Majesty’s Government to agree to their proposal if not, why
not?

The Honourable Dr. N. B. Rhare: (a) No.

* (b) Does not arise.

Sardar Mangal 8ingh: Do I understand that the Government of India did
not take up this question or that the information is of o confidential nature?

The Honourable Dr. N. B. Khare: No; as I stated before in the House,
the matter is certamly under consxderatxon but Government has . not taken -
any final decision yet in the matter. It is st’1l under consideration and when
the decision will be taken, certainly it will be made known. .

Prof. N. G. Ranga: Are the Government considering the queqtlon of recal-
ling the High Commisgioner from South -Africg ?

The Honourable Dr. N. B. Khare: . It does not.arise out of th's.

Mr. Hooseinbhoy A. Lalljee: May we know when the Governmenj are
likely to arrive at a decision ? ' .

* The Honourable Dr. N. B, Khare: As I have said before, negotiat'ons are
still going on’and the Honourable Member will understand that no decision can
be taken when negotiations are still going on. -

INDUSTRIALISTS’ MiSSION TO Brrrain

1461, *Mr. Manu Subedar: (8) Will the Honourable Member for Industries
and Civil*Supplies please state on what basis the composition of the mission of
big industrialists, which is proceeding to-the United Kingdom is determined ?

(b) Has any proposal been received for the inclusion amongst them of a
representative of Indian. shipping and shlpbuxldmg interests?

(c) If sof, what decision, if any, have Government reached on this progh= al®

-
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~ {d) What agenda, terms of reference, material or programme has been fixed
in connectior: with this deputation? ‘ . .

- (e) Is any official accompanying them from India, of will they be piloted by
officials of the India. Office ? o :
® (f) Is this delegation expected to submit any report to the Government of

- 1ndia? C i
" (g) If so0, will such a report be made.available to the Legislature?

The Honourable Sir M. Asizul Huque: (a) The industrialists concerned were
selected in view of the position they occupy in the Indian industrial world.

b) Yes. ' e -

gc)) The number of industrialists in the party has nocessarily to ,be l_im:lted.
It is not, therefore, possible to include represeptatives of every industry in it.

(dy There is to be no agenda. The visit will be unofficial in char’actey and -
“the members of the party will .be free tp arrange their programme and discuss
any matter, unfettered by any terms of reference or any form of Government
control. )

« (e) It is the intention, in compiiance with “wishes of the members of
the party, to send, if possible, an official from India as secretary to the party.

(f) No. T

(g) Doeés not arise. » .

Mr.-Manu Subedtr: In view of the Nuffield-Birla combination about which
a statement has been made from Lgndon, and the apprehensions roused amongst
the industrialists of this country, will the Government reconsider their dec'sion.

- with regard to this deputation and drop the deputation ?

The Homourable Sir M. Azizul Huque: -1 do not see ahy justiticat'on for
dropping the deputation even if there be some discussion between one Indian
concern and one British concern as to their future business. arrangements; we
have got firm control over our future plans. ) ' R

Mr. Manu Subedar: What safeguards are Goyernment contemplating to -
protect the progress of industry in India and keep it in Indian hands instead
of in the hands of large cartels and combinations ? .

Mr. President. (The Honourable Sit Abdur Rahim): That is a lgrge question
which the Honourable Member is raising. ’

Mr. Manu Subedar: I ame usking whether the Government .are giving any
hints to this deputation if that deputation is not to result in these world com-
binations ? . ) T T,

The Honourable Sir M. Azizul Huque: I completely repudiate the idea that
this deputation is. being arranged for any purpose except to serve the best indus-
trial interests of India, and there is no idea in the mind of Government that
therc will be anything to justify the fear which is in thé mind of my Honour-
able fiiend.

' SARASWATI VALLEY PROJECT AT AJRER

1462, *Mr. Sri Prakasa: Will the Secretary for Education, Health and
Lands be pleused to state: )

(a) if it is a fact that the water-works scheme known as the Baraswati
Valley .Project was started in 1941 or 1942 at Ajmer and that all work therecn
has now stopped; and - - « .

(b) if Government propose to considér' the necessity of restarting the work
in view of the water scarcity at Ajmer? ,

Mr. J. D. Tyson: (&) and (b). I would invite the attention of the Honour-*
able Member to ‘the reply given by me to starred quest'on”No. 648-on the 5th
March, 1945, ' . )

Mr. Sri Prakasa: Has there been uny further progress since then? _

Mr. J. D. Tyson: We. are trying again to see whether the material is
available. .

Mr. Sri Prakasa: The Honourable Member is certa'nly aware of the deep
discontent in Ajmer for want. of water; and may I take it that the Govern- .
ment is seriously considering the projects?

Mr..J. D. Tyson: Yes, Sir. '
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" REPORT ON WORKING OF FOOD ADMINISTRATION IN AJMER-MERWARA )

1468. *Mr. Sri Prakasa: Will the Honourable Member for Food be pleased

to state: , L

_ (a) if he has received the results of the enquiry held into the affairs of the
working of his department in Ajmer-Merwara by the Food Commissioner and
Foogl Regional Commissiener and the steps, if any, he has taken as a result of
the ‘report;. and S ’ : )

(b) if the Chief Commissioner of Ajmer-Merwara has issued the notification
saying that the public shall have to accept wheat and barley in the future
with an admixture of 30 per cent:” of dust, etc.; and if the department’s
consent in the matter has been secured? - '

The Honourable Sir Jwala Prasad Srivastava: (a) No formal eriquiry waé
held, but the Ch'ef Commissioner, assisted by officers of my Department has
effected much improyement in the food administration of ‘Ajmer-Merwara.

(b)* No, S'r. - ) . : }

Mr. G. Rangiah Naidu: Ts it a fact that the Food Department is compel-’
iing purely rice eaters to take wheat to the extent. of one-sixth of their ration?

The Honourable Sir Jwala Prasad Srivastava: I submit that does not arise
out of the question on the paper. o ‘ .

Mr. Abdu' Qaiyum: Is this being done in Ajmer Merwara?’

The Honourable Sir Jyala Prasad Srivastava: XNo.

"Mr, Sri Prakasa: With relerence toc the reply to part (b), will he please
inquire into this mater, because 1 have information that such a notification has
been issued ? : - :

The Honourable Sir Jwala Prasad Srivastava: I am afraid the information
which my Honourable friend has got is not correct. 1-have inquired into the
" matter. : .

Mr. T. S. Avinaghilingam Ohettiar: Let him give rice or wheat but with-
out mud. _ . . >
CONTROLLED RATEs OF PKICE OF RICE IN DHANBAD SUB-DIVISION

1464. *Mr, K. O. Neogy: (a) Will the Honourable the Labour Member be
pleased to state the present local controlled rates of price per maund of the
different kinds of rice in Dhanbad Sub-Division in the Province of Bihar?

(b) At what rates is the Proyincial Government charging the two Coal
Trade Organisations for supplying rice for the benefit of colliery labour? Is
any incidental charge realised by that Government from the said Organisaticns
in addition ‘to the controlled price of rice in' Dhanbad Sub-Division? If o,
at what rate and for what reasons? ' ’

(c) Has any complajny been received recently from the TIndian Collieries
Union stating that the Joint Pools are still charging from™its memberg approxi-
mately Rs. 4 per maund of rice, over and above the local controlled prices?

(d) Has any comprehensive report -been ohtained by Government in this.
or any connected matter, from the Welfare Commissioner who is stationed,
at Dhanbad?

The Honourable Dr. B. R. Ambedkar: (a) The wholesale control rates for
rice in Dhanbad Sub-Division are Rs. 11/- and Rs. 12/- per maund for coarse
and medium qualities respectively. The corresponding retail rates for the 2
qualities of rice are -/4/74 and -/5/- per seer. 4

(b) The Provinfial Government are charging the two coal trade organ’sa-
tions the basic wholesale control rate at the source of supply of Rs. 9/, per

maund for coarse and Rs. 10/- per maund for medium quality plus -/4/- per
maund to cover administrative charges. The organisations have to pay in
addition the cost of the bags and the actual incidental charges incurred in-
effecting despatches of rice from the source of supply to the consuming centres..

(c) Yes, Sir. - ) '

(d) NO. . - [ ]
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Mr. K. ©. Neogy: With regard to (b), is the Honourable Member in 8 pogi-
tion to tell the House whether the resulting price which is charged to the 5301-
lieries is higher than the local controlled price, having regard to all the diffe-
rent levies which are paid? ’ ' ]

The Honourable Dr. B, R. Ambedkar: I am afraid I have not made any

*calculations. '
* M. K. O.“Neogy: “That is really the point of the complaint.

The Homourable Dr. B. R. Ambedkar: My Honourable friend can make
the calculations. “ .

Mr. K. C. Neogy: With ragard to (d), I take it that this officer is an officer
of the Government of India? .- - .

The Honourable Dr, B. R. Ambedkar: Yes. . :

Mr. K. 0. Neogy: In view of the frequent. complainfs received in regard to
this question, will the Honourable Member consider the desirability of obtain-
ing a report from this officer as regards these matters? )
- The Honourable Dr. B. R. Ambedkar: This work will fiot fall ‘within the
purview of hig duties. This is & matter for the Provincial Governments.

Mr. K, 0. Neogy: The Honoursble Member is aware that-the. complaint
amounts to this, that the Provincial Government is not fully co-operating with
the Central Government in the matter of making rice supplies to the collieries
reasonably cheup ? )

The Honourable Dr. B. R. Ambedkar: [ wll get into touch with the Pro--
vincial Governiment, but I do pot think 1 can ask thegCoal Welfare Commis-
sioner to deal with this matter. '

PRrODUCTION OF BUGAR .
1465, *8ri K. B, -Jinaraja Hegde: Will"the Honourable the Food Member
. be pleased to state: '
(a) the annual total production of sugar in the country;
(b) whether production has incregsed since 1939;
(c) the annual total exports of this country and to what places it was
exported ; _ T ”
(d) how the present shartage is explained; =
{e) the basis of distribution of sugar to various provinces; and
(f) whether the production in Native States is also taken into consideration?
The Honourable Sir Jwala Pragad Srivastava: (a) The total annual pro-
duction of sugar in India has varied between 10 and 12 lakh tons in recent
years. ~ - . _
(b) Production was highest in 1839-40, and 1943-44, at about 12} lakh tons,
but was not so high in the intervening three years.
(¢) The annual total exports are about 17,000 tons of sugar to meighbouring
countries, .
(d) The present shortage is due to increase in popubation, incrensed require-
ments of the Defence Services, the relatively high_increase in urban population
which is the main consumer of sugar, and higher purchasing capacity of the
public. It is also due to the estimated fsll in production in the current year.
(e) The avaiiable supply of sugar is distributed to various Provinees und
States on the basis of their pre-war average consumption during the years
1935-36 to 1938-39. Adjustments are, however, made in special circumstances.
(f) Yes. -
Sri K. B. Jinaraja Hegde: With reference to (c), is it not a fact that the
Provinces are not gdtting evén their 1985 average quota even today?
The .Honourable Sir Jwala Prasad Srivastava: I am not aware. I am-giv-
ing them according to the average consumption during that year.
* 8ri K. B. Jinaraja Hegde: They are not getting that quota even today? .
The Honourable Sir Jwala Prasad Srivastava: What provinee doeg the
‘Honourable Member refer to? 1f it is Madras, I will inquire into the matter.
I am not aware that Madras is not getting.its quota. .
© Seth Yusut Abdoola Haroon: Is the shortage of sugar™due {o shortage of
- cane {lantation ? . :

-

\
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The Honourable Sir Jwala Pfasad Brivutavr ‘I do not think it arises out
of this questﬁn -

Seth Yusuf Abdcola Haroon: It.does arise. How is the’ present shortage
explained ? : ' C .

The Honourabie Sir Jwala Prasad Srivastava: There are a number of causes
for the present shortage. One of them is smaller cultivation of cine. '

NoN-INOREASE IN SIZE OF RATION IN MALABAR .

1466. *Sri K. B. Jinaraja Hegde: Will ‘the Honourable the Food Member
be pleased to state:

-(a) whether he is aware that the Advxser to His Excellency the Gbvernor
of Madras in charge of Food made a statement in the Madras Provincial Food
Council that the size of ration in Malabar could not be increased to 1 lb. per
adult per day, because Railways were not placing -enough wagons to carry the
grains to West Coast; if so, whether it was true; and

(b) if the wagons are available now to carry foodgrams to .West_ Coast; if
not, do Government propose to arrange for altematlve transport for the s'nd
purpose‘?

The Honourable Sir Jwala Prasad Srivastavr (8) and (b). I understand
that the Adviser "sa’d that the main difficulty was transportat'on. Arrange-
ments to overcome this have been made.

Mr. T. S. Avinashilingam OChettiar: Now that the wagons are. aya.]able,-
from when will the increased ration of one pound per day be given?

The Honourable Sir Jwala Prashd Srivastava: As #ion as the stuff is there
to make the ration ene pound a day poss'ble. » .

Mr. @. Rangiah Naidu: Haus any inquiry been made to ﬁnd ‘out whether
one pound of rice is sufficient for a man who can eat more than that ?

HieHER S1zE OF RATION IN DELHI

1467. *8ri K. B. Jinaraja Hegde: Will the Honourable the Food Member
be pleased to state:

(a) whether Central Government have sccepted: the principle involved -in
resolution No. 1(b) of the 5th All India Food Conference, namely, that until
all deficit areas can be ensured sufficient supplies to enable them to sustain, &
basic -ration of 1 lb. of cereals per adult per day, the size of the basic ration in
any arca should not exceed that quantity; if so, why the size of - ratlon in
Delhi is still kept at ¥8 ozs. while In Malabar it is 12 ozs.;

(b) whether any time limit was given to Provincial (rovcrnments and Sta&eq
to conform to the principles laid down in that Conference;

(c) the size of the supplementary ration agreed to be given to manual
warkers, and if the cultivators of foodgrains come under that class; if uct
why not; ,

y(d) whether he is aware that in the Madras Presidency & child up ‘to 2
venis is not antitled to any ration; -

(e) the sanction behmd the resolutions of the All India Food Conference;
and

(f) whether Government. propose %o keep a constant watch over all Govern-
ments and direct them to follow the resolutions to which they are parties?

The Honourable Sir Jwala Prasad Srivastava: (a) The principle of the
Resalution has been accepted. It lays down the size of the basic ration in urban
areas assuming that in addition a supplementary ration is provided for heavy
manual workers. Where no such supplementary ration -is provided, as in the
case of Delhi, the Government of Inda are prepared to allow a higher basic
ration up to a limit of 8 Ibs. per week.

(b) No, Sir.

(¢) No scale has been laid down; but in urban rat'omng administrat'ons are
_advised, sub]ect to supplies being available, to ajm at the provision of a sup-
plementary ration for heavy manual workers upto 50 per cent. of the Basic
ration. Gultivators of foodgrams ‘are not excluded from-the category. of heavy

manual workers.
(d) Yes, Sir.
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(¢) They have the force of recommendations to the Government of India,
embodying a large measure- of agreement and comamon purpdse between Pro-
vincial and State Governments, on the subjects with which they deal.

(f) The Government ot India will make every gndeavour to that end.

Prof. N. G. Ranga: In view >t the fact that in several townesin the Mudras
Presidency cultivators living in urban areus are not treated us com'ng within
the category of heavy manmnal labourers, will the Government of India issue
definité insiructions to see that these people are included within that category?

"Thé Honourable Sir Jwala Prasad srivutava' "We have already done 80,
as Lhave stated in my answer;

- Prol. N. G. Ranga: 'The Honourable Member only sa'd thut they are not
excluded ‘rom this category. 1t does not mean that they are to be “included.
dn either case, the agricultural worker who does heavy manual labour takes
‘much more food than one pound, as was mentioned by my Honourable friend
Mr. Rangiah Naidu.

The Honourable Sir Jwala Prasad Srivastava: The negative mcludes the

ogitive.
P Prof, N. G. Ranga: What is the ob]ect on to give a definite instruction on
the lines I have suggested, unless the Honourable Member has got any mental
reservation ?

The Honourable Sir Jwala Prasad Srivagjava: I will with pleasure draw
the sttention of the Madras Government to this matter.

COMPULSION o PEXTILE MILLS T® PURCHASE Leasg-LEND Goobs

1468. *Mc. K&nu\Subedu (a) Will the Honourable Member for Industries,
and Civil Supplies pleuse state if it is a fact that textile mills are compeiled '
- to purchase Lease-Lend goods under compulsion and threat such as is con-
tained in the following letter, from T. P. Barat, signing for Textile Cormmis
sioner, addressed to cotton mills in India, dated the 19th February, 1945:

“Plense refer to this Office Circular No. CX2(8)/LL/17955, dated 27th
December 1944, for which I'hold your acknowledgmens, requesting you to
place orders for gross Lease-Lend Shuttles with Messrs. Nowrosjee Wadia &
Sons, Bombay, It i observed that you have not so far acted in accordancé
“with these instructions.

2. In this connection. you are mformed that the Mill-Stores .and Priority
Assistance Committee of the Textile Cobntrol Board have recommended  that
if you do not placesorder for Lease-Lend Shuttles with Messrs. Nowrosjee
Wadia and ‘Sons Ltd., Bombay, under advice to this Office within 14 days
from the receipt of t}ns letter, all assistance to you for procurmg -gtores, fuel,
cotton, etc., would be suspended forthwith.

» '3 You are therefore requested  to place your orders fqr the full quantity
of shuttles concerned within the time limit specified above; otherwise. this
office would have no option but to act on the recommendations of the Mill-
stores and Priority Assistance Committee?’’

(b) What is the total quantity of shuttles so imported? How does ‘the
price, at which they are to be taken from a specified single firm, compare with .
the pre-war price and with the price of shuttles manufactured in this zountry?

(c; Have Government given any assistance to shuttle manufacturers of
India and have they considered the effect of their action én thoge who have
produced shuttles in  India during the war?

(d) -What is the object of shuttling out stores, fuel, and cotton from peoole:
who do not place orders for shuttles as called updn because they have udeq1mt=
number in stock?

(e) Is it a fact that the, Lease-Lend shuttles work out at Rs 125 per dozen
" a8 against the local price of Rs..80 to 70 and the British price of Rs. 76 ver
dozen, and is it alsn a fact that the Lease-Lend shuttles have .been fmmd
inferior and unsuitable for the requirements of looms in India ?

Xhe Honourabla Sir M. Azizul Huque: (a) Yes. It is not hpwever under
threat or compulsion that the wills are asked to purchase these Lease-Lend
shuttles as would be apparent from the answers below.
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) X i ‘mpol s was Rs.
b) 1,000 gross. The average pre-war price of :mported shuttles was
20/(- i)er dozen. Prior to the introduction of control over selling price of shut-
tles on the 3lst December, 1042, the price of indigenous and imported shut-

-tles ranged between Rs. 225/- and 300, - per dozen. The order for the Leose-

Lend shuttles was placed on the 30th September, 1942, at a price gf Rs. 123/1’ -
per dozen. The maximun price for 1he imported shuttles was tixed on the

81st December 1942, at Rs. 84/- per dogen: The revised ce'ling price due to

impraved’ supp'y position and distribution and price control ‘s now Rs. 75/- per
g:)lgeg. Indilglelfymlls ‘shuttles manufacturers were not able to manufacture at
these rates and accordingly the'r prices were not subjected to control.

(c) - Yes, but unfortunately it has been impossble to procure supplies of
suitable timber out of which satisfactory shuttles can be manufactured in India.

(d) Those shuttles were imported by Government at the express wish and on

the recommendation of the mili industry through their representat'ves on'the

Mill-stores und Priority Assistance Committec of the Textile Control Board.

-In these crcumstances th's Committee has ruled that it s only fair that any

mill which can use these shuttles should receive its share on a pro-rata basis
irrespeetive of their cost and any such mill refusing to purchase these shuttles
would be deprived of any Government assistance to procure.essential mi'llstores
like fael, cotton etec.

(e) Yes. 'These shuttles are iyferior 1o Engliéln ghuttles but they are not
unsuitable for use in the mills to whom they have been allotted.

Mr. Manu Subedar: - Will the Honourable Member give an assurance that
all assistance would be rendered to the local shuttle manufacturers who have

»

helped this country during the war period by permitt'ng them to import the

necessary wood from outside and make the dollar exchange available to them,
if a representation is sent to the Honourable Member ? T

- The Honourable Sir M. Azizul Huque: I received ‘a representation and I
had a long discuss’on with the Bharat Timber works at Bombay, f 1 remember
the name aright, and I am having that question examined as to what extent
this industry can be developed within India? : .

Sir Vithal N. Ohandavarkar: 13 the Honourable Member aware that shuttles
received from America were not delivered by the manufacturers in accordance
with specifications sent out from here by the Textile Stores Controller?.

The Honourable Sir M. Azizul Huque: I am not aware of that. . I shall
make enquiry into that. I admit they are inferior to English shuttles, but
they were ordered at a time when theme were no shuitles available and it was
on the reconnuendation of ‘the Committee we d'd it and it is only fair that any
mill which cun use thegse shuttles should recelve its share, o

Sir Vithal N. Chandavarkar: 1t is not a question of inferiority. Is the

Honourable Member uvggre that it is d’fficult to use these shuttles because they
are- not in accordance with

; ; specifications of .shuttles which we ordinarily -use
in this country ? . : . o

-

The Honpurublg Sir M. Azizul Huque: This is a po'nt quite outside the
question which was put by my Honourable Triend, Mr. Manu Subedar, but in
view of the specific question which he has raised, if my Honourable friend
drops a lne to me, I will have the specific question examined. ‘ N

. AREA UNDER IRRIGATION IN BALUCHISTAN
. $1469. *Mr. Abdul Qaiyum; Will the Honourable the Labour Member please
state: ) : ' '

(a) the total area brought under irrigation in Baluchistan singe the war
began; '

‘(b) how much of such area was brought under irrigation by Government
-and how much by private enterprise;
(c) the- total amount spent by the Government on such projects; and

(d) whether any sums were advanced to Zamindars for bringing land® under
irrigation?, s ~ '

S /

.. +Answer to this question laid on the table, the questioner having exhausted his guota.
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The Honourable Dr. B. R. Ambedkar: (a), (b) and (c). No spbstantial
-areas have been brought under irrgation in Baluchistan since the war began;
but two flood control schemes, sanctioned by Government, costing about Rs.
68,000, will add about 1,000 acres. As a result of more.intensive oultivation
of lands under ‘irrigation and expansion of dry farming coupled with the Admi-
nistration’s procurement measures, Baluchistan has become a surphis province
with wheat, paddy and Jowari for.export to other provinces. .

J(d) The information is being collected.

v LIQUOR SHOPS IN VICINITY OF KAILWAY Cou. MinEs

1470. *Shrimati K. Radha Bai Subbarayan: Will the Honourable the
Labour Member please state:

(#) if iv is8 a fact that there are hquor shops in the vicinity of ltullway
coal mines; and, if so, the days and hours when they are open; :

(b). whether the management of these Inines are aware that these uant
shops tempt miners to waste their wages on drink and ruin their health and
that,’ consequently, the attendance of the miners and the output of coal in
the mines on the day following the pay- -day is adversely affected;

(c) if the reply to (b) sbove is in the negative, whether Govemment
propose to call for a report on the matter; and

(d) whether Government also propose to ask the authorities concemed

either to abolish liquor shops in mining areas, or to restrict the hours of open-
ing and the quantity of-liquor sold per individeal and to close them fully on’
. pay-days?
P y'l'h.o Honourable Dr. B. R. Ambedkar: (8) Yes. There are liquor shops in:
the vicinity- of coalmines owned by rflways as well 'as by others. I regret 1
have at_present no information about the days and hours of opening but 1 shall
obtain it and pace it on the table of the House. .

(& No.

(c) Government will call for a general report on the relations between drink
and the health and productionof miners.

(d) Bxcise administration is a Provingial subject. On receiving & réport,.
however; Government will consider -if any recommendations appear neccesary
in renard to liquor shops.

I should add that.about December 1944 the retail prices for dist’ llery liquor
in the Bihar coalfields was increased and the Provincial Government is watching
the effect of this increase of prices beforé considering any other act’on to res-
trict the consumption of liquor. A %eport veceivgd last year from Bengul sug-
gests ‘that there has been no evidence of. excessive consumptlon of drink in
the Bengal coalfields area. ,

Shrimati K. Radha Bai Subbarayan: Sir, in viéw of the fact that the coal
situation is very grave in this country and that it is nacessary to have the utmost
output .from coal. mines, will Government consider the importance of taking
immediate steps to close down the liquor shopa in their vicinity, even though xt
is a provinc ‘al matter ?

The Honourable Dr.”B. R. ~Ambodk&r‘ I am afraid we have no control as
the Honourable. Member suggests.

Mr, @. Rangiah Naidu' May I know if the liquor shops were located in the
vicinity with the consent of the Local Government?

"The Honourable Dr. B. R. Ambedkar. I 88y, that is a matter for Provineial
‘Government.

PrIMARY SCHOOLS FOR RAILWAY CoAL MINERS’ CHILDREN

14717 *Shrimati K. Radhs Bal Subbarayan: Wil] the Honourable the Labour:
Member please state:

(a) whether there are any pr'mary schools for children of the miners work-
ing in the Railway-owned coal mines; and, if so, the number of schools and
pupils—boys and girls—attending each: of them,

(b) whether the number of schools and puplls has inecreased’ or decreaged
since June, 1939, and what the _difference now is;
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(o) whether .these uchools are co-educational, and if there are women teachers
on their staff;

(d) if a mldday meal is provided to the pupils at these schools; and, if not,
why not;

)Ea) whether these sehools are under entire”or partial nflliagement of -the Coal
Mine Authorities or under some other local uuthorities; and

(f) what steps Government are takmg to pmmohe elementnry education
among miners ?

‘The Honourable Dr. B, R. Ambedkar (a) Yes. 1 regret 1 hawe no detailed
information about tht numbers of schools but I shall obtain it. . As regards the
number of children of miners attending the schools, it will not be easy to obtain
the information as the schools are open to other children as well.

(b), (¢) and (d). 1 have no information but 1 shall obtain it and place it on -
the table of the House.

(¢) The schools are under the management of the Hazaribagh Mines Board
to which the leway collier'es make financial contribution.

(f) The reeponsbility for educatiorel} facilities is primarily that of the I'ro-
vincial Governments.

Shrimati XK. Radha Bai Subbarayan: Sir, t»h(. Honoursble Member told us
the other day that there is a welfare committece, may 1 ask if the Honourable
Member will draw their attention to the suggestions that I have made . in this
question und IlbO get a record of the children of the miners who attend the
schoois ?

The Honourable Dr. B. R. Ambedkar: Therc js nothing to prohibit the
Welfare Committec from interesting themselves in this and taking action in -
the matter.

Shnmati K. Radhs Bai Subbarayan: I wamt to know, Bir, if the Govern-
ment will give matructlona to this' Committee to gwc their attention to these
mafters ?

The Honourable Dr. B. R. Ambedkar: Yes, it might do, there is nothmg
to prevent the committee from doing it.

CALOUTTA MARWARI CHAMBER OF COMMERCE'S STATEMENT RE COTTQN
TRXTILES SUPPLIED .TO BENGAL

1472, *Mr. K. 0. Neogy: (a). Has the sttentiop of the Honourable Member

tor Industries and Civil Supples been drawn t3 a statement, issued by the

+ Murwan  Chawber of Commerce of Caleutta, published in the 4mrita Bazar
Patrika, dated Caleutta, the 16th March, 1945 (8rd Dak Hdition) and other news-
papers, questioning the accuracy of official statements to the effect that Bengal
received more than her quote of cotton textiles during the period of six months
ending December, 19447

(b) If the answer to (s) be in the affirmative, will the Honourable Member
please make a comprehensive statement denhng with the various points of
critic.em raised by.the said Chamber? . .

(c) On whieh dates wus any embarg: imposed on the exportation of cotton
cloth and yarn to Tibet, Nepal and = I3hutan, respéctively, and from what

- sources did these countries use to obtain their supplies of cotton cloth and yam
prior' to the imposition of the said embargo?

(d) Is any preventive staff of the Central Customs Department posted av
any pont. on the communication routes between India on the one hand and
Tibet, Nepal and Bhutan, respectively, on ‘the other, and what are the duties

. of the said staff with reference to auy traffic in cotton yarn and textiles?

The Honourable Sir M. Azizul Huque: (a) Yes.

(b) (i) The Textile Comnmissioner’ has converted the figures of actual des-
patches in terms of yurds.as revealed in the customs figures into bales at the
rate of*1,500 yards to-one baie

(i) It was *decided to fix a separate quota for Assam on the representat.lon
of the Agsam authoritieg, who claimed that "t.hey were not receiving their share
ot cloth Out- of the total allotment to the Bengal deficit zone.
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(iii) The question of taking account of the incresses in population. since that
date and the revision of quotas is now under consideration. Co
(iv) The Textile Conimissioner. had In January last invited all Provincial
Governments to furnish any reliable and- verifiable figures. to himr in regard to
their internal cloth ”’duction, if they felt thut the basis on which the Textile
Commissioner had proceeded to fix the atlotments was incorrect. The Textile
Commissioner will undertake a revision of the quotas as soon as lie réceives this.
information from Bengal and other Provincial Governments. - . . '
I am placing o full statement replying to all the points raised in the Cham-
ber's statement on the table.
() No embargo on export of cloth and yarn to Tibet and Nepal has been
. imposed by the Central Government. Certain quantities of textiles have always.
been exported to these countries from India but procurement of cloth specifi-
vally for export is now impossible except ngainst'export licenses issued hy or
under the orders of the-Central Government within the prescribed quota. The
question of embargo on exports to Bhutan does not arise as 't is treated. as
part of India in the Bengal deficit' zone for the purpose of the scheme of dis-
tribution of cloth and yarm. : o
* (d) Yes. The Central Excise staff is posted at the commumication routes
between Indiu on the one hand and Nepal and Bbuton on the other hand; but
such staff is not doing any customs preventive work at present. In regard to-
the communication routes between Indin and Tibel the necessary control is
being exercised by staff under the control of the Political Officer, Sikkim,

o Statement.

(i) The Maiwari Chamber contends that the basis of ‘one bale being equal to 1,500 yards.
which is assumed by the Textile Commissioner, is wrong. This criticism is based on u
misapprehension of the position. Despatches tp Bengal have been mostly by gea and the
Textile Commissioner has converted the figures of actual despatches in terms of yards as
revealed in the customs figures into bales at the rate of 1,500 yds. to one bale. If a smaller
yardage content for a bale had been ussumed by him, that wounld merely have given a higher
;l;mbﬁl‘ of bales but wonld not have affected the total number of yardage despatched to

ngai. . - .

(ii) The next point made by the Chamber is that huge quantities of, cloth had been export-
ed to Assam from Bengal up to the 7th November 1844 on which date export to Assam was
banned. Aguin. this criticism ~is, based on wrong information. For a time Assam, was
treated s part of the Bengal deficit zone and cloth which was despatched to Bengal included
her requirements also. = Because of this .fact, the total qtola allotted to the Bengal deficii
zone was arrived at on the basis of the total. population of the two Provinces. - It was
decided to fix a separate quota fof Assam on tﬁz representation of the Assam authorities.
who claimé®l that they were not receiving their share of cloth out of the total allotment to the
Bengal deficit zone. In other words, so ¥ar from Bengal having suffered hecause of exports
during this period to Assam, Béngal actually appears to have gained to the extent of the
quantities which may have failed, gor any reason,.to pass on to Assam. '

,(iii} The next point raised is that no account is taken of the ‘increased population of
Bengal. This'is correct. In the absence of any definite information as to the estent of
increase for the purposes of allotting cloth throughout the country, the Textile Commissioner
has worked on the basis of the 1841 census figures. The question of taking account of the
‘increases in population since that date and the revision of quotas is now under consideration.

(iv) The Chamber maintains that the estimate of the output of logal mill' and handloom
production, which has been assumed by the Textile Commissioner for ihe purposes of .arrjiv-
ing at the quota which Bengal should receive from outside, is iricorrect. he Textile Com-
missioner had in’Jannary last invited all Provincial Governments to furnish any reliable and,

, verifiable figures to him in regard to their internal cloth production, if they felt that the
basis on which the Textile Commissioner had proceeded to fix the allotments was incorrect.
The Textile Commissioner will undertake a revision of the quotas as soon as he receives this
information from Bengal and other Provincial Governments, = o

Other points raised in the Chamber’s statement relate to internal distribution.

Mr. K. O. Neogy: Hag the Honourable Member satisfied himgelf that who-
‘ever may be the authority for exercising check over smuggling to Tibet and
Bikkim is doing it efficiently ? : .

The Honourable Sir M. Azizul Huque: There hds recently been a conference
over that question and we have brought it to the special notice of the: Political
Officer, and I think if 1y Honourable friend goes to that part of the country.
he will find that it is easy to check things at that end. :

Sir Cowasjee Jehangir: Under which Government is the Political oﬂiqer?

The Honourable Sir M. Asizxul Huque: Under the Government of India.
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Sir OOM“ Jehangir: Surely the Honourable Member has conh'ol as o
how it is working? .

The Honourable Sir M. Azizul Huque: Through the relative Department.

8ir Cowasjee Jehangir: . Does the relative Department do its work?

The Houourable Sir M. Asziznl Huque: As I already: replied, this question
has been examined at a conference and we have drawn the special attention of
the officer to its importance.

11478*—1478%. ' .

RI0B BROTTING IN GOVERNMENT GODOWNS IN MANIRGANJ

1479, *Mr. A. Satyanarayana Moorty: (a) Will the Honourable Member for
Food please state if the attention of Government has been drawn to the news
published on page 5 of the Hindustan Times dated 17th instant that 1,00,000

,xgaundls); ?of rice was rotting in Government godownms in Mamkgan) (Dtoco-
enga)

(b) Have they verified if this is a fact ?

(¢) Do Government propose to make enquiries and find out the person or
persons responsible for such a large wastage?

(d) What steps do Government propose to take to prevent recurrence of such
happenings? -

The Honourable Sir Jwala Prasad Srivastava: (a) Yes.

(b), (¢) and (d). An enguiry has been made from the Bengal Government
and the information will be laid on the table of the House when received.

. Mr. G. Rangiah Naidu: May I kmow from the Honourable Member whether
he is going to visit the storage place and find out if the foodstuffs are pro-
perly secured?

Mr, Preaident (The Honourable Sir Ahdur Rahim): The Honoursble Member
said he would collect information and lay it on the table.

Mr, @. Rangiah Naidu: 8ir, I should like to know whether the Honour-
able Member is going to visit the places of storage of foodstuffs . . . .

Mr. President (The Honourable Sir Abdur Rahim): -©Order, order. That
does not arise at all.

\

FoovsTury DESTROYED IN BENGAL

1480 *Mr. A. Satyanarayang Moorty: Will ‘the Honourable the Food
Mewber please. gtate the total quantity and value of foodstuff that had to be
destroved in Beugal in 1944 for want of proper care in storage?

The Homourable Sir Jwala Prasad Srivastava: An®enquiry has been made
from the Bengal Government and the information will be laid on the table of
the House when received.

Mr. Sri Prakasa: Is it a'fact that very often these foodstuffs are stored in
the open and exposed to rain and wind ?

The Honourable Sir Jwala Prasad Srivastava: No, Sir, that'is not a faot.

Dr. P. N, Banerjea: Is it a fact that large quantities of rice deteriorated
at Munshigunj and a conslderable quantity of atta also deteriorated at Dacca
recently ?

The gonour&ble 8ir Jwala Prasad Srlvuuva. I am unablé to answer thas
questlon without notice. ‘ '

Foop ScARCITY IN ORISSA{

1481 *Mr. A. Satyanarayana Moorty: (a) Has the attentiem ot the Honour-
able the Food Mémber been drawn to & news item published on gage 4 of the
Hindustan Times Evening News, dated the-16th. March, 194f, regerding o
‘statement by Mr Bisvanath Das, Ex- -premier of Orissa, saying the!, the condi-
tions in Orissa are deplorabie and people are living on ‘‘banshini’ & preparation
made of bamboo trees?

(b) Do Government propose to verify the facts and see that sufficient qgan-
tity of rice and other essentml foodstuffs are immediately supplied to Orissa ?

+These questions were withdrawn by the questioner.
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BOPOSAL TO OL0SE DOWN SILVER JUBLEE T.B. HospitaL aNp MuNICIPAL
) : T.B. CriNig, DELHI )

1483 *Mr. . Satyanaraysna Moorty: Will the Secretary for Education, Health
and Lands please state: :

(a) whether he is-aware that the Delhi Municipal Committee have decided
to close down Silver Jubilec Tuberculosis Hospital and the Municipal.T. B.
Climc from July 1945; _ : ' o

. (b) the reatcns for not provincialising the above institutions; and

(¢) it Goverument of India propose to give a grant-in-aid to keep them
running for the present if they cannot provincialise them forthwith? -

Mr. J. D: Tyson: (a) Yes. - '

(b) Owing to deterioration in the financial position it has been necessary to
svoid all expenditure unless it contributes .to the war effort or ig otherwise
quite unavoidable. . .

(c) The Government of India have appointed a special officer to draw up s
comprehensive scheme for the improvement of the health services generally in
the Delhi area and the question of provinoialising the Tuberculosis Hospital
end Clinic or giving & grant to the Municipal Cemmittee will be reconsidered

_on-receipt of his . v , o

Prof, N. G. Ranga: What other facilities will be available for the public: of
Delbi and Delhi Province in regard to this particular matter of tuberculosia?

Mr. J. D. Tyson: The Honourable Member is assuming that the hospite!
s going to be closed. ' '

» PrODUOTION OF POTATOES IN FARRUKHABAD . i

1483 *Mr. A. Satyanarayana Moorty: Will the Honourable the Food
Member- please state: :

(a) the production of potatoes in Farrukhabad this season;

(b) the number- of tons for which export ‘permits arc given;

(c¢) the number of tons remaining in that local market; . .

(d) if be is aware that the number of tons left behind exceeds the require-
ments of the local civilian consumption; ‘

(e).if he proposes to take steps to see that necessary permits are issued for

their export; . e . 4
(f) the munber of tons purchased by the military for dehvdration purposes;

and

(g) whether (Gavernmeént propose to make transport arrungements to send
the surplus ptock to deficit areas? .

. The Honourable Bir Jwala Prasad Srivastava: (a) to (g). The production is
estimated at 19 lakh maunds of which -export is. permitted upto 124 lakh-
maunds. In addition there is a military demand of 1.85 lakh maunds. On
completion of these quotas the residue lett would be 5-15 lakh maunds whieh is -
not considered to be in excess of local requirements for consumption and seed
within the Province. I regret that I have no precise figures of the amount
actually exported to date but the ban is being temporarily lifted to facilitate
the clearance of the exportable gsurplus. Necessary assistance for movement
is being given by the Provincial Government.

DEPUTATION OF-INDIAN BUSINESSMEN TO BRITAIN ‘
11484, *Mr. Manu Subedar: (a) Will the Honourable Member for Industries
and Civil Supplies please state why the deputation of Indiam businessmen is
being sent to the United Kingdom ? .o . .
© (b) When was the proposal first mooted by the Government of India?
¢) What is the agenda of the deputation? .

. }d) Was this deputation invited by the United Kingdom interests? )

(») Why is it necessary for the Honourable Member to go on deputation?

tAaswer to the question laid on the table, the questionet having sxhausted his quota.

-
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() Is it proposed to make future plans for India in consultation with people
in the United Kingdom ?
{g) Is it one of the objects of the Miesion to discuss the sterling balencea?
The Honourable Sir M. Aszizul Huque: (s) To ensable the industrialists of
this country {0 make contacts in U. K. and to study the developments and
* te-Liucal advauces made by industries in that country during the past few
Years. . -
(b) Barly-in 1944, . :
(c) There is no agends. The visit will be unofficial in charscter and the
members of the party will be free to arrange their programme or discuss any
. matttr,Nunfattared by any terms of reference. . .
’ 0. :
%g}.T'he visis of the industrialists has. np connegction with the visit .it any,
of any Member of the Executive Council. -
{f) No. -
(8) No. : , _
APPLIOATION OF ESSENTIAL SEBVICES ORDINANCE TO GGOVEBNMENT
- EMPLOYEES
1485 *My. N, M. Joghi: Will the Honourable the Labour Member be pleased
to Btate: o '
() whethor Kssential Services Ordinsnce applies to all Government em-
ployees; and . _ . _ X
. (b) whether protests have reached the Government regarding non-apphca-
tion of the provisions of sections (5) and (8) of the Essential Services (Main-
tenance) Ordinance II of 1941, in regard to obligation of the Crown not to
discontinue the services of the Crown gervants without & regsonable cause, end
she issue of rules regulating or empowering n specified authority to regulate
their wages and other conditions of service?
The Homourable Dr. B. R. Ambedkar: (a) Yes.
b) No. ’ :
{ll. N. M. Joshi: May I ask why Government have not taken steps that -
are necessary to be taken under the Essential Services Act?-
The Honoursble Dr. B. R. Ambedkar: My Honourable friend's question
wus whother protests were received. '

e e

ELECTION OF MEMBERS TO THE STANDING COMMITTEE FOR FOOD
*  DEPARTMENT

Mr, President (The Honourable Sir Abdur Rahim): I have to inform the
Assemnbly that upto 12 Noon on Thursday, the 22nd March, 1945, the time
fixed for receiving nominations for the Standing Committee for the Department
ol Food, eighteen nominations™ were received. Subsequéntly eight Members
withdrew. their candidature. As the number of remaining candidates is equal
to the number of vacancies, I declarc Mr. Amarendra Nath Chattopadhyaya,
Pandit Nilskantha Das, Shams-ul-Ulema Kamaluddin Ahmad, Maulvi Syed
‘Murtuze Sahib Bahadur, Hajee Chowdhury Muhammud Ismail Khan, Mr.
‘Kailash Bihari Lall, Mr..E: L. C. Gwilt, Mr. G. Rangiah Naidu, Mr. Satya -
Narayan Sinha and Mr. B. Das to be duly elected. '

LLECTION OF MEMBERS 'TO. THE STANDING COMMITTEE FOR
; AGRICULTURE AND FORESTS.

Mr, President (The Honourable Sir Abdur Rahim): I have further to
inform the Assembly that upto 12 Noon on Friday, the -28rd March, 1945, the
time fixed for receiving nominatjons for the Standing Committee for Agriculture
and Forests twelve nominations were received. Subsequently two Members
withdrew their candidature. Ag the number of remaining candidates is equal
to the number of vacancies, 1 declare Raja Bahadur Kushal Pal Singh, Mr.
Ram . Narayan Singh, Mr. Hari Sharan Presad Srivastava, Prof. N. G. .
Khan Bahadur Shaikh Fazl-i-Haq Piracha, Mr. Govind V. Deshmukh, Sardar
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Mangal Singh, Shams-ul-Ulema Kamaluddin Abmed, Nawab. '

Ali
Khan and Mr, C. P. Lawson to be duly elected. ;

ELECTION OF MEMBERS TO:' THE BTANDING COMMITTEE FOR
EDUCATION. o

Mr. President (The Honourable Bir Abdur Rahim): 1 have further to.
inform the Assembly that upto 12 Noon on Friday, the 28rd March, 1045, the
time fixed for receiving nominations for the Standing Committee for Education,
twelve nominations were received. Subsequently two Memberg withdrew their
candidature. As the number of remaining candidates is equal to the mumber
of vacancies, I declare Lt.-Col, Dr. J. C. éhatterjee, Mr. Akhil Chandra Datta.
Pandit Bhambhudsyal Misra, * Mr. T. ‘8. Avinashilingam Chettiar, Mr. Bri
Prakasa, Syed Ghulam Bhik Nairang, Maulana Zafar Ali Khan, Mr, W. Tyson,
Mr. Ananga Mohan Dam and Mrs. Renuka Ray to be duly elected.

ELECTION OF MEMBERS TO THE BSTANDING COMMITTEE FOk

THE DEPARTMENT OF EDUCATION, HEALTH AND LANDS
- Mr, President (The Honouratle Sir Abdur Rahim): I have also to inform
the Assembly that upto 12 Noon on Friday, the 23rd March, 1948, 'the  time
fixed for receiving nominations for the Standing Committee for the De, nernt
of Education, Health and Lands“other than Agriculture and Forests and Educa-
tion, eleven nominations weré received. Subsequently one Member withdrew
his candidature. As the number of remaining candidates is equal to the number
of vacancies,~I declare Pandit Lakshini Kanta Maitra, 8ri K. B. Jinaraja Hegde,
Mr. Badri Dutt Pande, Lala Sham Lal, Dr. 8ir Ratanji Dinshaw Dalal, Sardar
Sant Singh, Dr. Habibar Rahman, 8ir Byed Raza Ali, Sir F. E. James and
Mr. Pigre Lall Kureel to be duly elected. ' ’

DEMANDS FOR SUPPLEMENTARY GRANTS_ FOR 1944-45—contd.
' DeEMAND No. 71-—MiBCELLANBOUS—cOntd.

Prot, N. G. Ranga (Guntur cam Nellore: Nen-Muhammadan Rural): Sir,
in this demand they want money for meeting the contribution towardg the pro-
posed World Food and Agricultural organisation - and also for the
Famine Enquiry Comnmission. I learn that the report of the Famine
Inquiry Commission is not yet available; 1 should like to knoy
whether this Commission has submitted. ity report at all, and if so,
when it is going to be published. Coming to the question of the
world food organisation, we are told that it hasebeen decided that India.is to
contribute up to 4-25 per cent. of the total expenditure of that organisation.
We do uot know at what stage the Government of India were taken into con-
sultation in fixing this particular quote as India's share of this expenditure,
and on what basis this share has been fixed at all. If we are to look at 1t
from the point of view of the importance of relative benefit that the different
countries are to derive from this organisation. I am afraid this quota is rether
_too high. America, England, Australia and Canada and oJther' countries haye
a much greater productivity from land and has better processing” and other
equipment, much better marketing services and much greater nssistance from:
their respective Governnients so far as their agriculturiste are concerned. In
those countpies effective steps are being taken to ensure minimum prices for
their agricultural produce angﬂslso to protect their farmers from sudden slumps
of prices in the post-war period. Our Honourgble Member has not besn nble
to give any such assurance at all; he is not tryiig to do any such thing. He is.
only flirting with the ides of a committee—mostly an official comumittee—to
concert or rather thisk of measurcs thet may have to be taken by the post-war
sdministration in Indis, to fix minimum prices, and so on. The level of
scientific agriculture in this country is vely low. The amount of research that



W R e AN DS FOH SUIFLL . GHANAS run 10es-ad”
is being carried on is not. quite adequate and the processing services are hope-
lessly undeveloped; marketing, even according to the admissions- of Govern-
wment, is very insufficient, costly and wasteful. In these circumstances I do
not think it is really right on the part of Government to have agreed to this
425 per cent. as their quota of contribution for the expenses of thig world
foed organisutioh. 1In fuct this organisation has not yet come intos existance.
And 1 cannot understand on what basis they could have made their estimates
at all, and with what scientific precision they could have come to.this particular

12 Noog, DEure of their quota. I do not know whether the Standing Finance

- * Commiittee has been consulted about this matter or whether the
Linperial Council of Agricultural Research has been conaulte% and. whether they
were given full facts at all. I do not also kmow whether the Government of
India propose to consult the Standing Committee which is being constituted
before they come to a final decision in this matter. We ourselves are not
supplied with any more facts than this barve statement that it has been fixed.
1 think it is & very arbitrary decision on the part of Government.

Coming to the questian of U. N. R. R. A., I find that the contribution that
we ure asked to make is rather too high—eight crores of rupees. India ig a very.
poor country and in spite 6f it there are war budgets and inflation which we
are having. Soon uafter the war is over,-India is likely, even according to the
wdiission made by our own Mnance Member, to fuce a slump in her price
level. - Certainly India would find it very difficult indeed to bear this burden
of eight crores of pupees. And why should we make this contribution? To
help the rest of the world to rehabilitate itself.  Are we so very we]l rehabili-
tated in our own country or are we likely to be so very well rehabilitated
in our own. country after the war thut we can afford to be so. very liberal-
minded by placing such a lurge sum of money a4 the disposal of thg rest of the
world? What was happening in this country last year? The House knows
what happened when the Bengal famine was rampsnt . . . . . .

Mr, President (The Honourable Sir Abdur Rahimn): The Honourable Mem-
ber is going into old history. Bengal famine has been discussed fully in this
House, R ’

Df. P. N, Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): It is
in connection with rehabilitation that he .ds mentioning the famine.

Prot, N. G. Banga: Application was made torthe U; N. R. R. A. and they
sheltered hehind constitutional difficulties, namely that the application should.
come through the British Government. Later on they made an amendment to
the effect that if in future India were to be visited aguin by apother famine,
then the U. N. R. R. A. way come to think of the advisability of making a
contribution to India. This is the way in which we are likely to be treated in
future also. Just when we are in need of it, we will not he able to get any
help from it. ' .

What arc the countries which are likely to get much more help and which
are likely to make insistent demands and get their demandg satisfied? They
are Europein countries—they themselves have said so again and - again.
European countries are very much in their mind and to them they make their
contributions. Even as they are today, after the destruction and exploitation
which has been carried on by Nazis, T am sure, 8ir, their people are much more
prosperous than our people. Yet we are asked to make these contributiong for
the rehabilitation of those people. We want them to be_rehabilitated provided
it does not cost us too much, for eight crores is foo anuch indeed. Therefore, T
take verv strong objection to this kind of precedure that Goverhment of India
adopts. g ' _ - _

ldir, they are increasing our international respousibilities. We do not mind
going into these international organisations if at all it is going to be beneficial
to us. Tt hag not been proved tlat thig participdtion is really a beneficial thing
for India." In the Philadelphia Conference India could not get a permanent
seat on the Fxecutive. My Honourable friend, Mr. Janinadas Mehta, himsel!
was obliged to admit in his Teport to this House that any industrial country
was able to-get much more consideration than India. America and England
as a matter of course got permanent places reserved for them, but India could

e i LS
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uot be given a permanent place. The same thing ha ed e
tional Monetary Conferenu.P. ....... § Thpe “ .

Mr, President (The Honourable Sir Abdur Rahim): The. B?;‘
ber cannot discuss all those conferences on this motion. T

Prof. N. G. Ranga: Bir, I am notgoing into all that. 1 am mklmg & pass-
ing reference.

And now there is the San l'mnu:sco Conference.

Mr. President (The Honourable Sir Abdur Rahim): The. Honourable Mem-
ber 1ust confine himself to the motion under consideration. _

Prof. N. G. Ranga: This is another infernationsl shackle thaf is 8 put round -
sw neck as « sort of an ornament. 1 only tell this Government that this orua-
ment burns us, instead. of adornmg us.- It does not help us; it costs us very
much. Therefore, 1 warn this Government that unless it :.,hlmgas ite -ways and
i avails of every possible upportumt} to take this House into confidence befor.
it makes any such comunitments in-regard td thesc international mstters and
before it agrees to get India’s share in the finuncial burden fixed, it is not hkel\
to- samsfmuuse and it is not likely to satisfy this country.

ble Sir M. Azizul Euqne (Member for Comerce and Indus-
tries and Civil Supplies): The House will remember that so far as U. N. R. K.
A, is concerned, it-is a fact that I promised at that stage to place the guestion
of grant before the House. It is no gecret when I say that at the last Bession
I consulted the Leaders of the different Parties and in accordance with their
advice I made this provision in the budget. I will not say-anything miore thun
that actually the amount to be contributed by India was. also decided as
between the Leaders. 1 thought that the fact that I have placed it in the
Budget is sufficient to give an opportunity to the House. I placed eight crores
of rupees in the Bud;.;ut which will .partly be spent this year and partly durmg
the next year.

Mr. Abdul Qﬁyum (North-West Frontier Province: Genersl): Why did
not you consult us about the San Francisco Conference?

Prof, N. G. Ranga: That is another matter!

The Monourable Sir M. Axizul Huque: I think my Honourable friend is »
lawyer und 1 would have given a lawyer’s reply that it is quite irrelevant for
the time being.

' So far we have not discussed the supply of any .other article except jute.
Certainly enquiries have been mode us regards other supplies. So far as jute
is coneerned, we have always tried to put ourselvos in touch with the industries

" au to the quantity that may be available and, i fact, it is in our interest that
our jute should go abroad in order that the growers might have u fair and
proper price. Beyond that if there is any other question which affects the
consumption in the country, we will try to keep it within the export quotu as
far as possible, but if beyond, we will certainly consult the interests concerned
especiully the Chambers in order to find out their views aus to the supplie:
which ‘mighv be given from this country. 1 hope, in the cwcumstances,  the

" Houyse will agree that we have taken all the nuceaaary steps which should hav
been taken in this connection.

With regurd to the 1'eod Organisation matter, the House will remember
that it ugreed to it, and agreed to a contribution which will be only a very small
part of the total contribution. This Orgunisation will really place the expe-
rience und talent of the world at the dlapoaal of all these who will work 8 foo:l
mnatiers, and from that point of view it is welcome: -

Mr. Govind V. Déshmukh (Negpur Division: Non-Muolamwmndan):  On o«
point of information. Would this mmnount of Ts. 8 CIOrCs COVer u period 6f two
to three years?

The Honourable Sir M. Asizul Huque: As I explained, that is the entirc
amount for such time as may be required. ’

" Mr. Sami Vencatachelam Ohetty (Madrax: Indiun Commerce): So far ax
the Lesders of Parties have agreed to the amouunt of contribution to the -

L .
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U. N, R R. A, I shall not maké any reference, but my present task will be to
tell the Honourable the Fihance Member that his resentment and anger
aghinst my Honourable friend, Mr. Manu Bubeder, when he questioned the
propriety for the payment of large sums of money to U. N. R. R. A, was-
rather & show of indecent haste. I quite appreciate that the Honourable the
Yinance Member bas by ithis time lost his patience but he has vented his
resentiuent and whole criticism against my. Honourshle friend, Mr. Manu
Subedar.  8till, [ find, Sir, thut my friend wus throughly justified in alleging
that the Finance Member was rather indecently hasty in making provision and
in making payments to this fund. -
It wes originally stated that only u sum of Rs. 30 lakbs would be paid and
I think the Finance Standing Committee gave sanction to that amount about
February last. Now but, even within a nonth, we find, 8ir, that the balance
of Rs, 1,10,00,000, that is to say, Rs. 86 lakhs are proposed to be paid, if nov
slready paid to the U. N. R. R. A. fund this year, and it has also made provi- .
 sion for Ra. 7 crores for the next year's budget, though at the inception of this.

propasal the Finance Member said that having regard to the peculiar backward
economio condition of this country he would see that the payment of this large
sum of money is spread over a number of years. 'Though the provision of
Rs. 7 crores in the newt year's budget might not meun that it is going to be
paid to the U7, N. R, Ii. A., it wenux, to the extent thaf _this budger s
concerned, that that sum is increased in the deficit between the revenue and
the expenditure next year. I do not know why the Honourable the Finance
Member should have provided for the balance of Iis. 7 crores in one year,
though the actual payment might not have becn made. Jf he spread'this large
amount over another 7 years and debiting one crore every year, our deficit wounld
Lave been less to that extent. . :

Sir, there is one curioys argument nientioned in the notes of this proposul.
1t was felt and perhaps agreed to by all parties concerned that India wonld.
not be able to pay at.the rate of one per cent. of its national income and that
the other parties were generous only to agree fo a sum of Ils. 8 crores. HKven
that is to be justified on the ground thut snything less than that amount would
uot be befitting the respect or dignity of a big country like this. This is somc-
times ‘the argument of a spendthr'ft that hc must spent ore than his meuns
just to keep up his dignity. I thought that was one or the most dungerous of
enemies of uny esnon of orthodox finance: to bolster .up thesposition of any in-
dividual, body or institution for over-spending wnd thus becoming bankrupt
sooner than necessary. ’ :

Moreover India Las been the scene of war to some extent and is perhaps
Likely to be so in u greater-degree next year. So a comparison bétween other
countries which ure not exuctly scenes of war is also not a4 proper comparison.
However, Sir, "1 thought it was my duty to mention that the Honourable the
Tinance Member was not coupletely right when he waxed very indignant over
- my Honourtble friend Mr. Manu Subedar’s criticism, in charging the Honour-

able the Finance Member ‘of being indecently hasty in providing fer the pay-
nent; of this fund. :

Sir Vithal N. Chandavarkar (Bombay Millowners' Association: Indiau
Commerce): - 1 would " like to have information sbout the Indian Scientists -
Mission. There ix a demand here of Rs. 61,000. " [ thought almost. all the
gcientists who had been sent out were employed by universities or other institu-
tions. ' As far-as 1 know -they were sent out on dcputation by their respective
employers. 1 would like to know whether they were paid additional salary by
the Government of Indiu. ' . o

,Secondly. 1 would like to know whether these scientists will' make say
written report to Government and.whether thot report will be published and
made available to the various universities 'nd ‘nstitutions engaged on scientific
research. . : . ) ;

Seth Yusuf Abdoola Haroon (Sind: Mubammadan Ruralj: Under the
deniand there is provision for Rs. 2,69,000 for the Famine Enquiry Comnmis-
gion, and we are told that it was set up in response to a demand fmm. the
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Central Legislature, This demand was made on the Hoor of thig Hotes' gome.
where in the budget session of 1948. It is now two years snd we do néb -l;now
-what has happened to this Committee. We read about it sometimesin:- -the
papers but we are not told when this enquiry committee is going to - '
its enquiry. 1 do not ever know whether the Government proposes to lay on:
the table at an ewrly date the report which they have finished about Bengal.
When this Commission, was appointed by the House, the House is eéntitled to

get this report or it should be told when the report will be completed.

Mr. J. D. Tyson (Secretary, Department of Education, Health and Lands):
A question has been asked about the item under J.—Indian Sciéntists. The
Indian Scientists were the guests of His Majesty's Government while in  the
United Kingdom and in respect of -that part of their deputation the Govern-
ment, of India bore the cost of their passages and 1 think some smilll allowance
i England. Of course they also went on to thé United States of America and
i, was necessary to give them, in view of the cost of living there und the fact
that they were not the guests of the United States Government, ullowances for
the period of their stay—six or seven weeks. I think these hgures cover those,

Sir Vithal N, Chandavarkas: And the salaries?

Hr, J. D. Tyson: Two of them are certainly Government- officers. As
r-gards their report, we have not yet 1ecc:ved it, but we will congider placing it
before the House.

Prof. N. G. Ranga: About this Famme Enquiry Commiission: I have
asked for information and Mr. Haroon has ashed for information.

Mr. J. D. Tyson: That is not the affair of my Department.

Prof, ¥. G. Ranga: Who desls with it? Government is responsible for it.

Mr, President (The Honourable Sir Abdur Rahim): The Honourable Member
has made his speech. [ canndt ullow him to go on muking another speech:

Prof. N. G. Ranga: Some Departinent or other must be held responmble"

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
has made-his speech and he has heurd the other side’s reply.

Seth Yusuf Abdoola Haroon: A -reply has been made but not about the
Famine Enfjuiry Commission. '

Mr. President (The Flonourable Sir Abdur Rehim): Tf they do not want to
reply to that particular matter I-cannot make them. The Honourable Membar
can vote as he likes, -

The question is:

“That a mpplementar‘?( sum not exceeding Re. 2,00,55,000 be grauted to the Governor
f'um\lal}m Conncil to defray the charges avhich will come in course of payment durmg the -
vear ending on the 3lst day of March, 1945 in respert of ‘Miscellaneous'.”

The motion was adopted.

DEManp No. 72—QRrANTS-1N-A1D To PrROVINCIAL GOVERNMENTS

The Honolirable Sir Jeremy Raisman (Finance Member): 1 move:

“That a supplementary sum not exceeding Rs. 5,25,00,000 be granted to the Governor
General in Council to clefmy the charges which will come in course of payment dmn the
vear ending on the 3lst day -of March, 1945, in respect of ‘Grants- m id to I‘rovmnnl
Governments'."”’

Mr, President (The Honourable Sir Abdur Rahim): Motion moved:

#'That a supplnmcnta?' sum not excecding Rs. 5,25,00,000 be -granted to the ‘Governor
<Jeneral in Council to defray the charges which will come in course of payrent durlng the
vear ending on the 3lst day of March, 1845, in réspect of ‘Grants-in-Aid- to Provincial
Governments’.”’

Mr. T. T. Krishnamachari (Tanjore ¢um Trichinopoly : Non-Muhammadan
Rural): Sir, T wiunt some information in regard -to this particular demand. T
find that this demand relates to what happened in the Standing Finunce Com-
mittee on the 8lst July 1944 but another item of an analogous character
which was placed hefore the Standing Finance” Committec: at that meeting in
regard to o subvention to the United Provinces Government -does not find a
pI.»ce here; nor do I wee that it finds o place in the, demands for . grants in
1945-46. T wmlld like the Government to tell us whether this amount of-subvention

L
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to the United Provinces is going to be  adjusted by reappropriation or some
such action of that the payment of the whole amount is to be held in abeyance.
And if it is going to be paid ot all, when will this House have an opportunity
of having.s say on it. I see that it has not been budgeted for in 1945-46. It
does not find & place in this particular demand 'to which it is related, because-
hoth the transactions were put before the Standing Finance Committee at the
same meeting, [ would like to have some information on these points.

The Henourable Sir Jeremy Raisman: 1 cannot say imnmediately whether
the provision for the adjistment with the United Pfovinces Govermment,.
which my Honourable friend referrcd te, is being made but what 1 can say is
this. With regard to thé supplementary demand now before the House it is &
mattcr of simple arithmetie.  We are now giving the Behgal Government in
this yeur 7 crores.. We have alrendy got provision for 13 crores and the sup-
plernentary demand we are asking for here is the remaining 53 crores; nothing-
else ig included under this supplémentary demand: a

Mr. T. T. Krishnamachari: What is going to happen to the other matter,
which wag also discussed at the same meeting of the Standing Finance
Committec? i :

The Honourable Sir Jeremy Raisman: We have not yet made a demand for
that amomnt. It inny not have bheen finally ~ decided as to what the amount
will .be. It _may not have been yet brought to account.

Mr. President (The Honowable Sir Abdur Rahim): The question is:

“That: & sopplementary sum not exceeding Rs, 5,26,00,000 be granted to the, Govarnor
General in Council to i]ﬂg'll' the charge: which will come in course of payment during the

year ending on the 318t day of Mavch, 1945. in. respect of ‘Grants-in-Aid to Provincial
Governmentas'.”’ . . ’

The motion wus adopted.

Demanp No. 78—MISCELLAXEOUS ADJUSTMENTS BETWEEN THE CENTRAL AND
PrownciaL GOVERNMENTS -

The Honourable Sir Jerémy Raisman: Ssr, T move: g

“That a au‘rplcmentary: sum not excceding Rs. 4,76.000 he granted to the (Governor General
in Council to defray the charges which will come in course of payment during the year ending
on the 3lst day of March, 1845, in respéct of ‘Miscellancous Adjustments between the
Central and Provincial Goveruments’.” . ' -

Mr. Preaident (The Honourable Sir Abdur Rahim): The question is;

‘‘That a supplementary- sum not exceeding Rs. 4,76,000 be granted to the Governor Cleneral
in Council to gefmy the charges which will come in course of payment during the year ending
on the 3lst day -of March, 1945, in respect of ‘Mincellaneous Adjustments hetween the
Central dind Provincial Governments'." '

The motion was adopted.

N L4

DeMaND No. 78-A-—PosT-WAR PLANNING AND DEVELOPMENT

The Honourable Sir Jeremy Raisman: Sir, 1 move:

*'That a supplementary sum not exceeding Rs. 8,77,000 Jw granted to the Governor Gouneral -
in Council to defray the charges which will come in course of puyment during the. year ending
on the 3lst day of March, 1846, in respect of Post-War Planning and Development®."

Mr, Presidént (The Honourable Sir Abdur Rahin): Mation moved:

“That & supplementary sum not exceeding Ra. 8,77.000 be granted to the Governor General
in Council to defray the charges which will come in comrse of payment during the year ending
on the 31st day of March, 1945, in respect 'of Post-War Planning and Devclopment’.”

Mr, H. A. Sathar H. Essak Sait (West Coast and Nilgiris: Muhammadan):
Sir, T want to cuil the attention of the ITouse to the remarks made as early us
31st October. 1944, by the Finance Committec, when first this demand was
placed before them. This is the observation on page 4:

“The Committee approved the proposal b It that e ity
‘taken of explaining thgpsaope mda fl!;nc‘l.iona ofu:h:eﬁe;alﬁmelm t_:r: e‘?mmtuz."woum be

My complaint is that the Department has not yet taken any opportunity to
explain the functions and scepe of its work. We had a Resolution on which of
course the Department did not take the opportunity of explaining it. Then
there was a cut motion when the Honourable Member did speak but yet I think
that he is oné of the least communicative of the Honourable Members sitting
on the Treasury Benches.
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Mr. President (The Honourable Sir Abdur Rehim): 1
notted had been discussed several times before i the House. -
 Mr. H. A. Sathar H. Essak Sait: Yet we ure as thirsty as
been before. . . . ' . L _
The Honourable Sir Jeremy Raisman: Your thirst is unquenchablel -
Mr. H. A. Sathar H. Essak Bait: The other day in reply to my friend
Mr. Neogy he said that the panels are being - constituted and ogce they are
finally constituted he will place a list of thenenibers on the table of the House
1 de not think he has carried that out so far. There wus informution yestoer-
‘day in the press that 25 out of the 20 panels have already been qons,tgltuwd: i
hope that he will take this opportunity of telling us how -fur he has ‘.g'x;\de
progress and when he expects to tinish the constitution of thesc panul;, 80 that
we may have an opportunity of knowing before the end of the Session is to
where we are. o - .
Mr. N. M. Joshi (Nominated Non-Officiul): | huve two grievances againsy
the Grovernment of India in the matter of Planning. The first is that the Gov:
ernment of India does not give sufficient representation to labour on the
varipus Planning Committees which they have formed. 8ir, it seems to me
that the Government of India, as it is comstituted today, is a’capitalist govern-
inent, and on account of that special reason they do not wish to consult labour -
interests in regard to ‘planning. They feel that if labour is consulted, their
plans may have to be changed, and for that reason Labour is not sufficiently
repreésenied on the Planning Committees. That is one reason why I am uet in
favour of giving any grant to the Planhing Department. My second reason is
that the Planning Departmcent does not pay sufficient respect to the Indian
Legislature. Plamiing has been going on for two years, and it is the duty of
the Planning Department to place n resolution before the Legislature for its
congideration. Even owr friend the Honourable Food Member. . .
- Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member cannot raise a general debate now.
Me. N, M. Joshi: I must say why I anr opposing the grant.
Mr. President (The Honourable Sir Abdfir Rahim): Is it entirely a new
_service? . .
Mr. N. M. Joshi: It is a new service. “The lonourable Plunning Member
should have brought forward a Resolution for consideration by the House, so
*" that the House could give him some guidance, but it seems that ‘Government
have no respect for the Legislature, they do not carc for the guidance ‘vhieh
the Legislature may give themr. That is my second point. My third com-
plaint is that they do not even give sufficient inforination to the Legislature.
“Vor instance, they promised that they would appoint some panels. From news-
papers, end not from State documents hecause we are not  given thesc docu-
ments, I-find that these panels will consider whether a particular industry will
be managed by the State or by private capitalists. Now in this question we
-are all very much interested, Labour should be consulted and Labour should
be represented on the Payels, but they do not do that, they do not even give
information to the Legislature. "We find somne stray information of this kind
in the newspapers. Government is treating the Legislature badly. I feel, Sir,
‘that this is a very unsatisfactory way, and 1 ani afraid, Sir, that the Legisla--
ture will not be consulting its own dignity if it will vote thiz grant. .

Mr. T. S. Avinashilingam Chettiar (Salein and Coimbatore ¢um North Arcot
. Non-Muhammadan Rural): Tt is an entirelv new Department.

" Sir B. E. James (Madrus: European):. Laurel and Hardy. ‘

-Mr. T. 8. Avinashilingam OChettiar: [ do not want to touch the ground
which has aiready been touched. Ou two occasions this Planning Departmont
has come for discussion in this House, oifee on u  non-official Resolution, and
another time on a cut motion.- '

- M. President (The Honowable Sir Abdur Rfhim): There was no provision
in the last budect? )

o
we
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Mr. T. 8. Avinashilingam Ohettiar: It is a new Department, and in & case
like this Government should huve given facilities in a different way. On. their
own initiative they should have brougbt forward u Resolution. 1 am sorry
(iovernment have not’ chosen to take notice of this. House in "regard to this
matter of planning which ie a very important matter for the future welfars of
the country. . ’ -

Now, 8ir, [ woulg like to say few words about the Departinent iteelf. The
Honouratle Member for Planning has given vsrious statements, has inade
various spBeches in different parts of the country. It is only from these speech- -
¢s or statementa_that we know anything sbout his attitude and this Department
itself. Even before the Department started we had a bad augury in regard to
it.” The Finance Member in his budget speech said it is post-war planning: in
no sense of the term can this be understood to mean planning during the war.

The Honourable Sir Jeremy Raisman: That is quite incorrect: it is planniug
during the war, and execution after the war. o .

Mr. T. 8, Avinashilingam Ohettiar: Exuctly, the Iinance Member and the-
country for which he stands will acoept post-war planning for eternity, but-will
never come to a conclusion. I know, Sir, what has happened 'in other countries.
Execution’of very big schemes of industrial expansion have been carried out in
other countries during the war. What has been done in Canada? What has
been done in Australia? Aeroplane factories have been installed in Canada and-
Australin during the war. In fact war is an opportunity to many of these
countries for developing big industries, und then these industries are necessary
for the defence of the country. T heard, Sir, the other day a speech by Vice-
Admiral Godfrey, and he said: The base for defence should be as near as pos-
sible, but the base of our arsenals and industries for the production of war
materials are 6,000 miles away. We do not even have shipping; we have to
depend on U.8.A. for.it; we have td depend on England for it. Everybody else
in the world have taken these defence measures which are most important for
the security pf the country. In many other countries they have developed these”
things during the War, war has been the occasion . for them to develop these
industries, but what is the position here? Planning should wait till after the
war, They are not even prepared to begin after five years of war. '

' The Honourable Sir Jeremy Raisman: 1 am glad to find that the Honourable
Member will support a big Navy for India to-day. i
- Mr. T. 8. Avinashilingam Ohettiar: T.et the budget come before us, lat it be
our budget; it will be possible. We know that the Finance-Member is printing
paper money and using it for war. Cannot I get money for using it for the
benefit of the country?  1f I can get an opportunity I will do it.

-Now I want to launch a protest, a strong protest, on the way things are done.
Things must be done here and now. Afterwards outeide interests which are
glrong—in war fime they are quiet,—will come in our way. Even during
the war’ when shipping was attempted to be developed in this country I under-
stand the Board of Trade in England objected to it, because they plan for one
hundred years ahead. They say after the war what will happen to their ship-
ping if India develops her own shipping. Even with the risk of prolongation of
war, even with the loss of human life that it will mean. they want to prederve
the shipping for themselves for many years to come. That is their attitude.-
If that is going to be their attitude, what ix the meaning of liaving this post-war
planning. There is a saying in Tamil: the object of planning is to come to =
conclugion. The Government of India seéem to be thinking all the time, bhut
will never coiue to a conclusion. Tt is a wrong thing. Now I would like to wam
the Honourable Member in charge of Planning. 1 would like him to avoid the
evilg of capitalism which are prevalent in other’ countries. They have establish-
ed big industries, it is trne, but they have class hatred, struggle between capital
and labour, ruthless exploitation of the_ masses and killing of individuality in
workers and also lowering of the moral standard. T want, Sir; that if industries are
to be established in this country, they must encourage the village artisan to
produce befter and more, and encourage village industries and cottage ifidustries.

-
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‘Now, 8ir, I would suggest one thing. I come from an industrial area, there is
no end of trouble between capital and labour. And I would suggest this for the
Planning Department to undertake. If he can evolve & system by which labour
can be brought into partnership with capital, I think he will go a-long way in
avoiding industrial quarrcls in this country. "As far as 1 know this system
works in the Tatas, from where the Honourable Member comes and it has to &
certain extents succeeded therc. If he can sarrange the profits to be shared by
labour also, that will be * a léng range planning to avoid the oternal quarrcls
between labour and capitul in this country.

Above all, I would like the establishment- of these big.industries to' supply
ruw materials to.many. of the cottage industries in this country. Todsy the big
industries are in competition with the cottage industries. ' They want to kill
them; they have succéeded in killing some of them; but that is not the way in
which the problems of this country are going to be solved. We are 400 crores of
people; rext to agriculture, the biggest industries are handloom and some of
the cottage industries. But by developing a few big industries here and there
wc are not going to work for the sulvation of this country. Our big industries
should produce the raw product for the cottage industries in the various parts of
the country, so that the cottage industries will live and flourish, and millions of
lsbourers will earn a respectable livelihood in their own houses.

Now, Iavould like to refer to a statement made by the Honourable Planning-
Member that the real bottle-neck is going to be wont 'of personnel. I have
studied with interest what efforts he has made in this direction. He is planning
to send—it is all planning—>500 people to the United BStates and the United
Kingdom to study certain subjects; most of the subjects which I find there were
hot subjects in which after a study they will return and work in the factories
themselves. It is mostly scholastic, and I am very doubtful whether the men
for whoin he is spending this money will be able to come and work and help to ,
set up big factorics or industries. which it is his intention to build up. T would
like him to send men who are working in factories already and who know some-
thing of its working, so that when they return they will be put in charge of the

big factories. .

I have nothing mbdre o add, but enly to gay this, that I hope 'tl_mb the pro-
cess of planning will some day come to actuality amd that it will be of lasting
henefit to our people and that it will be run and planned and execnted from the
point of view of the large masses of this country. '

Prol. N. G. Ranga: Sir, we are asked to grant this money for posst-war
planning. One of the items should be to plan in such a manner that there will
he nd p'lsee' at all for this Buropean Group in a legislature like this. We meet
here in this House to do some serious work according to the best of our abilities
and our lights, to serve our people, to serve our country. We do not meet here
to turn the whele House into a cinema. This is not a place where employment
has to be-provided for prospective cinens directors, people who cannot find any
plade at all—any honourable and fit employment in their own countries but who
somehow or other manage to run into this country and get themselves employed .
as paid and professional legislators. Theére was an honourable gentleman who
was brought into this country, or rather who brought himself into this countrv,
wnd who allowed himself to be employed by the Madras Planters and then he
¥ent into the Madras legislature on behalf of those people, all the time having
his cushy job of payment from the planters. . . °

_ M. President (The Honourable Sir  Abdur Rahim): I do not know how uII.
this is relevant. '

- Prof. K. G. Ranga: There ‘is un honouruble gentleman who made a
_ _ 1 . sonal
uttatk on both of us, Sir, two Members -of this House. He¢ made Eﬂ:h a;x

indecent, attack that he h i i
ber of thoy ek the e, ought to be ashamed of himself and of being a Mem-
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Mr. President (The Honourable Sir Abdur Rahim): 1 do not know. when
such un atteck was 1oade: when did it happen? __
Prof. N. G. Ranga: Just now, when Mr. Chettiar was called by you-to
wpeak. . ' .. _
: Mr. President (The Honoursble Sir Abdur Rahim): What did he say? The
Honourable Member should have risen in his seat there and then, if any un-
purliumentary expressions were used. . o L

Prof. N. G, Ranga: My Honourable friend Mr. Avinashilingamn Chettiar
wus culled hy you and so I did ot wish to interrupt him. )

Mr. President (The Honourable Sir Abdur Rahim): If any aypatliamentary
remarks were_nade by any one, surely it was up to any Member of the House
to rise and point it out at the time. .

Prof. N. G. Ranga: It is not too late, Sir. I am on my {eet and I bave
every right to tell the Honourable gentleman what 1 censider to.be his duty.
Siv, this gentleman was afterwards transported from Madras to Bengal and
there also he was employed by the planters or some other body and paid a
handsome salary, and from there he was transported to this Legislature.
This kind of paid and-professional legislators we are ashamed of. We do not
want any more of these people; and when they come here, let them first
behave. :

M?. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber is mot justitied in making personal remarks like this.

. N. G. Ranga: He has made a personal attack ugainst us and I am
" only answering. . . .

‘Mr. President' (The Honourable Sir Abdur Rahim): The. Honourable

Alember should bhave drgwn iny attention to it then. .
* 8ir F. BE. James: I[f my Honourable friend will allow e, I made no
persomal attack on either my friend  who is just now spesking or . my friend,
Mr. Avirzshilinganm Chettiar. 1 merely interjected what I hope was in good
huour. -

Prof. N. G. Ranga: Oh! it was humour. To insult other people and tlen
. try and call it hamour. -

Sir'F. E. James: T merely interjected what T intended to be a perfectly
" innocuous. and good-humoured remark; but if that remark is in any way
offensive to either of my honourable friends, I would beg permission.to with-.
draw- it and ask that it may be expunged from the proceedings. '
Sir Oowasjee Jehangir (Bombay City: Non-Muhammadan Urban): What
was {he remark? o
Prof. N. G. Ranga: [ am glad the Honourable Member has™ withdrawn his
remark and T hope hereafter he will confine his remarks to his drawiiig roomn:
and not transport them - into the debates of this Hpuse. Coming to-this
question. . . ' -
Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber nced not take notice of every interruption that is made in this House.
Prof. N. G, Ranga: We have to take special notice of these gentlemen

beeause they have, really speaking, ne’place at all here, and on top of that
they come and insult us. ' '

L

Coming to the question under discussion, I wish to say this: that while'
they accept my Honourable friend Mr. Joshi's contention ‘that there was not.
proper. representation given to labour on these various panel committees that
are being coustituted, my grievance is even greater than that. There are our
peasants and there is no special - effort made by my Honourable friend in
~charge of planning to give organisational representation to the various peasants
organisatfons that are to be found in this country.- Even if he were ‘willing to
consult, only those organisations which are prepared to go with this Goyern-
ment, there are plenty of them in the Punjab. associated with their own
Punjab ministry, and other organisations in Bengal and so' on’ in vasious: pro-
vinces. No proper steps have been taken at all. Agriculturists have a great
stake in post-war planning. Many people pay lip homage by saying that these
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post-war plans are intended to benefit: them. The Bombay planners have
said it—one of the authbrs i this gentleman, and the Govérnment of India
also says so. But the proof of the pudding is in the edting. In the prepara-
tion of their plans there does not seem to be any proper or adequate place
given to the real representatives of the peasants from any part of the country
or from all parts of the country. o
There are alsp these cottage industrial workers. Thére are millions of them.
In organiséd industries you have not more than § millions. But in one indus-
try, the handloom industry slone, there are 10 million working, according to
your own statistics. There are various other cottage industrics. They are
nowhere in your picture. In answer to my Ssupplementary questions sand in
_personal. corrversation the Honourable Member said that the Provincial Gov-
ernments are seired of this subject, and when their reporta come ever here, it
will be the task of these various panel committees to go into those matters,
and that there will be no need for a special committee for cottage indusbrivs.
I am not satisfied with that position. Then, for whose benefit are you plan-
. ning now? For every body’s benefit, you will say. But in actual fact, we
are afraid, that unless proper care is taken to plan in such a manner especially
as to benefit the  great masses of the people of this country, that is, the wea-
sants, there is every likelihood that we may be loaded with a plan which is
likely to benefit only a very small section of our people, that is, the industrial-
_ists and the industrial workers who may be. associated with them; and the
rest, the masses of the sountry, may be. exploited for their benefit. One of
the authors of the Bombay Plan stated that it is but right that the agricul-
tura]l peoples must be satisfied with a much lower standard of living than the
industrial workers. The reason he gave was that while industrial workers arc
working with the aid of machinéry, agricultural workers have to ‘work with
their hands and nothing more. This is from your own colleague, Mr. John
Mathai. Therefore he said that industrial workers . ought to earn more and
enjoy more. This would not do. We want unit for unit of labour equal
remuneration whether a man works in a factory or on the field.

X Mr. President (The Honourable Sir Abdur Rahim): It does not arise out of
this. . . ’

Prof. N. G. Ranga: I want the Honourable - Member to bear these consi-
derations in mind. We do not want the village to be neglected. There is s
. sort of fascination for the towns. These ten genltemen hail from the towns.
. They created the town' of Jamshedpur and ' naturally they are fascinated by

towns. This country wants village life to be modernised in such .a manuner
thet the villages will be able to enjoy all the modern henefits of science, art
and organisation, while all the key and basic industries are managed by co-
uperative ventures or by the Government itself. When you plan, you imust
“plan for the poor man, the common msn and you must take care to see thit
the first fruits of planning do not go into the hands of a few peopls. You
shonld not trust vour luck or fortunes to either the undependable taxatio: -
machine or the inflationary measure or any other method for the proper distri-
bution of wealth. See that ‘the first fruits of your planning arc not snatched
away by two or three or even two or three hundred entrepreneurs or big oapi-
talists. Therc is a sort of fascination for the big industrial coricerns, as if wll
the wisdom is concentrated in their brains alone, as if these gentlemen, alone
are capable of enterprise, planning, organisation, production and distribution
of wealth. Tt is all wrong. = Soviet Russia has shown that it is all wrong.
Until my friend was transported- to this House, he was not-xo much Qf a cupi- -
talist a8 a manager. Tt was possible for the Tatas concern to have enguged
him. T¢ wpul_d have been possible for this Government to have engaged him.
Tn future, it 18'not necessary to have a number. of sleeping partners in those
various industries drawing fat commissions and fat dividends and they have
‘been-,do@g'.nothmg but encouraging absentee landlordism and capitalism. 1
wat}t-all these gentlemen to help us to organise co-operative ventures and help
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the poor people of this country. 1 do not see any reason why all this unearncd
incorne should be put into the pockets of a few gentlemen, whether they come
from Bombay or Ahmedabsd or'Sholapur or Cawnpore or even Madras and
Coimbatore. In all these places these big capitalists are rising like mush-
rooms because of this war. ) _ .
My Honoursble friepd was interrupted by the Finance Member who asked
‘how c¢an you build up new industries during the war’. Well, new industries
have been built up. If you had not set up the Eastern Group Council.or if
British imperialism had not stood in the way and if we had our own choice and
bad a free hand, we would have made the same progress that Australia and
Canada have made. The industrial potential of Australia and Canada "was
nothing compared with ouf industrial potential at the beginning. of this war
but they have the political potential and that is why they were able to develop
their industries. We have also developed to some. extent though it is on
wrong lines. My Honourable friend said only yesterdey ‘take patents for the
several inventions and place them af the disposal of the public, -s0 that the
* public may-be able te use them’'. It is mot a bad thing. I am opposed to
patents. I want these things to become the property of the public. 1 say
that these patents should not pecome the property of a few big eapitalists,
they must be available for use by co-operative ventures and by Government for
the benefit of the people. We must utilise these things ourselved and exploit
them to the greatest poesible benefit. I agree with my Honourable friend Sir
Jeremy Raisman on one thing, although on rnany points I disagree with him
very violently, That is, .in future the Stote has got to look to. Btate -enterprises
in & very large measure for the increase in State revenues., - Several Members' -
on the floor of the House who are -interésted in capitalistic development have
taken him to fask. I am not prepared to take Him to task. On the other
hand, I will look forward to future enterpriges to work on these lines. But wé
do not want state enterprises to be developed in such a manner that they will
misbehave like the Railways. We will develop our state ventures in such a
manner that it would be poseible for every state enterprise to have democratic
control and criticism on them. We must also develop our co-operative ven-
. tures. I may disagree with my Hénourable friend on very miany things as to
what happens .in Soviet: Russia but there are very-many good lessons that we
_have_got to learn fronr Soviet Russia. There was a time when i} was a
fashion to think that everything that came from’ Soviet Russia was bad.
Now the wave is jn the other direction. - Let my Honourable , friends on all
sides of the House read the experience of Boviet Russia. Let us try to develop
our future in such a manner that the benefits of the planning do not fructify
into the pockets of a few gentlemen but will fructify into the pockets of the
gener&l‘. public of this country. This means that you have got ‘to develop a
- new distribution system, a new system of distributing your wealth. I would
msake one suggestion. If has already been adopted in England and to some_
extent in America, because of their war economy. . It is this according to the
grades of incomes you grade the price also that you are going to charge for
various commodities absolutely necessary for every individual to have. Then
- grade -your price lists in regard to the consumer goods, toilets and all the rest
of it. . T am not going to allow. my fricnd the Finance Member to run awuy
with it. 8ir, my friend is & very clever man. If he gets even a little bit of
a hint, he will take it up and .impose taxation. I amreally afraid of him,
because ~he is 8o ingenious. . But-I am really -making this suggestion  in regard
to future planning by a future Government. That is why I.'am mentioning
e subject today. Then you lower the. price of such commodities that ere”
absolutely necessary for-the consumption of the poor people. In that way, you
subsidise consumption of goods to the poor people. You over-price the goods
12y which are needed for the richer people dfter allowing a particular
7, minimum quan‘t-it'y of consumption. In that way it-must be pos-
sible in your future planning to transfer wealth from the richer people, from
fphe‘ rmore higl.mly paid people, to the low paid people and also to the poor pébple

. [

e O.
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and in this way from the towns to the villages, from the high salaried to low
paid and from the employed people to the unemployed people, in this way you
have to trgnsfer wealth. Then alone there will be some equality of distribu-
tion in weaith. That does not mean that 1 want to equalise all wages and all
salaries for all people. , ~ 7 - .

Mr. Pregident (The -Honourable Sir Abdur Rahim): The Honoprable Mem-
ber is explaining his own plan. . = s )

Prof. N. G. Ranga: I want the Honourable Member for Planning and
Development to keep these considerations in mind and see that his planning
will: satisfy all elasses of people in.towns and vilfhges, industrial workers as
well as peasants. R :
 The Honourable Sir Ardeshir Dalal (Member for Planning and Develop-
ment): I and my Departnent have absolutely nothing to coneeal, we: have
everything to gain and nothing to lose by publicity. Therefore it is' parti-
culdrly an irony of fate that I, of all'the Members of the Government, ‘should
be singled out as the least communicative & all the Members. As a matter
of fact, my Honourable friends will find, .when they know me a little better,
that I am very communicative and very fond of publicity—of the" right kind.
The reason why there has not been more expositions of the scope and nature
'of my Department before the Legislative, Assembly is that there- has' been no.
opportunity and for that,”I am not to blame. The first opportunity that arose
when I was prepared to explain the scope and nature of the work that I was
doing was in the November Session over the Resolution of my -Honourable
friend Dr. Sir Zia Uddin Ahmad. My Honourable friend Mr. Essak Sait eaid
that I did not spesk then. I ‘do nof want to harp on the samé thing, but I
wag not allowed to speak. On the second occasion that arose which was on
the cut motion, -on all the points that were raised, I tried to explain, the
position of my Department as far as it was possible to do so within the
limited time' and opportunity ap my dispossl. Now that a Stsnding -Com-
mittee to advise my Department has been set up, its meetiny is going to
be held shortly and. the very first item on the agenda is the explanation of
- the nature and scope of the Department; so that the House will see that it
is not for want of inclination on my ‘part that, they are mot as fully apprised
of the activitiéss of my Department as they would like to .be, but simply
because there has been no opportunity to do so. For that I am not to blame.
I am quite prepared if the House so desires and if the Honourable the Leg&er
of the House could spare the time to sit for one, two, three days or even 2
week, it necessary, to explain the nature and scope of the. activities of my
Department.~ As I say, I have -everything to gain and nothing to lose by
publicity. - : s _

Then, Sir, as instances of my misdeeds, various things have been pointed
out. Take the case of the panels about which my Honourable friend Mr.
Neogy asked a question. Out of 29 panels, the personnel of only 16 panels
were ready and even with regard to those panels a number of people who
had been invited had not replied. After considering the whole thing, I thought
instead of putting up half a ligt, it would be better if T waited 'rfg a few
days longer and put up a complete list of all the panels. A siriple thing
like this has been the cause of suspicion. Therefare, when my Honourable
. friend Mr. Piracha agsin raised the question and wanted a statement to be -
"placed on the table of the House, 1 did so without any further hesitation because
now 25 pane]s have been formed, instead of thie 16 which were only ready when
Mr. Neogy put the question. -Even now all the panels have mot been com-
pleted_and with regard to many panels which have recently been formed, we
have not yet received all the replies from the gentlemen whom we propose to
appoint. That has been.made clear in the statement which has been laid on
the“table of the House. Now, S8ir, it is stated that “the information with
regard to thesé panels was only available to the Members from the newspapers.
That'is becguse most of the Honourable Members appear to pay ‘more atten-
tlon to newspapers than to the proceedings before the House. The statement
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was laid on the table of the House and that has been copied by the news-
papers not to any detailed extent. The general directive was also laid on the
tabla of the House long ago—nothing appeared in the newspapers of
which the House has not been apprised even before the items appeared in the
newspapers.. . ,

Mr. Maxu Subedar (Indian Merchants’ Chember and Bureau: Indian
Commerce):. But ‘the printed proceedings have not yet come. They take one
or two months. ' . e ,

The® Honourable Sir Ardeshir Dalal: The statemeht was laid on the table of
the House. That wae all I could do under the rules. _

Seth Yusuf Abdoola Haroon: Why don't you circulate it to all the Members?

Mr, President (The Honourable Sir Abdur Rahim): It is enough if & copy
is laid on the table of tlie House.

The Honourable Bir Ardeshir Dalal: My Honourable friend Mr. Joshi says
that labour is not properly represented. Now, Sir, in every committee that
we appoint, in all. the post war poligy committees that have been appointed,
I have consulted my Honourable friend the Member for Labour and the com-
mittees have been appomnted in consultation with. him. -

Mr. N. M. Joshi: But he does not represent Labour. .

Sir Cowasjee Jehangis: Does not the Honourable Member represent labour

Mr. N. M. Joshi: He represents the Labour Department and not labour.

The Honourable Sir Ardeshir- Dalal: Another instance of misunderstandi
which I would like to point out is with regard to the men who aré suppose
to be sent out to foreign countries for training. - Five hundred is the number
constantly mentioned. Five hundred are the number of students whom, we
wish to sendeout for training in U. K. and T, S. A. in various. branches of
science and arts with a view to employ them on their return. Some of
them might already be employed with various Government departments, others
are likely to get employment. Although we cannot guarantee employment in
the case of every one of them, we are not restricting ourselves to these 500
students, Over and above that we are quite prepared to send as many as a
thousand students if their parents or their employers or anybody else is .pre-
pared to bear the cost of their training arrangements.

Then, it is said these are merely academic students and what we should
try and do is to. send people from factories.’ ‘I think this has already been
explained ta the House on a previous occasion. Certainly it has been explained
in answer to a question which was put to 'me that over and above these
. students whom we ure sending for academic as well as practical-training, ‘there
is a scheme gponsored by the Labour Department under which we propose to
send quite a large number of men who are already employed in factories in
the capacity of foremen and positions of that kind with a view to their obtaln-
ing further experience and training in factories in U. K. and U. 8. A. 0
that they will be fitted on their return to take up positions of greater res-
ponsibility in the industries with which they are concerned. 8o, it seems to-
me, Sir, that there is etill a great deal of misunderstanding over the whole
position and I very much hope that when the Standing Committee functions,
all these misunderstandings may be removed. If over and above that, the
House desires any further information with regard to the activities of my
Department as I have stated repeatedly, I am quite prepared to give that in-
formation and if the House desires to have one or two or three days seti apart
for the purpose of discussing the affairs of my Department, I am quite pre-
pared, so far a8 I am concerned. I do not lmow what the Leader of the

. House agrees, but so far as I am concerned, I am perfectly prepared and
willing to do so: .

A}

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Ra, 8,77,00¢ be granted to the Governor _Ge;lenl
in Council to defray the charges which will come in course of payment during the year ending,
on the 31st day of March, 1955, in respect pf ‘Post-War Plarning -and Development’."

The motion was adopted. . A

7]
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DeManp No. 74—CiviL DEFENCE )

The Homourable Sir Jeremy Raisman: Sir, I move: ‘ :
. That a supplementary sum not exceeding Rs. 35,43,000 be granted to the Governor General
in Council fo defray the charges which will come in course of peyment during the yesar ending
on the 3lst day of March, 1845, in respect of ‘Civil Defence’. N :

Mr, Premident (The Honourable Sir Abdur Rahim): The question is:.
. "That a supplementary sum not exceeding Ras. 33,43,000 be granted to the Governor General
in Council to defray the charges which will come in course of payment during the year ending
on the 3lst day of March, 1845, in respect of ‘Civil Defence’.”

“The~motion was adopted. ' ) 1
Demanp No. 75—Dsimr-

The Homourable Sir-Jeremy Raisman: Sir, I move: -
. 'That a supplementary sum not exceeding Rs. 17,63,000 be granted to the Governor General
in Council to-defray the charges which will come in course of payment during the year ending
on the Blst day of March, 1945, in reapect of ‘Delhi’.”’ .

* Mr. President (The Honourable Sir Abdur Rahim): The question is:
___"'That s supplementary sum not exceeding Ra. 17,63,000 be granted to'the Governor General
in~Council to defray the charges which will come in course of psyment during the year ending
on the 3lst day of March, lg‘;: in respect of 'Delhi’."” B : -

+ The motion was adopted. |
DEMAND No. 76—AJMER-MERWARA °

The Honourable Sir Jeremy Raisman: Sir, T move: N

“That » supplemeritary sum not exceeding Rs. 3,30,000 be granted to the Governor General
in Gouncil to defray the charges which will-come in course of payment during the year ending
on the 3lst day of March, 1045, in respect of ‘Ajmer-Merwara'.” .

Mr. President (The Honoursble Sir Abdur Rahim): The question is:

"“That a supplementary sum not exceeding Rs. 3,30,000 be granted to the Ggarnor General |
in Council to gefrly the charges which will come in course of payment during the year ending
on the 31st dey of March, 1045, in respect of ‘Ajmer-Merwars'.’ '

The motion was adopted. -

DeManDp No. T7—PAxTE PIpLODA .

- The Honourable Sir Jeremy Raisman: Sir, I move: - :

““That & supplementary sum not exceeding Rs. 1,000 be granted to the Governor General
in Cotincil to defray the charges which will come in course of payment during the year ending
on the 31st day of March, 1845, in respect of ‘Panth Piploda’.” .

Mr. President (The Honoursble Sir Abdur Rahim): Motion moved:

“That & supplementary sum not exceeding Ra. 1,000 be granted to the Governor General
in Council to defray the charges which will come in course of payment during the year ending

he 31st d f March, 1945,. i t of ‘Panth Pipleda’.” .
» r'Ilex'. 'Erl‘yl"onh::: (Allah:Il)ar:l. lmand Jhanei Divisions: Non-Muhammadan

Rural): 8ir, this Panth Piploda has been eluding me for a very long time like
s veritable Scarlet Pimpernel and I am glad I have at last caught .it. I
should really seriously like to know what and where it is. From the name,
ending as it does in an ‘a’, I'was wondering whether it is.a Sanskrit noun or
a- Latin adjective. Is it some territory? If so, where is it? I have tried to
find and losate this place in évery map that I could get'hold of, and I have
not fourid it at all. The total demand in the next year's budget ugder this
head is Rs. 16,000 and the supplementary demand is for the very petty sum
of Rs. 1,000. The territory must be exceedingly small, because not even a
Tahsil in the U. P. can be administered with only Rs. 16,000 a'year. I
should be.glad to know the histor§ of Panth Piploda, its geography and abovg_
all, I should like to know how the name’is pronounced. a )
" Sir George Spence .(Secretary, Legislative Départment): Sir, Panth Riploda
is a British Indian Chief Commissioner’s province, as the Honourable Member
will find if he will refer to section 94 of the Constitution Act. It is an ares,
or separate areas, all completely surrounded by Indian States in Central India.

Mr T. 8. Avinashilingam Ohettiar: How many square miles?

Sir George Spence: I am afraid I cannot say. - o

Mr, President .(The Honourable Sir-Abdur Rahim): The question is: .
" "“That a supplementary sum not exceeding Ras. 1,000 be granted to the Governor General
in Oougcil to defray the charges which will come in cSurte of payment .during the year ending
n the 31st day of March. 1945, in respect of ‘Panth Piploda’.’ . v

The mption was adopted. :

-
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DrMaND No. 80—DELar CAPITAL OUTLAY : -

The Honourable Sir Jeremy Ralgmhan: Sir, I move: :
“That a supplementary sum not exceeding Ra. 1,48,65,000 be granted io the Governos
Geperal in Gouncil to defyay the charges which will eome in course'of payment during the
year ending on the 3lst day of March, 1845, in respect of ‘Delhi Capital Qutlay’."”
. Mr, President (The Honourable Sir Abdur Bahim): Motion moved: }

* “Thit a supplementary sum not exceeding Rs. 1,48,66,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during the
year ending on the 3lat day of Mareh, 1945, in respect of ‘Delhi Capital Outlay'.’

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-agsembled after Lunch at Half Past Two of the Clock,
Mr. Deputy President (Mr. Akhil Chandra Datta) in' the Chair. s

Mr. T, 8. Avinaghilingam Chettiar: Item 8 in the explanatory memorandum’
speaks of permanent peon -quarters; other items speak only of construction of
quarters for clerks.. In New Delhi Capital Outlay new mushroom growth of
buildings have come out and there have been statements made in this House-
that many of them will be demolished at the end of the war. [ would like
to know whether in the schemes of construction in which the word ‘perms-
nent’ has not been used.are those temporary-houses which will be demolished?
If not, why that word is used with reference tc some quarters alone and with
reference to some others it is not used. . T ;

Secondly, I would like to know whether in " the rase of those temporary
quarters, the cost has been debited to capital. It would be wrong if it is debited
to capital in.the case of: those temporary quarters beeause they simply won't
exist after the end of the war accordings to the undertaking given by the
Government, of India. His Excellency the Governor (General himself stated
that many of these quarters will be demolished at the end of the war and in
the case of those quarters it will be manifestly unjust to put the expenditure
incurred on their account under capital. 1t must be put to revenue. Sir, T
would like to know what are these quarters which are really. permanent and
what are the quarters which are temporary and if any portion of the money
spent on the temporary quarters is debited to capital? . S
The Honourable Dr. B. R. Ambedkar (Labour Member): I am sorry I was
not here to listen to the points ‘raised by my Honourable friend, Mr. Avina-:
shilingam Chettiar. But I should like to tell him that these quarters are
‘permanent. . . . . . N ’ . .

Mr. T. S. Avinashilingam Ohettiar: All of them? .

The Honourable Dr. B. R. Ambedkar: Yes, and the necessity that forced us
to undertake this construction. . . . - .

Mr. T. S. Avinashilingam Ohettiar: I know that. I know my Honourable
Yriend can give a lecture. on that. L '

The Honourable Dr. B. R. Ambedkar: I think it is a great advantage that:
in the midst of so much money which is being spent on building temporary
structures, we have succeeded in securing at least these quarters as perma-.
nent houses which will enable us to House a large number of clerks’ population
which will be working in. the Secretariat. . . -

Mr. T. S. Avinashilingam Ohettiar: The other point that I raised was this.
Some buildings which have been put up in New Delhi will be demdlished aé
the end.of the war. I _would like to know whether they ‘have been put under
capital or under revenue? ) -y

' The Honourable Sir Jeremy Raisman: Actually the point does not arise on
this Supplementary Demand hecause, as my Honourable colleague has just
pointed out, all the quarters which are provided for in this will be permanent
quarters and, therefore, are obviously debitable to capital. But it is the case
that some of the temporary structures have also been debited to capital. The
reason is that the criterion for debiting expenditure to capital or revenue fellows
another and a simpler division. It has been recently reviewed in consulta-
tion with the Auditor General and the position is that, broadly spealkjng, all
‘expenditure on construction in New Delhi is febited to. capital except certain
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items below a certain- size. The principle of conservative finance is to endea-
vour, of course, to debit as much to revenue as can be borne and that rieans
thet many small works of a capital of permanent nature are nevertheless debited
to revenue, so that that balances the effect of debiting to capital the cost of
cettain assets which will be as long lived as other ¢apital assets.

Mr. Deputy President (Mr. Akhil Chandra Datts): The question is: -
“‘That a supplementary sum not exceeding Rs, 1,48,55, 1 : . !
Gensrel o' Gouati 1o Gefry. the. chavgen whith will soms 1 oot ot e e e
year ending, on the 31st day of March, 1045, in respect of ‘Delhi Capital Outlay’.”
The motion was adopted. . -

4 DemManp No. 82—INTEREST-FREE ADVANSES

The Honourable Sir Jeremy Raisman: Sir," I move:

"‘That a supplementary sum not exceeding Rs. 14,73,00,000 be granted to thd Governor
General in -Council to defray the charges which will come in course of payment during the
year ending on the 3lst.day of March, 1945, in respect of ‘Interest-free Advances'.'’ \

~Mr. Deputy President (Mr. Akhil Chandra Datta): Mofion moved:

“That & supplementary sum no exceeding Ras. 14,73,00,000 be granted to the Governor
ral in Council to' defray the charges which will come in course of payment during the
year ending on the 31st day of March,-1945, in respect of ‘Interest-free Advances’.’’

Mr, T. S. Avinashilingam Chettiar: On this item I would like to have the

views of the Finance Member over the way in which interest-free advances of’

large sums of money are being given for commercial undertakings. The Public
Accounts Committee has had occasions to go into this ‘matter und on more
than one occasioh they have pointed out that every year large amounts ‘are
being asked in this item by way of supplementary grants. Rs, 14,78,00,000
has been advanced for purchasing Sudanese cotton for the textile industry.
. The mdustry can pay the interest on the money invested. I would like to
know whether it-is thé policy of the Government to give fhterest-free money
even for eommercial undertekings. In the Public. Accounts Commijttee’s Re-
port for last year, I.have seen that for the Supply Department large amounts
of money have been advanced—about one crore ninety-eight lakhs, of course
this is subject to"correction—and a large part of the work of the Supply
Department was also of commercial nature. There are also other items of
large expenditure involved in capital expenditure which are mainly of a commer-
cial nature. I would suggest that if a thing is of a commercial nature,. it
should be loaned—it should not be given interest free, An industry like the
Textile industry can very well pay interest on any amount advanced, to it.
They are paying huge amounts by way of Excess Profits Tax and they are
taking large dividends, and they would not be averse to pay any money by’
way of interest for this amount.

In addition to this, I would like to bring one more point to your notice
which I raised when supplementary demand for Commerce was being moved,
but it was not attended to because it was drowned in a few other observations.
Part of the money under the Commerce Department has been spent in pur-
chasing Egyptian and Sudanese cotton. That money also ought to have heen
debited to the commercial undertaking and money must have been recovered
from the commercial undertaking concerned. This practice of advancing large
amounts—Rs. 14,78,00,000 in this case—to admittedly commercial undertakings
and to industries which earn money for themselves is wrong in principle.
I have not been able to get at any figures as to how much money till now
has been ‘advanced as interest-free. to commercial undertakings like this. I
.should be glad to know if he has any publication which would give us an idea
of these things. I would like him to consider this matter and see that for
commercial undertakings interest on advanees is not made. If any e§peqdl-
ture is incurred in the course of helping the commercigl undertaking in any
department of the Government of India, that money should be cherged to the
debit of this industry and I think that is the proper thing to do. '

Mr. T. T. Krishnamachari: I would like to have some infomahqn"frqm the

. Honourable Member in. regard to this matter. I would like to ask him'if. the
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ereation of a cotton co-ordinating committee in Alexandria has not arisen
because of the war because of the relative absence of free movement of goods
from one country to another. - Setondly 1°would like to ask him if the consti-
tugjon of this committee has been due because the Government of India -wanted
to increase production of textile goods in this country and therefore it wanted
to give all the facilities necessary for this industry to import higher grade
cotton. Thirdly, I would like to ask him if the Government does not get am
overall benefit by the industry flourishing in this country and therefore the

* expenditure in the matter of constituting the cothmittee or selecting the officers

to serve thereon or in the matter.of furnishing the necessary funds for the
purchase of-cotton by the committee is not got back by way of additional tax
revenue obtained. ' ; -

. Since the point has been raised by my Honourable friend, Mr. Chettiar,
I would like the Finance Member, to make it clear that he and his department
have a direct responsibility to help the industry. It is a responsibility laid
on the Government by reason of the fact that conditions are difficult and they
awant industry to maintain maximum production. ) )
. There is likely to be a general misapprehension. in the minds of Members
of this Assembly and outside that because the Government is taking a certain
action, it.is to help a particular-industry and not in the national ecdnomy.
The question of cotton has made it clear that Government can take action in the
gener®! interest of national economy. It is not a matter of obtaining one or
two per cent. by way of interest. The Government’s policy should be made clear
se that this misapprehension on the minds of Mr. Chettiar and others may
not exist. - . .

The Honourable Sir Jeremy Raisman: 8ir, I am very grateful to my Honour-
able friend, Mr. Krishnamachari, who has very kindly furnished a good deal of

. the background of this matter and it seems to me has glven the reply to at

la

. ;rear ending on the 31st day of March, 1945, in respect of ‘Loans an

any rate the undgrlying difficulties of my hondurable friend, Mr. Chettiar.
The reasons. why Government enters this field and why they feel it justifi-

able to assist by means of public finance had been quite rightly indicated

broadly by Mr. Krishnamachari and T do not thirk I need go over that. -

The technical position is that wherever Government has $o provide working
capital for any purpose, it does so by means of advances and usually by means
of interest-free advances because that is the capital which is continually being
turned over. In the present case the Government provides the immediate
finance .for the purchase of the cotton i question, but simultaneously it obtains
a deposit from the importer to cover the payment. As I understend i, the
time ldg between the two is either nil or negligible. In the circumstances,
there is no justification for making provision for the charging of interest. I

'quite agree with my Honourable friend that if large “sums are placed at the
disposal of private industry for a time, even though they may. be recovered—

if the money remains in the hands of private industry for a considerable time
—it is in mceordance with the ordinary business practice, and Government

-practice, to make some charge for the use of. the money. But _in 'this parti-

cular case, I understand that the period is so short that that consideration does’
not arise. ' ' ‘ .
Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:

“That & supplementary sum not exceeding Rs. 14,73,00,000 be granted to the Governor
General in Council to defray thé charges which will come in course of payment during the
vear ‘ending cn the Jlst day of March, 1945, in respect-of ‘Interest-free Advances’.” :

The motion was adopted.
DeEMaND No. 883—L0ANS AND ADVANOES BEARING INTEREST

The Honourable Sir Jeremy Raisman: Sir, ‘T move:

“That a supplementary sum not exceeding Rs. 8,74,00,000. be granted to the Governor
General in Council to defray the charges which will come in cdurse of gay'ment during the -
' Advances bearing

ntemb’.” . N . .
Mr. Deputy President (Mr. Akhil Chandra Datta): Motion moved: .
“That a_suppleméntary sum not exceeding Rs. 8,74,00,000 be “granted to the Governor

.- General in Council to defray the chares which will come in course of payment®luring the

.,
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year ending on the 3lst day of March, 1945, in fespect of ‘Loans and ‘Advauces beating -
.(lrn.emt.'.’f_ ' T )
Mr. T. 8. Avinashilingam Ohettiat: Bengal has been given g grant gratis
of Ks. 10 crores.and now this is & losn.” 1 would merely point out that the
Bengsl finances have been very badly munaged indeed and the things brought
. out by this Public Accounts Committee Report ure sufficient evidence that the
-responsibility of the-Government of India exists to see that the inoney given
"by thewn is sdministered properly without corruption and without loss to the
people of this country. 1 hope, Sir, even if the present Finance Member goes
~away the coming Finance Member will take it as his responsibility and see
- that the money voted by this Govetmment is spent properly.-

- This is the, last demand for grants that the present Finance Member is
moving and I should add my word of appreciation of the Finance Member
and more than -that to one gentleman whom 1 have never seen and to whom
I would like to ‘pay a tribute. I havé never.seen the Auditor General, Sir
Cameron -Badenoch. I.have read much about him i all these reports and I
should like to pay a tribute to the Way in which he hag done his duty. .
~ The Homourable Sir Jeremy Raisman: I am grateful .:to my Honourable
friend for his kind words and still more for the tribute that he has paid to the
- retiring Auditor General, Sir’Cameron Badenosh. I did make some oflerva-

tion on that same subject at the time of the debate on the Repart of the
Public Accounts Committee. N _ _ '
~ The Honourable Member quite rightly indicated that it is through advances
such as these that we get involved in the strictures which are passed upon a
possible maladministration or failure to acoount: for the sums in question
because it is the duty of the Auditor General on behalf of this House to see
that these monies are properly accounted for—monies such as these—and we
_ the Central Government are in the difficulty that we have to come to the
assistance of another Government. The ‘circumstances are well known and
are very exceptional and I think it is generally recognised that in circumstances
of such extreme difficulty and hardship- a Provincial Government must look
to the Central Government for assistance, and ‘no Ceptral Government in this
country could fail to respond fo the appeals of & Government situated such as
the Governmient of Bengal. At the same tfime, it must be remembered that
that applicant is a Government and that when you .pass money to another
Government for public purposes that Government has to exercise the powers
and rights of a Government in regard' to the administration of those sums.
It is" neither constitutipnally proper nor is it practically feasible to ' follow
out all the details whereby these sums are spent. The Central Government
would require to have five times the personnel which it now has, if, in addi-
tion to carrying .out the execution of its own administration, it also had - to
place one' Central man side by side with every Provincial officer to-follow out
all the transactions which those Provincial dfficers have to execute. )

I am very glad indeed that my Honourable friend réferred back to the Public
Accounts Committee’s report, because it is precisely in matters such as these
that the Central Government inevitably becomes involved and this House also,
by voting these sunis, must recognise that it is- placing.large sums. of money

af the disposal of another Gavernment, over which. it cannot have day to day
control. ' -

As to the strictures passed Ly the Auditor General I have no doubt
‘that the Auditor General would not have delivered himself of judgments  of
that kind unless he was satisfied that there was justification. for them and
it has been no part of my endeavour or that of the Central (tovernment to
attempt to minimise in any-way the seriousness of the. ritaation brought

to notice by ‘the Auditor General. = At the same time, I should say this Hause

must realise that in the-present constitutional position of India, you ha.ve.u 8

Central: Government and you have Provincial Governments. They are, entitled

to look te us for assistance and, at the same time, if assistance is given, it

is neither proper nor practicable to follow out the administration of thé sums
N A -
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provided in such 'degree of detail as to ensure beyond the pemdventure that
no mishaps occur.

Mr. T. S. Avinashilingam OChetfiar: You must ‘certainly make sure that it
is properly spent and that a repetitior of what hag occurred in the past might
net "occur again.

The Hotourable Sir Jeremy Rusmsn We certainly. endeavour as far as is
possible to see that moneys . are spent on the purpose for which they are
provided but, as I pointed out, there are very severe pr&ctlcal limitations on
the extent to which. that can be done.

‘Mr. Badri Dutt Pande (Rohilkund and Kumaon Division: Non-Muhsmmsdan
Rural): Surely 'in the Provinces also there are oﬂicets ukm to the Auditor
General? -

" The Honourable Sir Jeremy Raisman: There is an Accountant General in .
Bengal to report to the Auditor General. "

‘Mr. Deputy President (Mr Akhil Chandfa Datta). The question “is:

“That a lupplementery ‘sum not exceeding Rs. 8,74,00,000 be granted to t«be Governor- -
General in Council to defray the charges which will come in course of tEmyment. during the

e::.r endlng on- the 31st day of March, 1945, in.respect of ‘Loans an Advancea bearing
nteres

The motion was adopted.

)

'#IE MINES MATERNITY BENEFIT (AMBNDMENT) BILL
The Honourable Dr. B. R. Ambedkar (Labour Member): Mr. Deputy

‘President, I move:

- “*That the Bill further to amend the Mines Matermty ‘Benefit Act, 1941 be referred to
a Belect Committee conmsisting of Mr. M. Ananthasayanam Ayyangar, Prof. N. G. Ranga,
Sri K. B. Jinaraja Heﬁe, Mgulana Zafar Ali Khan, Sir Syed Raza Ali, Mr. Amarendra
“Nath Chattopadhyaya, Mr. N. M. Joshi, Rao Babadur N. Siva.Raj, Mr. H. G. Stokes,
Mr. S. C.-Joshi and the Mover with instructions to report on Mondny, the 2nd April, 1945,
and that the number of members whose presence shall be necessary to constitute a meeting
éf the Committee shall be five,”’

Mr. Badrl Dutt Pande (Rohilkhand and Kumaon Divisions : N’on-Muham- .

‘madan Rural): Why is not! there a.lady Member?

Mr, T. S. Avinashilingam Chettiar (Salem and Coimbatore cum North Arcot:
Non-Mubhammadan Rural): T suggest Mrs. Subbarayan.

The Honourable Dr. B. R. Ambedkar: My Honourable friend might move,
an amendment. at « later stage and I will then deal with it. .

+As the House is aware, we have already got the Mines Maternity Beueﬁh
.Act, which: was passed in the year-1941. This Bill seeks to .amend that Aet
and.the reasons why thls amendment has beconie necessary-can be very briefly:
stated.

When the Act-of 1941 was passed it was intended to cover cases of maternity -
benefit for women working on surface. .We had no .such case as we have now
of women working 1mderground Unfortunately, for the reasons which T have
‘explained to the Hoise on more than one occasion, we had to permlt women-
to work underground in conl mines. As I have stated that prgvision is of a
temporary character and I hope and_ trust that Government will be able to re-
impose the ban very sdon. But noththstandmg the fact that the lifting of the
“ban is of a temporarv character, it is felt that in view of the criticisms made in
this House 'as well as outside, it is necessary to amend the -Act in order fo ---
JBrovide for cases of pregnant women working underground.. It is to give some
benefit to the women working ufiderground that- this amendment is intended.

" The provisions of this Bill are mainly two.  As'it is, there'is already in the
_Act u provision which prohibits women working after delivery for four weeks. -
We now propose to add a provision prohibiting women working underground’
before confinement. ~That period will be a period of ten weeks, 80 that under
the present Bill no woman would be allowed to work undergtound for ten weeks'
_before het confinement.  Bimilarly there is a provision for the-benefit to l?e -
“given to her. That benefit will be at the rate of twelve annas per day for foyg
weeks in all—ten weeks before confinement and four weeks after. conﬁnemen*
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The qualifying: condition for enabling her to earn the benefit is 90 days wark
underground within a period of six months. These are. mainlj the provisions -
of this Bill. ’ .

Sir, I have noticed that there are certain amendments which have been
tabled and I might tell the House that I have also thought of certain amend-
ments which I want to mcve on behalf of the Government. But as the time is
very short and as the matter is urgént, I think the interest of everybody con-
cerned would be served, if the Bill were forthwith sent to the Bele¢t Committeo,
so that the amendments that I have in mind and the amendments that have
been tabled could be considered-round the table with mutual give and take. 1t.

s because of this proposal, viz., to refer the Bill to the Select Committee (which
~ was' not my original intention) that I do not propose to dilate at any length on
this Bill. With these observations I move.

Mr, Deputy President (Mr. Akhil Chandra Datta): Motion moved:
“That the Bill farther to amond the Mines Maternity Benefit Act; 1941, be referred to
a Beleqt Committee consisting of Mr. M. Ananthasayanam Ayyangar, Prof. N. G. Ranga,
_8ri K. B. Jinarajs Hegde, Maulana Zafar Ali Khan, Sir Syed Raza Ali, Mr. Amarendra
XNath Chattopadhyaya, Mr. N." M. Joshi, Rao Bahadur N. Siva Raj, Mr.. H. G. Btokes,
r. 8. C. Joshi and the Mover with instructions to report on Monday, the 2nd April, 1845,
and that the gumber of members whose presence. shall be necessary to constitute a nieeting
of the Committee shall be five.” . .

" Mrs. Renuka Ray (Nominated Non-Official): - 8ir, in speaking on the motjon
to refer the Mines Maternity Benefit Bill to a Select Committee I want to
put forward the view and the attitude of representative women in India. Sir,

we have heard what the Honourable the Labour . Member told us

o about the Objects and Reasons for this Bill. The implicatiori behind
them is clear. It is true that it intends to prohibit pregnant women from working

underground, but at the same time it is clear that Government do not intend
to reimpose the ban, in“spite of the fact that the House has made its opinion
clear, and in spite of the fact that Government did not. challenge a division and
80 naturally the country expected that' Goveinment was going to concede to the
demand; and also regardless of the continued protest against the withdrawal of
the ban since 1948. Women have now been working underground in mines for
more than a year and a half, though at the time it was said that it was g very
tethporary measure. The introductidn of this Bill. means 'that Government
not only do not intend to remove the ban, but it seems that till the war is over,
women will continue to work underground. We find even in this Bill eaid
again. that “the measure is of an emergent and temporary nature, and that the
_ban will be reimposed as soon as conditions permit’’. I do not know when these
conditions are going to be, when it will be possible for Governmen$ to reimpose
the ban. At present even from the utilitarian point of view we find that during

" the 1ast year when 16,000 women were working underground, coal production has

fallen further by 8% per cent., 28 million tons was the target and that figure

has not been kept, Government_have not been able, in spite (.)'f women work- |

ing underground, to keep up, far from raising, the coal production. This is a

serious menace. to the country and one of the causes of the cloth famine. I

wish to reiterate the argument T put“forward on the Finance Bill that other

fundamental . causes are being overlooked. Tt is perfectly true to say that

the mine-owner is really getting an indirect subsidy by Keeping women under-

ground because wages in coal mines have not yet come upto tHe same level as

wages in the neighbouring industries, and'if that were done, there would be no

reason why inspite of utilitarian considerations, Government should not yield -
to the public demand in this matter. '

So far as the Bill iteelf is concerned, it inay, to some extent, alleviate guffer-
ing. I do not want tq oppose the Bill, but I do want to point out that it is very
inadequate, that it is less than & half measure, and that it can by no means
sdiisfy the demand of thé country for the reimposition’ of the ban. Bir, even as
far as the Bill goes. T do not know whether it will be even &s. successfu] in what
'it.inténds to do bacause it is not so easy. For instance, todsy there exist

. 3PN
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. regulations in the mines about housing, but even now in some of the minee back
to back dwellings still exist. Though they were condemned long ago. Even now
we find that there are violations of the Childrens Act. Now that is’a straight
Act. This will be much more difficult to enforce. =~ Last' Session when I raised

-this subject about violating of the Childrens Act, the Honourable Member for-
Bupply asked me. to give him some cases. ' I reported to him.cases in two

'm;naa. I have been down there mysed, I have seen for myself, and boys who
were below adult age were going down. “This Session when questions were put
in this House, the Labour Member replied that they did not have’ this informa-
tion. . You see how ‘difficud it is in the case of a straight Act like Children's
Act, properly to enforce it, how much more difficult.will it be to enforce this
Act.  The only real way in which you can prohibit women working underground
will be to reimpose the ban. "As I have said hefore, it is not only a question of

* pregnant women, but of all women who are potential mothers. ‘I should like to

say that it is not possible for us to give our sympathy and support to this

measure inasmuch 4s it is only a sop. I have no desire to obstruct it either
ag it i8 to allewate the distress of some at least of these unfortunate women.

It is not possible for us to enforce our demand on Government, however. great

that demand may be. But I shéuld like to say to the Labour Member and his

Coflegues- that ‘to concede a very just demand made on behalf of the down-

trodden in the country is not a sign of weakness, it is n gign of atrength on the

part of Government. . It will enhance their reputation greatly. -

Shrimati K. Radha Bai Subbarayan (Madura and Ramnad cum Tinnevelly:
Non-Mushmmadan Rural): Mr. Deputy President, Sir, I entirelv endorse the
views expressed by my Honourable friend, Mrs. Renuka Ray, und T would not
have got up to supplement her remarks if T was not sure that this Government
has a tendency  to misrepresent our views and our actions. I am conscious
that 'my Honourable friend, the Labour Member, is anxious to shorten this
debate and save time, and I shall not therefore take up many minutes of this
House. I would like, in a few words, to make my position quite clear both as
regards this Bill and as regards the main question, that is, the ban on the

employment of women underground in mines.

Bir, T would first like to reply to the remark made by the Honourable the
Labour Member in the course of his replies to some supplementaries to my
question regarding womeri miners. He characterised the vote of this House &s a
mere ‘political demarche’. I was really surprised at this because surely he must
remember the history of this ban. However I will now mention only ‘one fact.
I was an Adviser to the Government of India Delegation to the International

-Labour Conference in Gentva in 1984.. It was at this Conference that all the
delegatione from all the Member Nations unanimously recommended an interna-
tional convention prohibiting, employment. of women underground in mines.

- The Government of India ratified this conventiomy I think, in the following' year.
Surely the International Conference did not do this-as a political stunt, nor
did the Government of India adopt that attitude as a political stunt. T am
mentioning this to impress on this Honourable House that this question of ban- -
ning the employment of women undergtbund in mines is certainly not political
in any way, but is an entirely humanitarian one. Speaking for myself, I would
never have agreed to join the Government of India delegation in 1984 if T had

- the slightest suspicion that the Government of that day were adopting that
. attitude as a mere political stunt to impress world opinion. .

The next point to which T want to refer is the motion that is before the Houae.
now .regarding the amendment to the Maternity Benefits Act. * I do not oppose
this Bill; in fact I support it, but that does not in any way affect my conviction
“that this ban against employment of women underground in mines should be
.reimposed as soon as possible. T do not oppose this Bill for j;he mere reason
that I feel it is necessary to give some relief to these poor helplese women whom
this Government insists .on sending to work underground in mines. T regfet
that that relief is yery poor and the number of women affected by it very gmall.
I want to péint out also that, while my Honourable friend tries to emphasise
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that the withdrawal of the ban is a temporary measure, it is already one and
half years old and it reminds me of a comparison in my language; that a thing
is like Hanuman’s tail when' it goes on endlessly. I want to assure by Honour-
able friends opposite and this Henourable House 'that no amount _oi ;hr_ea@a
and biting comments can make me change my -g.tt;hugle with regard to this
question, I shall continue to protest against this action -of the Government
and I shall continue to strive my very best for the reimpositien of this ban, by

trying in every way possible-to cut off this Hanuman's tail.

‘Prql. N. @. Banga (Guntur cum Nellore: Non-Muhammadan Rural): Sir, 1
have ‘only one or two words to say on-this. The absence of our two sisters,
our colleagues Mrs. Renukas Ray and Mrs. Radha Bai Subbarayan, on the
Select Committee calls for an explanation from us. We would have very much
appreciated if these two sisters had agreed to be on this. committee; but un-
‘fortunately they wanted to hold themselves in reserve lest the Honourable
Member. in charge of labour affairs should play ‘some practical joke on the
Belect Committee and then get Jhis own way and come here and get them also’
committed; and another reasqn is that they wgnt to be lqyal to the resolution
passed by the All India Women's organisation, I appreciate theis point of
view. The Members on this side of the House are also in . wholehearted
sympathy with the aftitude taken up by the All India women's organisation,
that Goyernment has dvnme wrong in having lifted this ban, that Government
should take the earliest possible steps to reimpose it; but subject to that we-
must do what little we can to_improve this Bill so that when it becomes 'an Act,
the lot of the women employed both on “the-ground and also below the ground
in mines would be immediately improved, even while Government makes. up it3
mind to reimpose this ban. It is for these reasons alone that we are going into
the Select Committee and not because we are in any way in sympathy with the
.Government point of view that it is absolutely necessary for them to lift this
ban~and force these women—I will not call.it allow these women, but to force
them—to go underground and work in the mines. '

Mr. N. M. Joshi (Nominated. Non-Offi¢ial):- Mr. Deputy President, at the -
outset, I would like to mske it quite clear that neither the introduction of this
Bill nor even the passing of .it at an early date will reconcile me and the labour
movement in this country to the employment of women underground in mines.
The . Government of India did a great wrong to the women miners in this
country by beginning to employ them underground on the pretext, if I may say
‘80, of labour shortage. If there was labour shortage, I have no doubt that the
Government .of India could have got, in a country with a populstion of 400
-millions, 8 hundred thousand or two hundred thousand_ miners needed, .by pay-:
ing them properly. "But unfortunately the Government of India does not believe
in the policy of securing labour for raising cogl, by paying them —properly.
Unfortunately, they believe in trying to seeure the necessary labour by wron
methods; and one of the wrong methods—thére are several methods used by the
Government of India, but on this oceasion I shall deal only, with one wrong
method with which we are concerned boday—namely, by re-employing women’
underground. Sir, the Government of India not only did a wrong to'the women
in the, mining area, but their purpose of gecuring more labour and raising more
coal has not been achieved. 1 had suggested on several occasions that the
Government of India should make an inquiry and ascertain facts through some
impartial committee; unfortunately the Government of India refuses 4o do that.
They are afraid of facing facts, and they continue to be blind-and to follow a
wrong policy.  Public opinion in this country has expressed itself against the
policy followed by the Government of India: Unfortunately, you know- that
the ‘present Govérnment of Indis is not respongive to the public opinion in this
cogintry at all.  When the peppld in England heard that women were employed
undergrour_:_ld.in India, there- was a debate in the House’ of Commons, and
som?liow__ t.l.m (:iéyernmer;t of Tndia is at least’ responsive or amenable to the
public opinion-in the House of Commons; there were references in the debate-
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‘there to the employment of pregnant-women or women who are near their
delivery, and the Government of India heard about it and this is the origin of

- ‘the Bill. - As the Bill is going to a Select Committee, I do not wish to take up
the time of this House on this occasion. T shall have an opportunity of making
my suggestions in the Selegt Committee, and after the Bill comes before’ the
Legislature again Ishall have another opportunity of dealing with-the clauses of
the Bill. - - : ' ' .

_ Lastly, I again make it quite’ clear that the  pussiag of thiz Bill is nol going:
'to reconcile me to the employment of women underground in Indian mines.

" Mr. Lalchand Navalrai (Sind: Non-Muhammadan Rural): 8ir, I thought
that on this very important matter gome opinion should be expressed from our-
Party. Theréfore I got up; there is another reason also; that in some quarters
ambngst some-women there is an impression that I am against their-wélfare.
8o far as progressive matters are concerned, I do not wish that they should run
too fast; but within- reasonable limits I would always help them. .

Coming to this measure, I call it even less than a half-way measure. I think
the Honourable the' Labour Member should have taken coéurage in both hands
a8 he does when addressing us and giving us answers in a bold manner. 1
thought that he would comply with the demand and the agitation outside that
the ban on wonien working underground should be re-imposed. ~ In this Bession,
this has been one of the main items of discussion. = From the very beginning
the lady Members of this House and others have expressed their view that
women should-mot be allowed to work underground.- When questions were first
put, the Honourable Member began to make excuses just as. his other colleagues
do. He said that it is the hushands themselves who.want tHeir wives to work
underground. I think he was disillusioned en that point. He was asked by
me whether he would take me to the mines. so that I may personally inquire of
the husbands, but he did not do that. However, I am glad he is moving in
the matter. At present he is providing that women should not work in mines
ten weeks before the confinement is expected to take place, on a certificate given
by a doctor. Some difficulty will arise there. If they have their 6wn doctors
and they are honest, there will be no difficulty. = The Honourable Member
should see to it that unnecessary objections are not raised in respect of the

_certificate. I would-like to know whether it is proposed to provide in the Select
Committee as to who will pay for the certificate. ~The women should not be
made to pay. Then it' is said that four weeks will be allowed to recoup’the
heelth of the wemen after confinement. . Some women may remain in delicate
health after .confinement for more than four weeks.., This matter should also
be considered in the Belect Committee. Instead of making laws by -degrees
and stages, this question of working in fnines should be considered from. all
points of view and the Bill should be moulded accordingly and relief. should be
given. The excuse is put forward that this is a war measure and it is said that
they should have all labour by compulsion or persuasion or inducement. So
long as the war front is there, I will not blame’ the Treasury Benches. They
accepted their posts in order to work for the British people and ignore the view
point of the Indian people. I do not blame them but I request them™that on
this point they should be solicitous of the Indian point of view and they should
do all they can for the welfare of wonien labour. o . '

Mr. J g2 Mohan Dam (Surme Valley cum Shillong: Non- Muhammadan):

I want to say only & word or two. We have nothing to find fault with this
Government so far as industrial labour is concerned. We blame them only as
regards agricultural labour.  As regards industrial labour they are doing what- *
ever is netessary. It is futile to attempt to uphold in regard ‘to these legisla-
tions any theory of abstract right. It is all a question of probability and degree.
This Government with all their faults are considering the question from the - -
stand point of probabilily and dégree. I am satisfied with attitude of Gov-
ernment in regard to factory legislation: I Will not go into details as the Bill
i# being referred to a Select Committee. ) e

As regards the desirability of stopping the employment of women under-

ground, there are no two opinions. verybody wants that thi§ system®should -
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be stopped. It is, only & question of convenience and expediency that fhe
Government has to consider. I 'hope that this question will be discussed
threadbare in the Committce and averything possible will be done in the interest.
of women labour working.in the mines. With these words, I support the
motion before the House. =~ -

Maulvi Muohammad Abdul Ghani (Tirhut Division: Muhammadan): I find
from the Statement of ijacts and Reasons that womén shall not be allowed
to work in mines for four weeks after confinement. But practical experience
points out that no woman is fit for working even after a month of her delivery.
The doctors may he consulted on this point. I hope the Government will
consider this and raise this period of four weeks to at least six weeks.

"The Honourable Dr. B. R. Ambedkar: Sir, I do not think I need say much
in reply to what has been said by the Honourable Members who have taken part
in this discussion. One thing however I would like to say, namely, that I
appreciate very much the spirit of the speakers which .shows that the two

_questions, namely, the question of the women working -underground and the
questions arising out of this Bill should be separated and I am glad to-say that
they have been separated By the speakers who spoke on the Bill. They have
expressed their opinion on the:question of the merits of allowing women o work
underground.  The views of the Government have already been expressed
and I have no quarrel with those who differ from Government but I am glad
to say that all those who have spoker have realised the necessity of the Bilb I
have brought forward and I hope I shall continue to#have the co-operation
which they have exhibited in this House now. '

Mr. ‘Deputy President (Mr. Akhil Chandra Datta): The question is: .

“That the Bill further to amend the Mines Maternity Benefit Act, 1841, be referred to
a Belect Committee consisting of Mr. M. Ananthasayanam A ar, Prof. N. G. Ranga, _
Bri K. B. Jinaraja Hegde, Maulana Zafar Ali Khan, Sir Syed Raza Ali, Mr. Amarendra
Nath Chattopadhyaya, th N. M. Joshi, Rao ‘Bahadur N. Siva Raj, Mr. ®. G. Stokes,
Mr. 8. C. Joshi and the Mover with instructions to report on Monday, the 2nd April, 1845,

and that the number of members whose presence shall be necessary to coustitute a meeting
of the Committee shall be five.” . - .

The motion was adopted.

THE FACTORIES (SECOND AMENDMENT) BILL

The Honourable Dr. B, R. Ambedkar (Lialpur Member): Sir, I mote.

“That the Bill further to amend the Factories Act, 1834,  as reported by the Belect
Committee, be taken ifto consideration.” ' .

8ir, the report of the Select Committee has been before the House for quite
a long times I have no doubt that Honourable Members who take interest in
this subject have read and digested what the Select Committee has to say, I
will therefore do no more than to draw attention of the House to some of the
fundamental changes which the Select Committee hags made in the Bill as in-
troduced -by me. B8ir, the Select Committee has altogether made five impor-
tant and fundamental changes. The first change that the Select Committee
has made is to save the rights to any holidays with pay that might accrue to a
workman, otherwise than under the Act, such as holidays that may be permis-
sihle tnder other enactments or holidays that may.be permissible under an
award or an agreement or a contract of service.. That provision did not cxist
in the original Bill." But it has now been introduced by the addition of sub-
clause (2) to section 49-A. The second- change which the Select Committee has-
made is to extend the benefit of the holidays with pay to children which again
was not found in the origindl Bill as it was introduced to this House. Not only
the Belect Committee has extended the provisions of the Bill to .a child but.
the holidays themselves have been extended in number. For g workman the
holidays are only seven days. But to a child, the holidays shall be 14 days.
Honourable Members will find that in the new amendment to section 49-B.
'Then, Sir, the House will remember that when the Bill was introduced it did
not ®contain any provisions to cover cases of workman who was discharged be-
fore he fad earned his holiday or had resigned his post and therefore did ‘nob
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get bis holiday. I said that that was a matter which might be left to be sub-
séquently decided in such a manner as we thought best. The Sclect Com-
mittee thought that it was so important a cpse that provision oyght to be intro-
duced. in the Bill and accordingly a new prowision has been introduced.

Another new principle which has been introduced in the Bill is the power
given to the Inspector to act on behalf of & worker who has not beeu able to
get his- holidays or has not been able to get the pay which he is entitled to
obtain a8 a result of the ‘holiday. The Select Committee realised that it was no
use leaving the worker to his resources in order to prosecute his employer either .
criminally or-civilly in order to secure the benefit- which the. Act gives him and
which the employer has failed to give him. Therefore iv was the duty of the-
State to take upon itself the responsibility of seeing that these benefits were
secured to the workmen. This has now been dore by the conferment of the
power on the Inspector to act on behalf of a worker.

Another important change which has been made by the Select Committee
is with regard to the making of the rules. Honourable Members will recollect
that in the original Bill, the power for making rules under the'Act in order to’
-give effect to the provisions was left to the provinges. Now, it.was felt ih
the Select Committee that if the rule-making powgr was left to the provinces
the different provinces might make different set of rules, and consequently
there might be variety of provisions under the same Act. That undoubtedly
would have very serious consequences on the different industries.  Ome indus-
try, in one- province may be subjected to one set of rules, a similar industry
in another province may be subjected to a different set of rules and it would
introduce a very undesirable element in the competitive charagter of the in-
dustry teking India as & whole. The Select Committee therefore recommended
that the Government of India should have ‘the authority to give directions_ to
the provinces in the matter of making rules so.that the desire or the object of
securing uniformity in these rules would be achieved. These are, Sir, some of
the fundamental principles which have been incorporated n the Bill as a result
of the deliberations in the Select Committee. ;?he rest of the provisions are
more or less ns they were in the original Bill and call for no comment. Sir,
I move.. : ’

Mr. Deputy President (Mr. Akhil Chandra Datta): Motion moved:

“That the Bill further to amend the Factories Act, 1834, as reported by the Select
Committee, be taken into consideration.”

Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural): Sir,
the Honourable Member in charge was congratulating the Select Cominittee.
It is jrue that two or three of the points that were made at the time when the
Bill was being committed to the Select Commiittee have come to be noticed
by the Select Committee and accepted. But it. has dropped a& very important
word for which at least my Honourable friend has given a' very lame extuse.

T wish to tell him that this fascipation for uniformity is not well justified. Take
the railways for instance. Day after ddy we are having discussions with the
Railway Member regarding matters affecting different railways, salaries, wages,
emoluments, etc. If that is right, I do not know how it can be wrong if
different provinices come to extend this privilege of leave beyond the mirimum
period of seven days or 14 days. Rather this is a reactionary move on the part
of the Select Committee. Then, Sir, theree may be certain Provincial Govern-
ments who may be willing to go beyond this particular minimum pertod of
leave and favour the workers—I should not say favour the workers—thus help

* the workers,. because the workers deserve much greafer leave than the mini-
mum period provided here. Moreover, where is the question of uniformity
in regard to wages earned in Bombay or Ahmedabad by the mill workers as
compared. to-the wages earned by similar mill workers working in Coimbatore
or Madras. The Coimbatore workers do not get even half as much as Bomba
and Ahmedabad workers get. It may be a little more than half, but cer-
tainly very much less than what the Bombay and Ahmedabad workers get.
If it cannot be wrong for Bombay Industry to pay higher wages than those fhid
by Coimbatord industry, then how can it be wrong if the Bombay industry,
through  the good offices of the Bombay Government, were to qhoose]& grané
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leave to a greater extent than what is provided anywhere else If this is & concur-
rent subject I do not want the Government of Indis to fetfer the hands of the
“Provincial Governments, if cny one of them is doing greater justice to the workers.
than the Government of India. All that the Government of India can be
expected to do is to lay down minimum standards—not the maximum—and
_leave it to the Provincial Governments, if-any one of them were to be wiling
to go beyond the minimum that may be prescribed by the Ceptral Government.
Then there is another point that was made by several of us the other day.
Why do you ipsist that a worker should continue to be eniployed for one.yeat
continuously in the same factory if he is to be entitled.to enjoy this leave? It
must be made possible for u worker, if the conditions of work in.any one factory
are not quite satisfactory, to leave that factory and go ‘to another one in the
.same place or in another place, without any preacnbed period, and get him-
self émployed there. And if he has put-in one year’'s continuous industrial
employment within the same factory or two or more factories within the same
year it must be. possible for him to be entitled to this noliday. We inade that
suggestion but the Belect Committee does not seem to have comsidered it; or,
if it has conmdered it, it does not.seem to have made any helpiul amendments
at all.

Sir, these are two of my most 1mportant ob]ect ons to the belect Commit-
tee’s Report. We have tabled a number of amendments, some of which deal
also with the duration of the holiday.. We hope the House will be willing ito
co-operate with us in gett.mg 88 many of those amendments as poesible accepted
by Government and incorporated in this Bill. My feeling -about the work of the
Belect Committee is both satisfaction and dissatisfaction.

Mr. N. M. Joshi (Nominated Non-Official). Sir, I have not -many remarks
to make ragarding the changes made by the Select Committee in the original
Bill. . I should have liked, as I said in my speech when the Bill was referred
to Select Committee, fhat the provisions of the Bill had been applied to workers
engaged in other occupations instead pf the benefits being confined only to those *
‘who are working in factories, I would have liked the provisions of the Bill {o
be extended to those people who are working in.mines, on plantations and in
various other industries. Unfortunately I could not get the Select Committee
to accept the change which I should have liked to be made.  And I do not blame
the Seléet Committee either, because the original Bill was framed by the Gov-
ernment of 4ndia in such a manner that the Select Committee itself perhaps
could not make the change which I wanted. . '

Then, - Sir, I was rather disappointed that the Select Committee did not
_accept my proposal that the continuous holidays should be for a fortnight at
least and not for seven days, and although I could not persuade the Seclect
Committee to accept my view I am hoping that the House will support me
when we come to discuss my amendments. I'am glad that the Select Com-
mittée has given an extended holiday than was proposed by the Government of
Indis to children.

Another point on which I am dlsappamted wtt.h the actioh of the _Select.
Commjttee or with the refusal of the Select Committee to accept my view is
that I would have liked the workers to get before -they -began their holidays full
pay for the days of the leave with pay. The- Bill proposes that they should
get only half the wages. I consider that the payment of only half the wages
will not give much material help. I would like the wages for the days of the
holidays to be paid beéfore the holidays begin. :

Then there is one defect which still remains in this B111 inspite of the Bill
having been examined by the Select Committee, which is that in order to be
entitled to.get the’ beneﬁt ‘of this Bill the worker must continne to work in one
factory for twelve months. I think this is a very faulty clause. Ihad explained
in my speech on the motion for refererice to Select Committee thet a provisiop
of this kind tends to bind down ‘the worker to)one factory. From the point of.
view of the worker this is not & very good arrangement. diar" the present
condlt:om in Indm if a worker has to get better wages and betber conditions,
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the only weapon which he can use to secure his object ia to go to another factory
where conditions are better or at least to hold out a threat that he would leave
and go to snother place where he expects to have bettef conditions. I there-
fore do not like any provision which ‘will ba sn obstacle in the way of the worker
going to another factory. A provision of this kind under which the worker is
tempted to remain with -ohe employer is not, from the point of view of the
worker, beneficial to him on the whole. I would therefore like that the benefit
of this Bill should be given to a worker who may change his employment from
one factory to another. There also the Select Committee disappointed ‘me and
1 am hoping to securs justice at the hands of the Members of this Houae.

Bir, I have nothing more to add, and whatever else I have to say I sha
say when 1 move my amendments. I support the motion. .

Sir Vithal N. Chandavarkar (Bombay Millowners’ Association: Indian Com-
mcree): Sir, I'will only deal with one point raised by my Honourable friend
Prof. Ranga which does not seem to be covered by any amendment and that
is about the omission of the words ‘‘at least seven days’'. The, position is that
labour legislation is a subject of both Central and provincial legislation. Really
gpeuking, it is open to the provinces to legislate evén with regard to holidays
with pay, but when the Central Government deals with this matter in a Bill
1 presume the object is to lay down a form which would prevail in the absence
of any provincial legislation. Even now on the question of printiple I do not
see anything wrong becguse in all such matters where statutory burdens are
imposed on industries it is degirable that all provinces should more or less run
on similar'lines; otherwise, as is happening now as a result of income-tax ano-
malies, the tendency is to drive industries from British India into the Indian
States. And if one Provincial Government goes on imposing burden after burden
on the industries within the province the tendency will be, as was evident in
1937 and 1938 in Bombay that industrialista would consider whether the time
had not come for themy to transfer some of their industries from a province like
Bombay to another pfBvince where Government were not prepared to put the
same burdens on industries in their province. Therefore if you hgve to consider
the country as a whole it is desirable, from the national point of view, that as far
a8 possible whenever such burdens are imposed they should be of a uniform cha-
racter. It has nothing to do with the question of wages or allowanees; but
such burdens, when they are imposed in the interests of national welfare_ should
be of a uniformn character. -

Even now, Sir, as the law stands at present, if a Provincial Government wants
to go beyond what is allowed by the Government of India, it is open—as I under-
stand the law; if I am wrong the Law Member will correct me—it is open to
a Provincial Government to promote the legislation and to- go to the Governor-
General for sanction and if the Governor-General accords his sanction, it is open
to that Provincial Government to enact it in the province. So the power ot a
Provincial Government to promote a piece of legislation going beyond the scope
of the Central legislation is not taken away. All that will happen is that the
Government of India will get an opportunity of considering whether the neces-
sary sanction should be given having regard to the interest of the country as o
whole. This is a very necessary and salutary safeguard and therefore I say that
what the Select Committee has done is not of a retrograde. nature at all but is
in the interest of the country as a whole. .

Mr, Lalchand Navalral (Sind: Non-Muhammadan Rural): Sir, I have only
a few words to say. I have read the Minutes of Dissent recorded by two Honour-
able Members—Mzr. Joshi and Mr. Inskip. Before I say anything in regard to
the Minutes of Dissent, I must admit that this Bill, as it has emerged from the
8elect Committee, is in an improved form. My Honourable friend, Mr. Joshi's
point deserves consideration because it is based on his experience. He wants:
that this Bill should not be regtricted to workers in industrial undertakings buti
it should also be applied to workers in other organised industries. I cannot
understand why it is restricted to factories only, and I hope the Honourable
Member in ohprge will throw some light on this point, .
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The other point raised by him is: ‘‘The worker should be given not half

but full wages for the period of the holidays before he takes the holiday’’. That
is very reesonable, I think. In the case of Government servemts,’ when casusal
leave or privilege leave is given, they are given full pay. In the case of workers,
they are poor people and if you give them holiday fo have a little respite
and to enjoy, they should have something in their pockets as well. They can-
not go without money. That, I think, is a reasonable demand,

With regard to the Minute of Dissent recorded by Mr. Inskip, it is stated
that distinction should be made between ‘holiday leave' and ‘other leave’ and it
is suggested that when they gd on leave, it should be for a certain purpose—for
some ceremonial occasion, or for some other domestle work. " It is also suggested
that when they go home, they revert to their former agricultural pursuits and

~1in such g cessation of occupation the employer has no obligation to grant him
“remuneration. Thefefore he asks for a distinction to be made in the nature of
boliday. I do not agree with.that at all. ‘When they go on deave, they have
to do something—they cannot go home and sit idle; nobody can sit without
work—but they cannot work as hard es they do in factories, They just help
their family members by working for a short while. Therefore, I do not think
that the suggestion which is made here is reasonable. I hope the Honourable
Member in charge will consider these points. . S

Mr. Hooseinbhoy ‘A. Lalljee (Bombay Central Division: Muhammadan

Rural): Sir, I quite agree with the Report of the Select Committee but I would
like to point out—as has been rightly pointed out by my Honourable friend,
Bir Vithal Chandavarkar—that in such legislation we have got to teke into
consideration the position of India as a whole. As you know, Sir, it is open
wo the Provincial Legislature to pass enactments, and at times they are - of
-such a nature that the industrial business moves from one vince to another.
Not only that, buf the one thing which we have been neglecting is the position
of industry in Indian States. There was a time when people did not like to
go to Indian States for establishing industries. It is quite the reverse now.
People are anxious to go there because they get a lot of benefits; States are
anxious to invite people and they offer mast fayourable terms. Therefore, in
fact, the factories in Indian States are placed in a much better position than
‘the factories in* British dndia. You will invariably find that the Indian States
give a complete monopoly to the industrial concerne in regard to the goods
they manufacture; they go out of their way to stop imports of those goods
iromn other provinces. +This is a very serious matter.

The Bill which my Honourable friend, the Labour Member, is now intro-
ducing is very very essential and welcome, but my point is that the Honour-
uble Member for Labour and his other Honourable colleagues on the Treasury
Bencheés sghould see that the Indian States also fall in in such matters in the
interest of humanity, and in the interest,of India as a whole. We do not make
any distinctions whatsoever between the Indian State subjects and British
Indian subjects. In fact, an Indian State subject can establish a factory
wherever he likes—there is no bar to his doing so, there is no question of’
monopoly - whatsoever—but so far as a British Indjan subject is concerned, he
bas to face many difficultiae and handicaps if he chooses to establish a factory’
in on Indian State. For instance, many of the Indian States have started
another theory—they give concessions only to such indpstrialists who ere knovwn
as Mull:i, i.e., those who belong to their own State. Howsoever favourable the

position may be,. howsoever intelligent and influentia] an industrialist

4> oo may be, he will not be allowed in certain' of the Indian Btates
because he does not happen to be a mulki. The Cplonial people also want
their own people to be there. In many of the premier Indian States.the theory
‘has been put forward by those Governments that only mulkis will-be allowed
to establish factories. They are not even bound fo carry out the dictates of
the legislature for the benefit of humanity. We have to consider the position
nf industry in British Indis. It may be soid that we have very little power
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over the Indian States. I concede that. Bui we have exawnples beiore us
that when on the Western Coast of India smuggling, so fur as the customs-
revefiue was coucerned, was going on, the British Government warned thewn
ond ultimately, Sir, pup & big cordon on the Viramgam lire; not allowing
these goods t0 go without paying tax again in British India. As soon as that -
was done all ‘that trouble has gone” and the Indian ports are paying as  they
were doing. Likewise is the case with the Kathiawar and other ports. You
will ulso see that where there has been a question of excise duty-the Govern-
ment -of India bave been using their political influence and they have taken
care to see that all the excise’ on-the Indian industries is equally puy on ghe
Indian States and it has been equally distributed. Take sugar or matches or
any such thing. When the-revenue question .of the Government of India is
concerned, they do take pretty good care. But let me say that it will be im
the interests of the .Government of India if the Political Department use their -
influence to make the Indian States, in the interest of humanity, have a uniform
wode of treating Indiaus. . - o
Mr. A. O. Inskip (United Provinces: Kuropean): This Bill I think will be
considered a progressive one and on& which all fair-minded employers of labour
will uccept. But the clauses assume that labour conditions &re the same
throughout India whereas they differ very much, as I have . endeavoured to
point ©ut in my minute of dissent attached to the Select Committee report,
particularly in Eastern India. There you have labour who only come to the
industrial towns for short periods and it has been an accepted rule that they
go back to their villages to carry on their agricultural work and other work.
1-have endeavoured to make this point quite clear in my minute of dissent to
the Select Committee”and will not therefore labour the point any more. '
But singe the Select Committee mef, I have made further enquiries in
‘Cawnpore, which as you know, Sir, is a large industrial centre. If the Bill is
passed in ite present form with the word ‘‘consecutive’’left in, I contend that
this is going to be bad for labour in that they are going to be penalised. During
the past fortnight I have endeavoured to take a cross section of labour condi-
tions in Cawnpore. I have taken.a cotton mill, I have taken & woollen mill,
and I have taken a large leather factory, where over 20,000 men are em-
ployed, and I said to myself, in taking this eross section, "how many of these
people would qualify for leave if the Bill in its pregent form goes through:
It might surprise the Honourable Member in charge of the Bill that based on
attendance for 1944, only 60 per cent. of that labour would qualify. Now I
contend that you would be penalising the remaining 40 per cent. in that - all
factories will presumably, if this word ‘consecutive’ is left, close down for a®
stated period during the year. 60 per cent. of the labour will therefore be paid
under the Bill for ‘‘holidays with pay'’—and the remaining 40 per cent. will
‘be out of employment without any pay. )
Now, Sir, there is another aspect which I would like to bring out and tha$
is if this word ‘‘consecutive’’ is left out of the Explanation under section 49B
of the Bill, it would enable employers of labour to give this leave uncondi-"
tionally. TIn the conditions which obtain in Eastern India and particularly in
the Calcutta area, it has been the practice for a number of years not to give
_consecutive leave but to give leave up to fwelve days during the
vear for festivals and with pay. And now . T contend 1hat if this
Bjll becomes law employers may, have to withdraw the privilege
of giving festival holidays with pay when, under the present Bill, they
have also to give-seven days leave annually with pay. Therefore, before this:
Bill becomes law I would ask the Member in charge to give these two points
‘his consideration.

There is one other point which T have endeavoured to bring out in my
minute of dissent. No mention has been made in the Bill that annual holidays
with pay will be given at the discretion of the employer. In a large factory,
it will be impossible, however™much one would like.to do it, to give indivi-
‘dual employees the right to say when they are to take the seven days and when
they arg nof. In most factories, I presume the employees will eled po;sibly
.D a-
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_the most important festival throughout the season—shal] we sa |
that Jeave period he will no doubt add’ the seven dsyg'leave ‘i'itlllio pltyaf%x
1 do feel, to ensure thay work in a factory is not disturbed, the Manager of
the factory must be given the right to say when annual leave is to be taken.
_Phere 18 one other point—the ciuast.ion of sickness and accident. As you
will note in my minute of dissent 1 have stuted that the words ‘‘sickness and
accident” es at present shown in the Bill are not clearly defined. Leave for
sickness, particularly in ¢he case of big factories is always granted when &
genuine medical certiticate is produced. But I' have heunf of many cases in
~my own town where disreputable medical practitioners are sctuslly selling
medieal certificates for the sum of Rs. 2 and lllilﬁ. 8. A case came to my notice
enly two or three- months ago where a certain employer was receiving a spate
of medical certificates printed og s set form and signed certifying that the
workman had been sick and that he should be granted leave. The employer
ooncerned made enquiries in this regard and in conjunctiof with the civil
gurgeon, sent a representative to agcertain in one case whether the man wys”
aick or not. It was found that the man was joining in a marriage ceremony
of a relative and wes not sick at all. In this case, had the man applied for
leave on the ground that he wanted to sttend the marriage ceremony of 8
relation 1 fee] sure that he would have been granted leavé. But, ns, he
alected to say that he was sick and paid Rs. 2 or Rs. 3 for & doctor’s certi-
ficate. The medical practitioner in this case was sent for by the civil surgeon
and was warned against issuing certificates of that kind. 1 quote: that case
vecause I feel that if the definition of the words sickness and dccident is left
{0 the rule-making power, then it will not cover all cases. 1 have entered an
-laamendment to the clause in that respect and I will have more to say about that
ter on. ' ~
The Honourable Dr. B. R. Ambedkar: 1 do not think it ig necessary for me
to deal with each and every point that has been raised by Honourable Mem-
bers who have spoken on this motion, particularly because I find that every
point which has been made by Honourable Members is covered by an amend-
ment. Consequently there will be «a duplication of debate, which T do not |
propose to undertake. 1 will say what 1 have to say on the various points
when the approptiate amendments are moved.

Mr, Deputy President (Mr. Akhil Chandra Dat$a): The question is:
“That the Bill further to amend the Factories Act, 1934, as reported by the Select
. Committee, be taken into consideration.”
The motion was adopted.
Mr. Deputy President (Mr. Akhil Chandra Datta): Are there any amend-
ments to clanse 2? '
Mr. M. Ananthasayanam Ayyangar (Madras ceded Districts and Chittoor:
Non-Mubammadan Rural): I have some but I do not propose to move them.
Mr. Deputy President (Mr. Akhi* Chandra Datta): The question is:
““That clause 2 stand part of the Bill.’ .
The motion was adopted. :
Clause 2 was added to the Bill.
. N. M. Joshi: Sir, I have got an smendment on clause 3. My amend-
ment is this:
“That in clause 3 of the Bill, in sub-section (1) of the proposed section 49B r{ter the
word ‘factory’ the words ‘or factories’ be inserted.’
The object of my amendment is to enable a worker who has put in continu-
‘ous service for twelve months to secure a continuous holiday, although during
these 12 months he may have changed his employment from one factory %o
snother or even to three factories. I have ‘explaind In my previous speeches
on this point that it-is not in the interest® of the workers that™ there should
_be any temptation thrown in their way. which will influence them to stick to one
%actory although the conditions in that factory may not be qt_lbe Eatisfactory.
Mobility pr the power to change from one tactory to another is & very useful
aveapon in the hands of a worker to secure better {erms. Therefore T am
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. proposing that the continuous service may be mot only in one factory but in
‘mare than one factory, .

I em asked who will pay? The various employers will pay. The object of
the Bill is to give the worker a continuous holiday and that holiday has to
be puid for by the employer or employers. Now; Sir, it is true that if the
peyment is to be made by one émployer it is easier abd if the payment is
to be*made by more than one employer we shull have, to devise some inethod
by which two or three employers can pay for the holiday together. Now, 8ir,
. some people think, though they are big business inen, that this'is a very very
difficult thing to do. Nothing of the kind, There are various devices used when
‘we meet with a difficulty of this kind. For instance, if undergan employer a
“worker has spent six months he will have to pay for the holiday earned during
‘the six months and he will give the worker some certificate putting some
"stamp which stamp may be used by the ultimate employer who will have to
psy for the holiday. These devices are not very difficult and_they can be
provided for. As a mutter of fact I had foreseen these difficulties. It is not
that these difficulties were not foreseen by me. Therefore I am making
avother amendment u little later on in claus¢ 3 of th A‘Bill, sub-section (2)
providing for certain rules to be made by the Provincial Government by which
puyment can be arranged. That amendment is amendment No. 10, ‘‘providing
how and by whom the payment of wages for the holidays shall be made in the
case of a worker who puts in continuous service for twelve months in more
-than one factory’’. So we shall have to provide by rules how a worker who
puts in continuous service for 12 months in more thun one factory can be
Paid for his holiday. These rules should be made by Provincial Governments
“and therefore T hope that 1uy amendnent will be accepted by the House and
T would suggest to the Members that any difficulty regarding payment
be solved by a proper device. _
Mr. Deputy President (Mr. Akhil Chandra Datta): Amendment moved:

“That in clause 3 of the Bill, in sub-section (1) of the proposed section 49B aftex the *®
word ‘factory’ the words ‘or factories’ be inserted.”

. N. G. Ranga: Tnstead of that I have another amendment:
““Ihat in clause 3 of the Bill, in line 2 of sub-section (1) of the proposed section 49B, the
following be inserted after the word ‘factory’ :

‘or factories belonging to the same mana’gcmgnt or different managements, provided the
interval between the cessation of employment in one factory and the commencement of
employment in another does not exceed a week if the new place of employment is in the
same town, or, a fortnight if il is in another town’.” .

| At this stage, Mr. President (The Honourable Sir Abdur Rahim) resumed
the Chair.] : o,

1f there are any doubts at all about the feasibility of the working of the Act
it Mr. Joshi's amendmnent is accepted. . . . . .

Sir Cowasjee Jehangir (Bombay City: Non-Muhammadan Urban): On a
point of order, may T ask if the amendment, that the Honourablg Member
&as noved, has been circulated? v

Prof. N. G. Ranga: What is the minimum notice—48 hours: more than
that has been given.

Mr, President (The Honourable Sir Abdur Rahim): Has the Honourable
Member moved the amendment? o

Prof. N. &. Rangad: I.have moved it. If there is any doubt ut all as to
-the workability of the Act if Mr. Joshi’s amendment is accepted, that doubt
is, sought to be removed by this amendment. T think this amendment is self-
‘explanatory. My Honourable friend the Law Member says it needs explana-
tion. I do not know what more explanation Is to he given. Tt is not possible
o expect a worker to continue to remain in employment in the same factory
even if that factory belongs to the same management which has other factories
under it, as the management may find it necessary to shift the ‘worker, from
one factory® to another. What happens then? Tf the 8elect Committee’s
“Report and the Bill amendgd by them were to be accepted, it wogld mean

can

L)
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that the worker will not be entitled to this leave, because ha is' not working
in the same factory continuously for over twelve months. This difficulty has
to be met. My amendment seeks to meet that difficulty. Then a worker has
to work under the sawne management, continuously for twelve months ih order
t0 ‘entitle him to this minimum holiday of 7 days, or, as we propose, 10 days.
‘He then very nesrly becowes an abject slave of his employer. -

‘Mr. N. M. Joshi: You move that amendment afferwards. , .

Prof, N. G. Ranga: I have moved it. What happens? ' The employer always
manages tQ keep within the four corners of the law—Payment of Wages Act,
-etc.,—but nevertheless imposes so many restrictions and creates ' so many,
-difficulties fol the poor worker, and if a worker is not satisfied with his condi-
tions of employment and wants to seek employment in another factory, .he
runs the risk of losing this privilege of enjoying 7 days holidays. And when
twelve months come to a close, even then he will be in difficulty, he will
not be able-to leave that employment as after the holiday he may have to go
back to the same employer and be employed under hiimn to becoine entitled to
his leave pay, andathen after drawing his pay and. then alone, he can put an

~end to his service under that employer. You should really not subject the
worker to these troubles. 1t is ordinary common humadity that we should
give the liberty, if necessary, if conditions are intolerable, to leave hig ~em-
" ployer and seek employment in another factory. .

Then, the question. arises what -interval should -be allowed betweBn the
cessation of employment in one factory and the commencement of employment
in another factory. Are vou to leave it entirely to the discretion of the worker
alone? 1 say no. I have made provision in my amendment for a week’s
‘mterval if the place of enffployment is in the same town or a fortnight if it
18 in another town. Tt must be possible in normal circumstances to find em-
ployment in another factory within a week.

- Mr. President (The Honourable Sir Abdur Rahim): That is the second
gmendment. Has that been moved too?

Prof. N. G. Rangs: The first amendment I have moved. Supposing condi-
tions of employment are really very bad, and there is unemployment. The
worker runs the risk of not getting any employment and so he will continue in
his old job, éven though he is subjected to great difficulties, for otherwise he

‘will lose his job completely. But if there is any employer to take him on and
ig_prepared to offer- him better terms, you must make it possible for him to
leave his former employer and to take up another job, if conditions there are

“better. :

It has been the long-standing complaint of industrialists that there is greak
absenteeism. Very well, that is a legitimate complaint to some extent, hut
this is not going to encourage absenteeism at all. He may be passing from one

- factary to another, but he will be working in another factory. Holiday with leave
is in the geperal interests of industry as a whole, and as long as the interests
of industry are safegifarded, it is the duty of = Government to see thatethe
interests of thé workers are safeguarded by making it possible for a worker to
work in more than one factory within the same year provided he puts in conti-
nuous service and thus becomes entitled to leave with pay. Sir, I move this
amendment, and I hope Government will see their way to accept it.

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:
“That in clause 3 of the Bill. in line 2 of sub-section (1) of thé proposed section 49B, the
following be inserted after the word ‘factory’: s

‘or factories belonging to the same management, or different managements, provided theé
interval between, the cessation of cmployment in one factory and- the (,jommenc(‘emvfpt of
employment in another does mnot cxceed n wock if the new ‘place of employment is in the

aame town, of. a fortnight if it is in another town'.””
Mr. A, O. Inskip: T have an amendment to clause 3.

« Mr, President (The Honourahle Sir Abdur  Rahim): Ts rt,h‘e Honourable
“Member moving an amendment? :

’
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Mr. A. O. Inskip: Yes, Sir, 1 am moving another amendment to clause 3.
Mr. PresMdent (The Honourable Sir Abdur Rehim): Please wait.

8ir Vithal N..Ohandavarkar: Sir, 1 am sorry I have to’ oppose both' the
smendments, the one moved by Mr. Joshi, and the other moved by Irof.
ltanga. Apart from the administrative difliculties to which Mr. Joshi
referred, and which perhaps could be solved with a great deal of ingenuity, I
‘submit the principle underlying the amendments is wrong. Sir, I want this
'House to remember one. pomnt. We are imposing a statutory—I will not call
it & burden—Iliabili%y on employers.  Generally leave is a matter settled by
rules and regulations and not by a statutq, Kven in Government service, as-
far as 1 remember the very first rule makes it clear, leavg is & matter of
concession and is not one of right. You are changing that, you -are introduc-
ing the prineiple that leave is a matter of right and not of concession. Having.
sccepted the principle of the Bill I am not going to dispute that, principle-
underlying this Bill. My only submission is this: that in pursuing - this legis-
lation this aspect of the-question has got to be considered. 1t is not a purely
one-sided affair, that one can look at it from the point of view of the employees-
or of the employers. Here is a measure which imposes a statutory liability,
on the employers, that after an employee serves you for a continuous period.
of twelve months you shall give him seven days leave. Now, even where
leave is a matter of private arrangement or rules, it is a well ynderstood.
practice thet when an employee leaves his employer at his sweet will, he does
not carry with him to the other establishment where he goes the leave which.
has accrued to him and which he has not enjoyed. He has got to work for
12 months to enjoy the leave; :aand I believe it is one of the rules of Govern-
ment service that unless he comes back and rejoins, he may get into trouble
under the Government Service rules; but 1 am nof going into that question.
Here we have accepted this liability, and I want that the employees should.
realise his responsibility to the employer. Mr. Joshi says that if you -do-
not do this, you weaken the bargaining power of the employes. I go further
and I put the other side of the thing. If you accept the amendments, you
will lower the efficiency of the working of the factories. My - friend Prof.
Rangu said that this will reduce absenteeism. May I point out to him, with
my experience of labour matters, that absenteeism is not due to the desire of
the worker to work elsewhere when he stays at home but simply due to
laziness or to have a little holiday or rest, and that absenteeism has increased
during the last two or three years when their earnings have gone up, as ‘they
cau afford to spend their time at home ang spend ‘their earnings. They do
": not have to go and work in another factory. In Bombay, in order to reduce
. this absenteeism and to make employees stick -to the mill as far as possible,
“we introduced the principle of what is known as budli legislation; Rules were
made and. we implemented and enforced them. And it has even been acknow-
ledged by labour leaders that the measures taken by us have stabilised labour
and have done good %0 labour, because a man who is known as a budli is
attached to a particular mill and generally as he goes further and further he
gets a long spell of work and finully within three or four years he steps into
a permancnt vacancy and goes on working till he is old and retires or leaves
to go to another place.

Now. take a big city like Bombay where the wages are more or less uniform
and we have standardised wages as far as what is known as fixed wage earners
are concerned—people who are paid by the day. As regards piece earnings we
" have also laid down certain standards;. and if a complaint is made thet any

particular mill does not come up to the standard, the association intervenes
and tries to pull up the standard to the sfgndard which has been accepted by
us as at least the minimum which a worker on piece work should earn. -This
. being so, ‘there is no question of a man trying o better his prospects by going’
from one mill to another: Apart from that, I submit it is wrong in principle
that an employee’s” leave should run with the employee as ‘covenants run with
the land—that wherever he goes, he takes his leave with him. This js sarr
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unhesrd of principle. I have never hesrd of it; and apart from the adminis-
trative difficulty, it is from the point of viéw of this principle that I oppose it.
Perhups 1y Houourable friend Mr. Joshi may be able to get over the adminis-
trative difficulty by devising rules and machinery—l quite admit that it is
possible—I1 have not gone into that question; but I object to the principle
underlying this amendment; for 12 months, which is supposed to be everywhere
the mininium service which a man has to work for an employer, he has gof
to be with the employer for that period, and if he wants to go and teke up
another service at the end of 14 or 15 months, he must run the risk of losing
the leave which may have accrued to him as a result of (extra) three months
service, According to Mr. Joshi's prindple or the principle laid down by Prof.
Ranga the moment ¥ work for a day, leave begins to accrue to me. 1t is like
8 Hindu male child—as soon as be is born, if he belongs to a joint Hindu
family, 'he becomes the owner of u particular share of the joint family pro-
perty. That'is the principle which my friend Mr. Joshi wants to introduce in
this labour legislation, which I submit is certainly wrong and should not be
accepted by this House. ’

The Homourable Dr. B. R. Ambedkar: Sir, I am afraid it is not possible
for we to accept either of the amendments which have been proposed by Mr.
Joshi or Prof. Ranga. 1 quite understand that a workman who has put in the
requisite amount of service should be entitled to get his holidays irrespective of
the consideration as to whether he has served one employer or ricre than one
employer. But two facts have to be taken into consideration. The first . is
the question of administrative feasibility. 1 am quite satisfied that unless we
have a sort of an insurencé system where the payments to be made by
employers ure de-personalised and fastened upon some fund, it would not be
possible to work the provisions, if I were.to accept the amendments proposed
by my Honourable friends. It, for instance, a scheme of health insurance
were to come into operation; then we would have the basis of a system of
cards, starups and the other administrative  machinery for insurance purposes,
and then an amendment of the sort which has been moved would be possible
to_accept. But for the present, I am sorry to say that I caunot see my way-
to accept this amendment. .

I should also like to submit that it was the desire of the House or of the
Select Committee that a date should be fixed for the Bill to come into force.
As my Honourable friends will recall, we had in the original Bill left the
date for the operation of the Bill to the Provincial Governments. But we
have departed from that procedure and” we have now accepted thue principle that
this Bill itself should lay down the date on which it shall. come into force;
and the date as fixed in the Bill is the first day of January 1946. It is there-
fore quite clear that all administrative machinery that is necessary for the
giving effect to this Bill must be brought into being within or before the 1st’
January 1946; and I must confess my utter inability to compprehend the possi-
bility either of the Government of India or of the Provincial Governments being
in a position to set into operation the machinery that would be necessary to
give effect to the provisions contained in the two amendments. As I said, I-
have sympathy but the administrative difficulties are so great that I must at
this stage oppose the amendment. -

Prof. N. G. Ranga: May I make one suggestion, if it is agreeable to the
Government—not otherwise? In the first line, suppose we drop-the words ‘‘or
dfferent managements’’ in the amendment proposed and merely aay ‘‘or fac-
tories belonging to the same management’’?* o

The Hompurable Br. B. R. Ambedir: .I find difficulty in all that: I have
paid attention to that.

My. President (The Honvarsble Sir Abdur Rahim): T will put Mr. Joshi's
smsndment first: the question bs: . -

\)

.
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*“That in elause 3 of the Bill, in sub-section (1) of the proposed section 49B after the
word ‘fackory’ ihe:words ‘or factories’ be inserted.”
. The motion was negatived, . .
. Mr, President (The Honourable Sir Abdur Rahim): Now I will put Prof.
Runga’'s amendment, -
.Prof. N. G. Ranga: Sir, may I ask'the leave of the House to withdraw 1wy
amendment?

The amendment was, by leave of the Assembly, withdrawn,

Mr, M. Ananthagayanam Ayyangar: Sir, I have got an amendment—No. 6:

*“That in clause’ 3 of the Bill, in sub-sections (1) and (2)-of the proposed section 489B for
‘the word ‘seven’ the word ‘ten’ be inserted.” -

~In place of seven days 1 want ten days to be consecutive holidays. There
is another umendment standing in the name of my Honourable friend Mr. Joshi
for fourteen days: if he moves that, then both the amendments may be
discussed together, N

Prof. N. G. Ranga: But I have an amendinent earlier than that—that the

words ‘at least’ be inserted before the word ‘seven’.

Mr. N.- M. Joshi: That amendment must come first.

Mr. M. Ananthasayanam Ayyangar: I have moved. .

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:
“That in clause 3 of the Bill, in subsections (1) and (2) of the proposed section 49B for
the word ‘seven’ the word ‘ten’ be inserted.” )

Mr. N. M. Joshi: My amendment must come first, if Prof. Ranga is also -
moving his amendment. ) )

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
can formally move his amerdment.

Mr, N. M. Joshi: Sir, I move: .

“That in clause 3 of the Billyin sub-section (1) of the proposed section 49B for the word
“seven’ the word ‘fourtesn’ be #Bbatituted.”

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

“That in clause 3 of the Bill, in sub-section (1) of the proposed section 49B for the word
“seven’ the word ‘fourteen’ be substituted.”

There is no amendment to this ffect.

Mr, M. Ananthasayanam Ayyangar: I have already 'moved my amend-
ment. Mr. Joshi will speak for me. -

Mr. N. M, Joshi: The object of the amendment is to give a larger holiday
to the workers than is provided for in the Bill:* Sir, my friend Mr. Ingkip
stated with some truth that the holiday provided for is too short to meet the
needs of a large number of workers. We are providing in the Bill for a
holiday of seven days and he is quite right in stating that the holiday in the
case of a large number of workers may prove too short to be availed of. There-
fore I am proposing that the holiday should be a longer one, to meet one
of the objections of Mr. Inskip and also to provide the worker with better
amenities.” T have no doubt you will all agree that the holiday of six days is
reallv too short to be useful for the purpoge for which that holiday is intended.
The holiday is intended to give a man a chance of going out of the place where
he is working and enjoying better amenities, better climate or meeting friends
and spending his time in amusement and recreation. When a holiday -is only
of six days. that purpose cannot be served. I shall give you the instance of
people who are working in the textile industry of Bombay. They come from
what are known as the Konkan districts. They will take at least one day
o go and one day to come back and what is left is only five days out of 7.
Five davs are not sufficient to enjoy. After spending a large amount of
money, because travelling expenses are high nowadays, if a man can remain
onlv five dpvs-in the place to which he goes, he certainly does not get the
best value for the monev he spends. The Bill is providing that the man
should get his wages for six days. Six days’ wages may be, say, on an average
only Rs. 6 and Ra. 6 are not sufficient. The average wage in Bombayv is

about Rs. 80 . !

Sir Vithal Ne Ohandavarkar: Not now. . ?
Mr. N. M. Joghi: These people say ‘not now’. T want to know whether
thev have changed the basic rates of wages, They have not. Th&® dearness-
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allowance may Lave changed but the basic rates are not changed at all. We
are thinking of a permanent piece of legislation. The cosy of living has gone
up. Before the war, the average wage in the textile industry in Bombay was
one rupee per day or Rs. 30 a month, If a man goes on a holiday to Konkan
"Rs. 6 is not sufficient to go and come back. If he gets a longer holiday he
will enjoy better and his health will-be very much recouped, if not complete-
ly. He can get more rest and ‘the efficiency of production will increase. My
friend Mr. Ayyangar has moved an amendment for ten days. It does not give
me pleasure to move my amendment simply for the sake of moving the amend-
ment. If there is a chance of Mr. Ayyangar's amendment being carried, then
1 am prepared to accept his amendment for ten days, if I cannot get any
support for my amendment. I- am prepared to withdraw my-amendment if
the Congress Party will support - Mr. Ayyangar's amendment and there is a
chance of it being carried. As a practical men I am prepared to accept.
Mr. Ayyangar's amendment for ten days and I theréfore ask for leave to
. withdaraw my amendment. ' '

)

‘The amendment was, by leave of the Assembly, withdrawn. -

”~
Prof. N. G. Ranga: I support Mr. Ayyangar’s amendmens, It does not
need very many -argumerits to establish the case of the workers for a ten days
holiday. Let Honourable Members remember what leave with pay is being
granted even to the ordinary daftaris or duffedars that are to be found in our
Taluq offices and as regards the higher officials of the Government, you know
what privileges are showered upon them. The conditions of employment and
of life of these industrial workers are not at all engiable. Their housing.condi-
tions especially are horrible. Most of them are obliged to- live in urfpeakable
chawls with very little housing accommodation and with ~very little social
conveniences. Let us mot think that the whole country is like Bombay. May
be, there are some employers in Bombay who provide some social amenities.
I have no definite information myself so far as the generosity of the Bombay
employers is concerned but I know the conditions prevailing in certain of the _
mills- in Madras, Coimbatore, Madura and in other places of the Madras
Presidency. Secondly, no socinl amenities are provided by many of our Indian
‘management. There are no iutrine facilities, no water facilities and then
on account of the fear of the Inspector, the workers are allowed the usc of
latrines on rare occasions: For taking their mid-day meal no shelter is pro-
vided. Their conditions are horrible. No wonder there is absenteeism, aparf
fromr other reasons. If you want to make factory life a little more attractive
than what it is today, then certainly you must be willing to make the life
of the worker a little more tolerable. One of the ways of doing this is by
extending this privilege of holidays. Seven days are hardly enough. Tt may
be that in Bombay, the Honourable Member for Labour himself wa' bg a!)le
to say—because a large percentage of Bombay labour comes trom: hie district
of Ratnagiri, the Honourable Member will be able. to say whether five days ‘are
enough. Let hiin recall his earlier experience with the .workers and let him
recall the .troubles that they have to undergo, how many things "they have
got to settle in their homes before they coul return back to duty. Surely
my Honourable friend  though donning a new suit should not forget his past
association. He should tell us ‘whether seven days are enough.. . Thg;v are not
enough, let me tell him. Most of the worlfers are not domiciled in towns,
they come from the country parts and that is why they have. to go })acls to
their villages if they get’ holidays: They l}ave no real soclgl life in cities.
Tt may be that in places like Bombay, sometimes the worker picks up the cow
dung lying in front of his chawl and uses it to keep his room clean. These
- people naturally being fed up with city life do yearn to go back to their
villade and make contact with the people in the village. : "_Nhy do, you grudge
them thp few days holidays? 1f you do not respond to this call of help from
the workers, then I can only say that something is radically wrong with this
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Government of Indis. (Interruption.) Yes, my Honourable friend - Sir Vithal
Chandavarkar, soft spoken though he is, is otten very strong with his claims.
He bhad his own way as regards our earlier amendment. 1 want him to be a
little malleable, to be a' little soft so-as to be willing to co-operate-with us
in pressing on the Government to extend the holiday to ten days. If you de
not do this, you will be doing a great injustice to yourself as well as to the
industrial workers. No ddubt you are going ‘about saying, ‘‘we have done
_everything for the workers, we have appointed a welfare officer, we have
dreated a number of labour bureaus, we have created health insursnce, we
brought in a special Prof. Adarkar from some University to draft a report,
we hnve recruited a number of labour leaders as special officers, we have done
all these things because we are so much in love with your orgamsations that
we have split you into two, we patronise one organisation at one time and
another organisation at another time, and yet you come and ask us to extend
the tolidays. We are not prepared to extend the holidays, because this is war
and your co-operation is needed for us and once the war is over, we -assure
you, we will shower special privileges upon you''. Sir, the war is not going
- to continue for long. Are we going to make ourselves the enemies of the

pawerful employers? (Interruption.) I am mnot going to allow nyself to be .

so easily upset. You not oply rob me of wmy, holidays, but you also want - to
rob me of my time for speaking. No, I shall not allow that. ¥ war is over,
we want to make friends with industrialists. No doubt the Government seem
to think that if they ‘make it ten days, then the industrialists will get angry.
The Government want to take advantage of some plea or other and force us

to agree for seven days only. After all we are only asking for three days more.-

We do not want to co-operate with the Govermment in cutfing down our
holidays from ten to seven. We arc very serious about getting our rights
attended to. We do not mind bargaining, if we cannot force you to agree

to a reasonable proposal. Therefore I request the Honourable Member for-

T.abour to accept this olive branch and say that he is going to agree to - this

agnendment.  If he is. prepared -to do that, 1 am prepared to stop dpeaking )

just now.

Mr. President (The Hondurable Sir Abdur Lahim): The Monourable Member
canmot go on with that sort of bargaining. He cannot go on repeating his
arguments. . '

Prof. N. @. Ranga: This is n very sinall thing which the workers are asking
for. The Government seem to be adamant. I have therefore got to warn the

s

Government that industrial labour, though it may appear to be so today, is -

not going t¢ be docile for éver. Industrial labour has had its hey-day in
revolutionary activities in the past and it will certainly come to its -own very
soon after the war is over. Thanks to the political tempo in the world, the
industrial labour will' soon .make its position felt fn  the ‘world. You may
delude yourself by thinking that by showing small mercies, you will be able
to silence the workers for ever and .thus prevent them from coming to their own
and having their due rights agreed to by Government. Let the war be over,
we will all be united again. You have created enough dissensions already on
account of the war among the workers. We will unite again and fight on the

. proletarian front, on the pessant front and on the national front and in such
a glotious manner that it will. be necessary not only for you but for your
successors also to do justice to workers Jfor all time.

Sir. one word to my friends the industrialists. They are making huge
profits, they have no risks to run at all since the war began. The Honourable
the Finance Member has made so manv good provisions for the industrialists.
Depreciation costs, wear and tear. double accounting; earned income, average
profits, insurance, no competition from England or the rest of the world, prices
‘poaring like anything, no ceiling to be placed and then .on the top of that
the industrialists have got friends in this House to get up and support phem
and min down the Finance Member saying that he hag not done this help or
that help to industrialists and so on. All these the industrialists have>enjoyed
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"and on the top of that, -they have enjoyed absence of strikes by industrial
workers because of their own internal political differences as well as otherwise
with the result that the workers have not been able to press their claims.
Added to these,” the Government also brought forward the Defence of India
Rules and under this, they sent a large number of labour leaders, during the
first two years of the war, to detention camps.. The Government came to
some sorts of back door agreements with a view to split the» workers’ organisa-
tion. At one time, the (Government prop up one organisation and send
ifs leader to a conferencesat another time they patronise another organisa-
tion and send its leader to another conference. They give special joy rides
in aeroplanes. In all these ways, the Government soften the labour leaders,
they try to create dissensions among workers and prevent them from playing
their proper role on the revolutionary front, on the proletarian front. With
what result? We were told the other day that s particular Labour Federa-
tion ‘was puid Rs. 18.000 a month. It is whispered in my ears that the amount
was Rs. 257000. We are not given true facts. We are kept completely in
the dark ubout the doings of the Government. The Government have become
purdanashin in this way. You have closed all avenues for industrial labour
to better itself. This is how they have masqueraded in this country and that |
is my charge against the industrialists. Therefore I make this
appeal to the industrialigts themselves. Let them come forward
with their olive branch and say, ‘““We do not know what is going to happen
in post-war times; quite possible there is going to be trouble for us also; there
will be a slump in prices and a slump in demands for our goods; there will be
eompetition from abroad: we will need protection from the State; the House
will not be willing to give us protection unless we look after our labour and
therefore we are prepared also to co-operate with you and support your amend-
- ment’’. Are they prepared to do so? I do not know; no.response comes from
them. It is not as if the industrialists are not represented -in this House.
there are quite a number of them here. But they sre keeping mum. Why?
‘Because they know their own interests. ¢

8ir Oowasjee Jehangir: We are charmed by yo{lr eloquence ! -

Prof. N. G. Ranga: The pity is that in spite of the charm it does not seem
to be yielding any results. I only waht that from seven days it should bé
raised to ten days. The industrialists are not prepared to make any response.
Therefore 1 cannot appreciate the point of view of either the Government or
the industrialists, and so my duty is to stand by this amendment. and insist
that Government as well as the industrialists should behave in a more liberal
fashion towards:industrial workers than they have done.

[ B 'S

STATEMENT OF BUSINESS |

The Honourable Sir Sultan Ahmed (Leader of the House): Sir, we have a
laige volume of outstanding business and I must ask you to direct the House
to sit for the fransaction of official business on Friday the 6th April and daily
from Monday the 9th to Thursday the 12th April inclusive. T should add that
the possibility of further sittings being found necessary cannot be excluded.

"The list of business for Monday and Tuesday next week will be circulated
this evening. The first item will b% the consideration of the Income-tax
Amendment- Bill as reported by the Select Committee and the list will include
the items outstanding from today’s list and motions for the consideration and
passing of the Indian Army and Tndian Air Force Amendment Bills. There will
also be a Resolution to be moved in accordance with the express desire of the
House for the amendment of the existing Roads Resolution so as to admit of
the increase, to eight of the number of Members of the Assembly to be elected
to tke Standing Committee on Roads, and possibly a supplemengary demand’
arising out of the adoption of the cut motion with reference to co-ordination
of road@ng rail transport. ‘
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Wednesday and Thursday next week are non-official days.

For Friday the 6th April and the days from Monday the 9th to- 'lhu.mlay
the 12th Apnl there will be a combined list of business on which the first
item will be a motion for reference of the Banking Bill to a Select- Comuittee.
It will depend on the progress made on Monday and Tuesday next whether this
motion will be followed immediately by a motion for the consideration of the
Insurance Bill as reported by the ‘Select Committee or whether miscellaneous
items of business outstanding from Monday and Tuesday next will be
interpolated.

Mr, N. M. Joshi (Nominated Non-Official): Sir, I suggest- that the Bill a$
present under discussion should be finished first on Monday. It will not take
more than an hour or two.

The Honourable Sir Sultan Ahmed: No, not at this rate. The Income tax
Bill must be finished first.

Sir Vithal N. Chandavarkar (Bombav Millowners’ Association: Indian Can-
merce): Sir, I suppont the request of Mr, Joshi that thls Bill should be dis-
posed of first.

Maulvi Mubammad Abdul Ghani (Tirbut Dxnsxon* Muhammadan) Sir, sy,
1 know whether any more ‘days will be given for non-official busineas?

The Honourable Sir Sultan -Ahmed: No, Sir.

Mr. President (The Honourable Sir Abdur Rahim): I direct that the House
shall sit on 6th April for official business and then daily from Monday the 9th
to Thursday the 12th April inclusive.

The Askembly then .nd]ourmd txll Fleven of the C!ock on Mondsy, t.he 2nd
April, 1945.
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